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HON'BLE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL

ORIGINAL APPLICATION NO. 251 /2024

Yuvraj Singh .

Applicant

Versis

The State of Rajasthan and Ors.

Respondents

AFFIDAVIT CUM FACT FINDING REPORT REPORT ON

BEHALF OF JOINT COMMITEEE (RESPONDENT)(R/3)
W.R.T. HON'BLE NGT ORDER DATED 26.11.2024

1. That the Hon'ble Tribunal by order dated 26.11.2024
directed the answering respondent i.e. Additional District
Magistrate & Senior Scientist of the Rajasthan State
Pollution Control Board to file fact finding report on

affidavit with the remedial measures and further action

proposed against the violators.
| That in compliance to NGT order dated 26/11/2024 the

District Collector Jodhpur has nominated Sh. Udai Bhanu

/ Charan (Additional District Collector Jodhpur City - First)

as a committee member vide order no.b18-520 dated

31.12.2024.

Do




Further District Collector vide order no. 10-14 , dated
07.01.2025 has instructed/ordered to carry out joint
inspection of M/s Kankariya Plasto Technique and M/s S.
Kankariya wires & Cables village-Desuriya Kharloan,
Halka Patwar-Karwad, District Jodhpur, on dated
08.01.2025. Copy of District Collector office order dated
31.12.2024 & 07.01.2025 is annexed herewith and marked as
Annexure R3/1&R3/2. (COLLY)

3. That in compliance of the aforesaid order, HO RSPCB,
Jaipur has nominated Sh. Deepak Ojha (Sup.SO and
Regional Laboratory Incharge, RSPCB, ]odﬁpm) vide order
no.1507-1509 dated 18.12.2024 as a committee member.
Copy of Office order dated 18.12.2024 is annexed herewith
and marked as Annexure R3/3. )

4. That during joint inspection by the committee the aforesaid

units were found operational and further details of the

units are as under: -

As per Land revenue record the jamabandi of village desuriya
arloan, Halka Patwar-Karwad, District Jodhpur, M/s
Kankariya Plasto Tegnique is established on khésm No.29/01 &

T e M/s S.Kankariya Wire & Cable is established on khasra

No.33/01.

I

ATTESTED

NOTARﬁ}O/EHPUR




b) As per the land records available and shown by the applicant
himself the khasra No.33/01 is shown as “Gair Mumkin Bala
(Nala)” in revenue record. (Copy of Mauka Fard with Jamabandi
submmited by I.L.R Mandor & Patwari of that area are enclosed
herewith and marked as Annexure R3/4).

c) The Joint Committee has inspected above mentioned units in
presence of Shri. Suresh Kumar Kankariya, Aayushi Kankariya
&Shubham Kankariya who are owners of both the units and it is
necessary to mention here that both the units are located on
adjoining khasra.

d) M/s Kankariya Plasto Tecqnique is situated on khasra No.29/1
and is engaged in manufacturing of the HDPE pipes by Virgin
Granules. (According to the categorization by RSPCB vide order
no. F.14 (23) Policy/RSPCB/ PLG /153-189, éate.d 02.06.2020,

this unit comes under Green Category by Serial No.

.-q}:' *’1_

e %K(P olythene & Plastic processed products migmgachring
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sY é‘_:} M/s S. Kankariya Wires & Cables was found involved in the

"

\‘s, AVWergin Plastics).

Wire Drawing. (According to the categorization by RSPCB vide
order no. F.14 (23) Policy/RSPCB/ PLG /153-189, dated
02.06.2020, this unit comes under Red Category by Serial No.

/8(Ferrous and nonferrous metal extraction fnvolving different

D




furnaces through melting,refining,reprocessing,casting and alloy

making) of state board categorization. That both the units were
found operational without valid consent under Air
(Prevention and Control of Pollution) Act, 1981 & Under
the Water (Prevention and Control of Pollution) 1974 from
the State Board.

5. Actions initiated undertaken, including inspections,
monitoring, have been documented in detail. For reference
and transparency, a comprehensive note outlining these
efforts has been prepared and is hereby annexed to this
report as Annexure R3/5.

6. That during inspection by the team M/s S. Kankariya
Wires and cables was using Induction Furnace to melt the

copper scrap and making copper wire. There was no

adequate infrastructure facility with induction furnace for
tack monitoring provided. Moreover, during the

pection of units Ambient air quality monitoring near

SheoS g L R
B D . ; ; : .
. Y ,»-/ main gate of the unit, Ambient Noise monitoring of the

F |
“Mrsrgra

unit & Source Noise monitoring of the DG set (320 KVA)

were conducted the results of the monitoring are as under

P




Sr. | Location of | Value Standard | Remarks |
|__No. |Monitoring | observed | _ M
1. | Ambient Air | pM10-81.0ug/m3 | PM10-100.0ug/m3
Monitoring at Main | 502498 ug/m3 | 50280 pg/m3 L
Gate of the Unit, NO2-11.10 pg/m3 | NO2-80 pug/m3
2. Ambient Noise ] Legq. Leq.-75.0 dB(A)

Monitoring at Main | 7.4 dB(a)
Gate of the Unit. (Daytiﬂs)_r______[____'
3. SOIII'CE Noise DG Set Source I

Monitoring of DG | Noise Monitoring |
Set 320(KVA) (Door of Acoustic l

Enclosure Opened)
1 Meter away from |
I | | the DG Set Minimum Insertion loss

| 320.KVA insertion loss | observed - |

‘ Observed value in | ¥équired Leq 25
I Leg-872dB(A) | 9B (A) Leq 26.1 dB (A) |

|
IDG Set Source
Noise Monitoring

(Door of acoustic

enclose Closed) i
1 Meter away from
: | from the DG Set |
320.KVA

| | Observed value in
Leq-61.1 dB (A)

1

L

Copies of analysis reports are enclosed as Annexure R3/6.

apphed for Consent to Establish under section 21 of Air
(Prevention and Control of pollution) Act, 1981. and Consent to
Operate vide dated 28.12.2024 under section 21 Air (Prevention
and Control of pollution) Act, 1981. Copies of the consent

Vi
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applications are annexed herewith and marked as Annexure
R3/7.
Recommendations from the committee:-
* Consent to establish & Consent to Operate should be
obtained from RSPCB.
* That RSPCB may take stringent action which includes the
Closure directions of the unit, strictly in accordance with

law by looking at the merits of the case.
* Submissively the unit owner has applied for 90-A land
conversion for both the lands. And there authenticity is to
be decided by Jodhpur Development Authority. Copies of

both the 90-A applications are annexed ‘herewith and

__'::{’ marked as Annexure R3/8.
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Yo
(Deepak Ojha ) (Udai Bhanu Charan)

Supdt.So & ADM City First Jodhpur
Regional Laboratory Incharge

ATTESTED

NOTARY JODHPUR




HON'BLE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL

ORIGINAL APPLICATION NO. 251/2024

Yuvraj Singh .
Applicant

Versiis

The State of Rajasthan and Ors.

Respondents

AFFIDAVIT IN SUPPORT OF FACT FINDING REPORT

[, Udai Bhanu Singh Charan S/o Late Shri Chain Dan Ji, aged about 59 years,
presently working as Additional District Magistrate (First) Jodhpur City, do

hereby take oath and state as under:

1) That I am Nodal officer of the answering-respondents Hence,

being Nodal Officer, I am well conversant with the facts and circumstances of

the present case.

7)  That the annexed fact finding report has been drafted by my counsel under

my instructions and I have carefully read over and understood the contents

thereof.

/)/'\-n--
DEPONENT
VERIFICATION:-

[ the above named deponent do solemnly take oath and state that the

contents of Para No.l to 3 of my above affidavit are true and correct on the
basis of official records and no part of it is in correct or false nor any material
‘J& has been concealed there from. SO HELP ME GOD.
; dentified by Jon
DEPONENT
ATTESTED

'( -
NOTARélﬁHOP?L(}I!&w >
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01-The district collector/sub divisional magistrate, jodhpur rajasthan or his
representative not below the rank of additional district magistrate

02-Senior scientist, rajasthan state pollution control board.
v $ T T, (efRes R Feey IR 9o SIER) B SdRERRE ol
 siviad fge W wiela e o § B 3 79 B WER Senior scientist (IR E

&) & was wita ax srmll afia IR REE 27012005 § @@ A aftieRw & wEE
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ANNEXGRER3/2

RIS / TN E). gHoT

RGN #X%R
Prifer aifRan frr wees (erEv—~yem), SYgR
wHih - A RBH—1,/NGT /2025 /10 fe=ien: weor ewER
DI ST
AT ISl gRE affieRer A Wi @ dare, § Rareie ge ke
93 X 251 /24 (el OF) omam YeNS fiy @dn] JIoU RGN Ud Ry ¥

TR RAT GRS & G AT 33§ [IW i g ony vy ¥ da),
(Kankriya Plasto Technique & §. Kankriya Wire & Cable) @ f5 ofy
4R R R g suraRen R TR |, i?ﬁ.r Fafor wipfa @ sy wa 4@
Wadaﬁﬁlf“m%gﬁ\q?wn‘%afr?ag\ &réﬁﬁ"\lgxﬁr{mﬁn (vraT)
& WY A TS B Sed i & Wey F At afiren @ ande R 26.11.2024
@ EN gEw PR swme R sunee vEey & ARy REie 3142
2024 ENWT ENERAERBAT BT foren wewes w1 aig ”: ;rf?rﬁf?: frgar s §u
FHE B We Senior scientist @RANNT L ¥ wwan g v )
MRg T G 27.01.2025 W qF AT SR o e daa wffy @ Rurd
TR bxarT S Ry MR fem w2

AT SR B greH W U GERG WRIET F W Gl 33 4 HY
FHRIT GRT W WY § e (Kankriva Flasto Technique & S.
Kankriya Wire & Cable) st f &y s ¢ mr 4 BUIR, fasr wrerr i
@ e Pl W@ef & oky Sy § Wi O @ vde ¥ R 08.012025 @I
HUNTET 12:00 do] HUERIERBAl S Qe Hidh ay wnx r scientist (3m=.an.dre,
9) wyg Pdewr &g Sulerd T @il Y wed {f :r"‘rng Td geyrl A

SRR GRS EReT H g i s ot guRed @ gfAraa
B | :

(Serg arm)
FfRaT forem Feraex

- Signature Net Vw??egwq 3

HHIE &Tﬁ"cﬁ'{ﬁ—1/ NGT/2025/ ti—14 N\ G2 RN
rﬁ:ﬁﬁiﬁl T falea &) sravas HIgarT ¢ Bg T d*%*d“: signed by Udal Bhanu Charan

Jnatien ; Addmo Collector And
- & RGN, IR Yo wgny m AR el ORI Mflgistrate

wate: 2025,01.0743:14:37 IST
_ Rea,qr‘ Aprrave

et No.: 12842554
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Rajasthan State Pollution Control Board

: Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004
&;‘%" Phone :0141- 2716804, 2716800 e-mail :member-secretarv@rpeb nic.in
TR Helpline No. . 0141-2716877
] F 106 J | Sl .
No. F.10 (671) RPCBfLega]f’l\GT!ZOHZM [ BoF. 15 09 Date: /g (5 Botis
!

Sh. Deepak Qjha

Lab Incharge,

Regional Office,

Rajasthan State Pollution Control Board,

Jodhpur.

Muobile No.: 9680783031

il rorpeh jodhpur@egmail.com

Stbject — Regarding the Hon’ble National Green Tribunal(CZ) Bench, Bhopal order dated 26.11.2024 passed in
Qriginal Application Ne. 251/2024 (CZ) titled asYuvraj Singh V/State of Rajasthan& Ors.

‘

Si, x> :
With reference to above subject matter, it is to inform that the Hon’ble NGT has passed an order dated
26.11.2024 and directed inter-alia as follow:- i X
“7. Considering the allegations made, we deem it approprite to constiiute a Fact Finding Committce
comprising of the following members: - e

{i) The District Collector/Sub Divisional Magistrate, Jodipur, Rajasthan or his representative not
below the rank of Additional District Magistraic
(ii) Senior Scientist, Rafasthan State Pollution Conirol Board. _
8. The Committee shall visit the site and submil its Fact Finding Report on affidavit within four weeks
with reference (o the allegations made in the Original Application.
9. The District Collector/ Sub Divisional Magistrate, Jadhpur, Rajasthan shall be the Nodal Office for
all logistic purposes as well as for filing the Joint Committee Report on affidavit,
10. If violations are found, the Comniittee shall recormmend remedial measures as well as the action
proposed to be taken against the violators, "

Ir light of the aforesaid order dated 26.11.2024, you are hercby nominated as member of the committee
constituted vide the aforesaid order on behalt of the RSPCB with the direction to ensure compliance of the Hon'ble
NGT dated 26.11.2024. Copy of the Hop'ble NGT order dated 25.11.2024 is being enclosed for ready reference.

Enclosed-As above

(Vijai N.)
Member Secretary ol ¢

Copy to following for information/necessary action —
. District Collector, Jodhpur, Rajasthan.
2. Regional Officer, RSPCB, Jodhpur.

Member Secretary

Signature

Digitally signed by
Designation
Date: 2024. 220
Reason: Approngs

Rajilaj Ref
12486156
TR
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02, Senior scientist, TR ENA. SiEgR FT U |

03. TEEIEER SUYR BT T | |
0s Bl wERE, Srater wen & G ar @@ & e et Pre~He /

gy TR GRT FRAT ARET |

sfafea Rver Feraex
YE-IUH SR

Signature Not Verified
Digitally signedly U
Designation : Additio
Additicnal Di 2
Date: 2025.01.

Reason: Approved.

Bhanu Charan

jaj
3d| Collector And

Haikaj Ref No.: 12842554
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ANNEXURE R3/5

Note on case M/s S Kankariya Wire and Cable and M/s Kankariya Plasto Technique

To vertdy comphant received from Lokayukt, Jaipur through Head Office, RSPCB, Jaipur
against industries M/s S Kankariya Wire and Cable located at Kh. No. 33 & 33/1 Village —
Desurtya Kharloan, Tehsil & District — Jodhpur and M/s Kankariya Plasto Technique located
at Kh. No. 29 & 29/1 Village ~ Desuriya Kharloan, Tehsil & District — Jodhpur site
verification was carried out by State Board Officials of RO RSPCB Jodhpur on 16.12.2024.
Facts of industries -

I. M/s S. Kankariya Wire and Cable is engaged in manufacturing of copper wire and
M/s Kankariya Plasto Technique is engaged in manufacturing of HDPE Pipes

2. Industries were found operative without Consent to Establish & Consent to Operate
under Water Act and/or Air Act.

3. For non-compliance of provision of Water Act, 1974 and Air Act 1981 observed
during inspection a show cause notice for intended direction for closure under
provision of 31A of the Air Act, 1981 and 33 of the Water Act, 1974 was issued vide
this office letter dated 19.12.2024. Moreover, the reply for the show cause notice from
both the units was received.

It 1s hereby important to mention here that this matter is also under consideration at Hon’ble
Rajasthan High Court (PB) M/s S.Kankariya Wire & Cable v/s State of Rajasthan (S.B CW
387/2025) and M/s Kankariya Plasto Technique (S.B CW 588/2025) which is presently

pending.

The Rajasthan State Pollution Control Board (RSPCB) is unable to initiate any action in the
matter due to its pendency before the Rajasthan High Court (RHC). As the matter is sub
judice, the RSPCB 1s constrained from intervening or taking any steps that could prejudice
the on-going judicial proceedings. The board is committed to adhering to legal protocols and
awalts the court’s decision to proceed further in accordance with law.

To verify facts mentioned in Hon’ble NGT order dated 26.11.2024 a committee was
constituted vide HO, RSPCB, Jaipur order dated 18.12.2024

Committee comprising a representative from District Collector, Jodhpur and Senior Scientist,
RSPCB visited site on 08.01.2025 and turther proceeding in this matter is under progress.

Enclosures Enclosed:-

¢+ A show cause notice for intended direction for closure dated 19.12.2024.

< Copies of both the Writ Petitions pending at Rajasthan High Court.

o Final Show Cause Notice with (OBH) for intended direction for closure has been
issued to the applicant vide letter dated 22.01.2025.
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Note Annexure 1

S ‘ 3 email- rorpcb.jodhpurgmail.com
_-—w_vm Tele: i/ "1 -2723225
—_— REGIONAL OFFICE : '

\1’; RAJASTHAN STATE POLLUTION CONTROL BOARD
Plot No. SPL-2, M.I.A Phase-I, Basni,
Jodhpur-342005 (Rajasthan)

No. RO/RPCB/Jodhpur/ 72 < 9 & Date :-19/12/2024

M/s Kankriya Plasto Technique

and M/s S. Kankriya Wire & Cable

Khasra No. 29, 29/1,33/1 & 33 in Desuriya Nagore
Road Bera 09 Mill Area, village Desuriya
Khrolan, Jodhpur Tehsil, Rajasthan

.

Sub.: Show cause notice for intended direction for closure under section 31A of the Air
(Prevention &Control of Pollution) Act 1981 & 33A of the Water (Prevention
& Control of Pollution) Act 1974.
Ref:- (i) Complaints received against your unit through VIR Cell, RPCB, Jaipur (sFa=
frg=ur -@ET 7 -29 T 31/1, TRAT ATAEH § HA T § HATIT Hrgl F HIC0w
JETT B T TGU F gy § ) '
(ii) Inspection of your unit on dated 16/12/2024.

1. Whereds the Air (Prevention & Control of Pollution) Act-1981 (hereinafter called as
the “Air Act”) came in to force in whole of the State of Rajasthan w.e.f. 16.06.1981.

2. And whereas the Water (Prevention & Control of Pollution) Act-1974(Hereinafter
called as the “Water Act”) came in to force in whole of the State of Rajasthan w.e.f.
23.03.1974.

3. And whereas the said Air has been enacted to provide for the prevention, control &
abetment of air pollution and the Water Act to provide for the prevention & control of
water pollution and for maintaining and restoring the wholesomeness of water.

4. And whereas, M/s Kankriya Plasto Technique and M/s S. Kankriya Wire & Cable
(herein after referred to as the “Industry”) is engaged in operating a HDPE plastic pipe
and Wire & Cable manufacturing industry at Khasra No. 29, 29/1,33/1 & 33 in
Desuriya Nagore Road Bera 09 Mill Area, village Desuriya Khrolan, Jedhpur Tehsil,
Rajasthan & during the process industry emits air & water pollutants - _

5. And whereas, to verify content of complaints received against your industry through
VTR Cell, RPCB, Jaipur, industry was inspected by the officials of State Board on dated
16/12/2024 and following non-compliance were observed-

a. Unit is found engaged in HDPE plastic pipe and Wire & Cable
manufacturing without the prior valid CTE/ ﬁifﬂ‘rgi .
b. Unit is being operative without adequate TDas

without getting prior consent to operat

¢. Plant & machinery -PVC mixer & gri e.frgggg\g‘tt%gﬁﬂ% lalg Y

Extruder machine, 02 Nos -cooling BRedt VA N adequate
Date: 2024.12° :07:39 IST

Reason: Appro"

RajKa| Ref No.: 12538730
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: © email- rorpeb.jodhpur@gmail.com
~—Tspeh—

) i Tele : 0291 -2723225
] REGIONAL OFFICE
A\ T 3

L 73 RAJASTHAN STAT

E POLLUTION CONTROL BOARD
Plot No. SPL-2, M.1.A Phase-1, Basni, .

Jodhpur-342005 (Rajasthan)

Stack height), 01 Nos
Annealing Pot, 02 Nos
Speed & Low speed)
d. Unit has not reporte
purpose.
e. Unit has not provided ade

-Electric Arc induction furna,
~Electric Furnace (7.5 HP), wire
was found installed & Operative
d source of Water requirement f

ce (1 TPD), 02 Nos -
Drawing machine (High
in unit premises,

or Industr'al & Domestic

quate treatment for alkaline water-based solution
used in wire drawing machine & Cooling tower blowdown.

‘There was bypass stack attached to fired electric arc furnace,
copper & aluminum Blocks, for escaping the flue gases. Unit
hoper on the furnace which is attached with the Stack with

pollution control measures & adequate Stack monitoring facility not provided.

g. Plantation was not developed as per norms.

h. Noise Monitoring & Ambient air quality monitoring carried out by Regional
Laboratory, RO Jodhpur near the production area approach of unit, Results of
the Samples of Ambient Air collected during inspection was found out of

prescribed standards, which indicate that you have failed to mainizin requisite

pollution control measures to control air & noise emissions ;

Unit is found operative in agricultural land without land conversion for

intended use from the competent authority. : »

6. And whereas, a sample of Ambient air quality near the Near the production area
approach of unit was collected by the officials of State Board on dated 16/12/2024.
While observing the results of sample collected it was found that limits of the

Particulate Matter exceed the prescribed limit (PM found 238 microgram/cu.m, which
should be <100 microgram/cu.m).

for melting of
has provided
out adequate

And whereas, Noise monitoring conducted at 01 Location (Near the production area
approach of unit) by the officials of State Board on dated 16 /12/2024. a per the results

of the noise monitoring, Industry has failed to comply prescribed‘."Si:.ndards for
ambient noise standards and the resulted Noise level is 60.4 dB(A) which exceed the
prescribed limit that 10 dB

(A) exceed noise level (55bD for Residential Zone in day
time). o .
And whereas the above observations clearly indicate that unit failed to comply with
the provisions of the Acts and Rules.

And whereas, you are operating your unit without getting prior CTO from State
Board.

10. And whereas provisions of section 21 of the Air Act Slgnﬂ’turﬁ

prohibits establishing or operating an industrial plﬂ‘l‘é IE‘H}(}S‘@ r?gglg'l
consent of the State Board. Designation

Rallfal DaAf M~ . 4aaca07an
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email- rorpcb.jodhpeyZiginail.com

REGIONAL Tele : 0291.-2723225

S T 0 OFFICE

NP RAJASTHAN STATE POLLUTION CONTROL BOARD

Plot No. SPL-2, M.I.A Phase-I, Basni,
Jodhpur-342005 (Rajasthan)

11. f\nd wher:eas non-compliance of the provisions of the Water Act and Air Act make
industry liable to the legal action under provisions of the Acts.

Therefore, in the interest of prevention of perpetual offence being committed by the
industry, the State Board in exercise of the powers conferred upon it undr secion 31(A)
of the Air Act, 1981 intends to issue following directions to: - i<

A. Thatall the processes carried out by the industry should be closed down and
B. Thatappropriate authorities should be directed to stop supply of water and

~ electricity to the industry and seal DG sets.

If you have any objections against aforesaid intended action, you may submit your reply
till within 7 days from the issuance of this notice failing which the intended action shall
be initiated without any further notice.

™~
(©nilpi Sharma)
Regional Officer

l; ool

igitally signed by .
ggsl.ign);tio% en Avironmental

ineer _ ST
W : Eg%e: 2024.12" (,7:39 IST

Reason: Approvet™™”
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Note ANNEXURE

HAM

CASETITLE 'S HKowrovia p;am» Techdns/que v]§ The Sfate

(1)JSERVICE MATTERS

oFRessds

| SUBJECT MATTER
DEPARTMENT POST .| . YEAR

RESERVATION ETC)

“A"- APPOINTMENT / RECRUITMENT / PROMOTION

(GROUND OF WRIT E,G. AGE, BOUNUS MARKS, ELIGIBILITY,

“B" OTHER SERVICE MATTERS

SUBJECT MATTER

DEPARTMENT POST (MATTER UNDER CHALLENGE E.G. PAY SCALS, SENIORITY TRANSFER,
PENSION MATTERS ,A.C.P, FIXATION ET(.)

(2) MISC. MATTERS

EM{J o’vlmwaua.d [ o) ]’\'\1%

12 DEPARTMENT
2 ACT /RULES/ SECTION / co whe) 0 # flolwticn
ORDINACE A o | 47Y
| . FA M matrelD Fiie L ol
REFERNCE OF SUBJECT - { p?ww'm and Co wo,.) 0L

3 | MATTER WITH PROVISIONS po Nuh'on fAct 197y

[GROUND OF WRIT E.G. ELECTION
MATTERS LAND ACQISITION MATTRS,
CANCELATIONS OF MINING LEASE ETC)
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IN THE HIGH COURT O

. JODHPUR
8.B. CIVIL WRIT PETITION NO. /2025
PETITIONERS : Versus RESPONDENTS :
M/s Kankariya Plasto Technique The State of Raj. & Ors.
SYNOPSIS

. That the appellant ﬁrfn is incorporated with the aim and
object of doing business in manufacturing of PVC water
pipes.

. That petitioner firm was earlier doing small scale business
from a;sinall shop in .:jodhpur.city only and has recently
in 2021 shifted his unit to the address mentioned in cause
title of the petition.

. That petitioner firm on 11.03.2022 has already applied for
consent to establish as per the Air Act, 1981, That the said
application is pending before the department as on date.
That the said pehdency operates as deemed consent as
per section 21 of Air, Act.

. That on 19.12,2024 pétitioner firm received a show cause

notice mentioning few points of non compliance by it.

. That petitioner firm then soon complied with all the

mention non compliance and gave a detailed reply dated
03.01.2025 mentioning all the compliance being done and
assured that during the next inspection all the compliance
will be visible. | |

. That despite giving detailed reply and Consent form of
petitioner being pendiﬁg the respondent RSPCB has made
a pre-notion to reject fhe application form without further
inspecfion and issue directions of closure without giving

any opportunity of hcaring to petitioner firm.,

Hence, this petition for writ before this Hon’ble Court.

—

'COUNSEL FOR THE PETITIONER

F JUDICATURE FOR RAJASTHAN AT
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IN THE HIGH COURT OF JUDICATURE FOR RAJASTHAN AT
JODHPUR
S.B. CIVIL WRIT PETITION NO. /2025
Versus RESPONDENTS :

PETITIONER :

M/s Kankariya Plasto Technique

The State of Raj. & Ors.

COUNSEL FOR THE PETITIONER

INDEX
S.No. | Particulars Page No.
1. Writ Petition. -2
2. Affidavit in support of writ petition. X7,
3. Affidavit in support of documents. )
4. Stay Petition. Rl
5. Affidavit in support of stay petition 15
DOCUMENTS:
Annex. 1 | The copy of udhyam registration 16-19
Annex, 2 |The copy of consent application dated e T
11.03.2022 | wim file. |20
Annex. 3 | The copy of photographs 27X
Annex. 4 |The copy of inclusion letter dated -~
16.12.2022 29733
Annex. 5 | The copy of notice dated 19.12.2024 349-34
Annex. 6 | The copy of reply dated 04.01.2024 sent 3 -yo
1 through mail _ 3
Annex. 7 | The copy of order dated 29.12.2023 U)
.




GOVERNMENT OF RAJASTHAN
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IN THE HIGH COURT OF JUDICATURE FOR RAJASTHAN

AT JODHPUR

S.B. CIVIL WRIT PETITION NO. /2025

PETITIONER:

M/s Kankariya Plasto Tebhnique, through partner Ayushi
Kankariya D/o Rakesh Gothi, Aged- 29 years, having office at

block No. 2, Khasra No. 29, Desuriya Kharlaon, Nagaur Road,
Jodhpur.

Versus

RESPONDENTS :

1. State of Rajasthan through its Secretary, Directorate .Of
Environment and Climate Changé, Jaipur.
2. Member Secretary, Rajasthan State Pollution Control
Board, 4, Jhalana Institutional Area, Jhalana Doongri,
Jaipur.
3. Regional officer, Rajasthan State Pollution Control Board,
Jodhpur.

.
S. B. CIVIL WRIT PETITION UNDER ARTICLE 226 OF
THE CONSTITUTION OF INDIA, 1950.

AND
IN THE MATTER OF THE WATER (PREVENTION AND
'CONTROL OF POLLUTION) ACT, 1974.

AND

S \ONE;R
H CW\ Wik
ORTH 2~ RN A

E, Uit
REVEN URT, 400




IN THE MATTER OF THE AIR (PREVENTION AND
CONTROL OF POLLUTION) ACT, 1981
| ~ AND |
IN THE MATTER OF PRECONCEIVED |NOTION TO
CLOSE PETITIONER UNIT
AND
IN THE MATTER OF NON ISSUANCE OF ANY NOTICE
FOR DUE OPPORTUNITY OF HEARING
| AND
IN THE MATTER OF THE ILLEGAL SHOW CAUSE
NOTICE DATED 19.11.2024
AND
IN TE MATTER OF ARTICLE 14, 19(1)(g) AND 21 OF
THE CONSTITUTION OF INDIA, 1950.
AND

IN TE MATTER OF JUSTICE EQUITY AND FAIRPLAY.

To

THE HONBLE CHIEF JUSTICE AND HIS
COMPANION HON'BLE JUDGES OF THE HIGH

COURT OF JUDICATURE FOR RAJASTHAN AT
JODHPUR.

MAY IT PLEASE YOUR LORDSHIPS -

The humple petitioners, above named, most respectfully

submits as under:-




That the petitioner firm is citizen of India
right to file the present writ petition

jurisdiction of this Hon’ble Court.

That the appellant firm is incorporated
an_d object of doing business in manufac
water pipes. That proprietor of the pet
owner of the land at which the said firr
That the owner ship of the land is not in

copy of udhyam registration of petiti

n hence have

which is in

with the aim
turing of PVC
itioner is the
n is situated.
dispute. The

oner firm is

annexed herewith and marked herein as ANNEXXURE-

1

Thatl petitioner firm was earlier doing
business from a small shop in Jodhpur
has recently in 2021 shifted his unit tc
mentioned in.cause title of the petition.
That a petitioner firm on 11.03.2022 ha
NOC from respondent pollution boarg
provisions of Air Act being é green categ
The copy of conéent application dated ]
annexed herewith and marked herein as
2

That petitioner firm has been followin
prescribed pollution norm and has
discharge or water waste which harms the
and has also done proper plantation in t

to keep the environment clean and health;

REVENUE,

small scale
city only and

)y the address

d applied tor
] under the
yory industry.
11.03.2022 is

ANNEXURE-

g the entire
zero liquid
> environment

he area so as

y. The copy of
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. copy of reply dated 04.01.2024 sent th

photographs showing plantation in petitioner unit is

annexed herewith and marked herein as ANNEXXURE-

3.

That petitioner firm is also enrolled in

finished products to PHED Rajasthan for

supplying its

water supply

which given the firm a special status of being a

necessity good. The copy of inclusion
16.12.2022 of petitioner firm is annexed

marked herein as ANNEXXURE- 4.

That on 19.12.2024 petitioner firm rec

letter dated

herewith and

cived a show

cause notice mentioning few points of ndn compliance

by it and directed the petitioner firm tg

same within 7 days. The copy of

reply to the

notice dated

19.12.2024 is annexed herewith and marked herein as

ANNEXXURE- 5.

That petitioner firm then soon complied with all the

mention non compliance and gave a detailed reply

dated 04.01.2025 sent through mail men
compliance being done and assured th:

next inspection all the compliance will b

annexed herewith and marked herein as

6'

That moreover respondent department
office order dated has specified that bo

insist on land conversion document

tioning all the
at during the
e visible. The
rough mail is

ANNEXURE-

itself vide its
ard shall not

s from any




-

10.

11.

applicant. The copy of order dated is annexed herewith

and marked herein as ANNEXURE- 7.

That despite giving detailed reply and Consent form of

petitioner being pending the respondent

RSPCB has

made a pre-notion to reject the application form of

petitioner firm without further inspection

and to issue

directions of closure without giving any opportunity of

hearing to petitioner firm.
That being aggrieved by the illegal
respondent and making petitioner to
livelihood, petitioner has no option but
this Hon’ble Court by way of the present|
against such action of the respondent aut

following amongst other grounds:-

~GROUNDS -

actions of
suffer their
to approach
writ petition

hority on the

A. That the impugned order is illegal, arbitrary and

violative of the principle of natural ]
opportunity of hearing has beel

respondent department to petitioner!

show cause notice has been given to

ustice as no
1 given by
That just a

which

petitioner has duly replied and has also requested

for re-inspection for which responden

has orally denied.

B. That pertinently respondent board
combine show cause notice to petitio

one Kankariya; Plasto Technique,

SIONER
oW

I

COMEISY
EQJQNUE, CRIMIN

t department

has given a .
ner firm and
which

is a

RAJ HIGH COURT, JODHPUR



separate firm have different place land kind of
business. Eveﬁ the owners of the |firm afe not
same then also the said illegal notice has been
issued. That the impugned notice is bad in law

and deserves to be quashed on this sole ground.

" C. That respondent board has failed tg consider the
fact that petitioner firm has duly applied for -
consent to establish on 11.03.2022. That the said
application is pending on till date. That section 21
of Air, Act specifically provides that if the consent

- 80 applied has not been refused the same shall be
treated as Dee.med Consent unless [refused. That
in the present case respondent RSPCB has failed
to consider the fact that application is pending

before them and the same operates as Consent for

Petitioner firm.

D. That és petitioners consent application is still
pending therefore until the fresh |inspection is
conducted petitioner cannot be directed to close
the industry which is giving employment to 25-30
pérson‘ on regular basis and 1520 causal

laborers.

E. That respondént firm had made |pre-conceived
notion that it will issue closure direction and
electricity cut direction against the petitioner firm,

without even giving due opportunity| of hearing as

OATH Com,i@ﬁi
REVENUE, CRON L o1

aplRIG




provided under section 21 of the Air Act. That
respondent firm had just given a |formal show

cause notice and is now adamant to act against

the petitioner firm.

F.That despite the fact that petitioner firm is a zero
liquid discharge firm and there is no such ﬁigh
level of pollution being there as petitioner firm has
been wusing electric machines which generates
negligible pollution. That respondent department
is not considering the fact the pollution emitted by
gencrator set installed in the industry|is temporary |
in nature and ﬁot permnanent. That plantation has

already been done and new plants are also being

sowed.

G. That respondent department is acting in arbitrary -
manner just hamper the livelihood of people
connected with petitioner firm. That petitioner firm
has been complying with all the norms of pollution
control board and undertakes to follow all the
fliture direction so as to keep the environme‘n_t

clean and healthy.

H.That the petitioners crave leave of |this Hon’ble

Court to submit other grounds at thé time of the

arguments.

12. That there is no alternative, efficacious effective

and speedy remedy available to the petitioner

OATH com\w:“ NER
" REVENUE, CRIMINAL, \CIViL.

B R L LILALE AALET (amUD D




except to approach this Hon'ble Court under

Article 226 the Constitution of India

13. That no such writ petition has previously been
filed by the petitioner either before this Hon'ble

Court or before the Hon'ble Supreme Court of

India.

PRAYERS

It is, therefore, humbly and most respectfully

prayed that this writ petition of the petitioner may

kindly be allowed with costs and by issuinlg appropriate

writ, order or direction in the nature of mandamus or

any other appropriate writ :-

i.  That to set side and quash show causé notice dated
19. 12.2024(51];;?1(;(1 by respondent pollution board,

ii. That the cost of litigation may also be allowed in the

fa\four of the petitioner.

iii.  Any other appropriate writ, order or direction which

this Hon’bleICourt may deem just and jproper in the

facts and circumstances of the case may kindly be

passed in favour of the petitioner.

;(,/

/
HUMBLE PETITIONER, THROU(é COUNSEL-

Advocate
NOTES:




1. No such writ petition has previously, been filed

before this Hon’ble Court as well
Supreme Court.

2. P.F., notices and extra copies shall be /filed within

the prescribed period.

3. It has been typed by private steno in my|office.
4. As pie papers are not readily available,

papers are used.

5. Email ID: hargunkaurilb3@gmail.com
Mob No. 9811179682

COUNSEL FOR THE PETITIONER

W

as Hon'ble

hence stout

&/
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IN THE HIGH COURT OF JUDICATURE FOR RAJASTHAN AT

JODHPUR

5. B. CIVIL WRIT PETITION NO. 12025

PETITICNER:
M/s Kankariya Plasto Technique

VERSUS
RESPONDENTS:
The State of Raj. & Ors.

AFFIDAVIT IN SUPPORT OF WRIT PETITION

I, Ayushi Kankariya S/o , Aged- 29 years, haw}zing office at
block No. 2, Khasra No. 29, Desuriya Kharlaon, ]l\Iagaur Road,

Jodhpur, do hereby state on oath as under:-

1. That I am partner of petitioner firm and am well
conversant with the facts of the case.

2. That the annexed writ petition has been drafted by
the counsel under my instructions.

3. That the contents of the writ petition regarding

facts are true to my personal knowledg!;e. Whereas

the legal submissions made therein are believed to
be true on the basis of legal advice given to me.

m.!:z.ﬁ%m,.é{.t.fa;..m........

M " SAorn LTS 18 D uumemrrarne : ‘
M Ve vy 5
/f" W (5 IGENEIES WY immeoresre B QA/S;%" )/g

0@&* VERIFICATION: DF ONENT
4 _.

I, the above named deporient, do hére‘:i;y verify on

oath that the contents of the above affidavit a:ire true and
correct to my personal knowledge. Nothing n|1aterial has

been concealed and no part thereof is false.

SO HELP ME GOD

il WL R
UENCRIMINAL, ..
%%%TGH COURTMODHPUR ‘

- “ yepONENT
s o0
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IN THE HIGH COURT OF JUDICATURE FOR RAJASTHAN AT
| JODHPUR

S. B. CIVIL WRIT PETITION NO. /2025

PETITIONER;
M/s Kankariya Plasto Technique

VERSUS
RESPONDENTS:
The state of Raj.& Ors.

AFFIDAVIT IN SUPPORT OF DOCUMENTS

L Ayushi Kankariya S/o , Aged- 29 vears, having office at |

block No. 2, Khasra No. 29, Desuriya Kharlaon, Nagaur Road,

Jodhpur, do hereby state on oath as under:-

1. That I am the i:artner of petitioner firm and am well
conversant with the facts of the case.

2. That the documents filed with this writ petition and
- marked as Annexure 1 to last are exact, true and

correct  typed/photostat/certified copies of their
respective originals.

Ww s BIOROGG Y e

DEPONENT

RS VERIFICATION:

I, the above named deponent, do hereby verify on
oath that the contents of the above affidavit are true and
correct to my personal knowledge. Nothing material has
been concealed and no part thereof is false,

SO HELP ME GOD

kg ? b




IN THE HIGH COURT OF JUDICATURE FOR RAJASTHAN AT

JODHPUR
S.B.. CIVIL STAY PETITIONNO _____ /2025
IN
SB CIVIL WRIT PETITI®N NO. /2025

PETITIONER:

M/s Kankariya Plasto Technique, through partner Ayushi

Kankariya S/o , Aged- 29 years, having office at block No. 2,

Khasra No. 29, Desuriya Kharlaon, Nagaur Road,|Jodhpur.
Versus

RESPONDENTS :

1. State of Rajasthan through its Secretéry, Directorate of
Environment and Climate Change, Jaipur. _
2. Member Secretary, Rajasthan State Pollution Contfol
Board, 4, Jhalana Institutional Area, Jhalana Doongri,

Jaipur.

3. Regional officer, Rajasthan State Pollution Control Board,

Jodhpur.

FEREE

SB CIVIL MISC. STAY PETITION UNDER

ARTICLE 226 OF THE CONSTITUTION OF INDIA

wwE




MAY IT PLEASE YOUR LORDSHIPS :

as under ;-

13

Hon'ble Chief Justice and his companion |Hon'ble
Judges of the High Court of Judicature for

Rajasthan at Jodhpur.

The petitioner, above named, most respectfully submits

1. That the petitioner has filed this writ petition challenging
the show cause notice dated 19.12.2024 passed by .
respondent department, whereby in garb of show cause
notice to petitioner firm, respondent department is made
pre-notion to issue closure direction of petitioner firm
without even re-inspecting and given any opportunity of
heé.ring. That deemed consent has been cperating in
favour of petitioner firm. The petitioner has a good case
on merits and if effect and operation of order dated
19.12.2024 in not stayed then petitioner' is likely to
suffer irreparable loss. That the balance of convenience
lies in favour of petitioner who should be granted interim

order. Else the petitioner shall suffer irreparable loss.

It ié, therefore, most respectfully prayed|that this stay
petition may kindly be allowed and during the pendencyiof
writ petition, effect and operation of order dated 19.12.2024
issued by respondent RSPCB may kindly be stayed and they

may be directed not to take any coercive action the petitiorier

firm.
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Any other order favorable to the petitioner may also be

passed. -

NOTES:

HUMBLE PETITIONER, THROUGH/GOUNSEL—

ADVOCATE

1. No such stay petition has previously been filed before

this Hon’ble Court in this case.
2. P.F., notices and extra copies shall be file
prescribed period.
. It has been typed by private steno in my office.
4. As pie papers are not readily available,
papers are used.
5. Email ID: hargunkaurllb3@gmail.com
Mob No. 9811179682

o

£
COUNSEL FOR THE

d within the

hence stout

;)/‘/_/

PETITIONER
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2. That the annexed stay petition has bee
E the counsel under my instructions.
3. That the contents.of annexed stay petiti

Wﬂ/é

ﬁ&@

IN THE HIGH COURT OF JUDICATURE FOR
AT JODHPUR

S.B. CIVIL STAY PETITION NO.__
IN
5.B. CIVIL WRIT PETITION NQ.

__/:

PETITIONER: Versus

15

RAJASTHAN

2025

RESPONDENTS:

M/s Kankariya Plasto Technique State of R

2aj. & Ors.

[ITION

AFFIDAVIT IN SUPPORT OF STAY PE]

I, Ayushi Kankariya S/o , Aged- 29 years, ha
block No. 2, Khasra No. 29, Desuriya Kharlaon,

Jodhpurr, do hereby state on oath as under:-

1. That I am the partner of petitioner firm
conversant with the facts of the case.

facts are true and correct to my person:
as also on the basis of legal advice given

VERIFICATION:

I, the above named deponent, do here
oath that the contents of the above affidavit
correct to my personal knowledge. Nothing
been concealed and no part thereof is false.

50 HELP ME GOD

wing office at

Nagaur Road,

and am well
n drafted by

on regarding
1] knowledge -
to me.

=
YEPONENT

by verify on -
are true and
material has




trnt ; Udyam Registration Certificate

all dedirm
- UDYAM REGISTRATION CE SN e
. UDYAM REGISTRATION NUMBER UDYAM-RJ-22-0028419 | B
-NAME OF ENTERPRISE - MIS KANKARIA PALSTO TECHN] QUES "~
" TYPHOFENTERPRIsE *
MAJOR ACTIVITY
SOCIAL CATEGORY OF
ENTREPRENEUR ;
Udyog Aadhaar
NAME OF UNIT(s) Memorandum i) Name
RI22A0003776 KANKARIYA PLASTO TECHNIQUE:E_S
i h
- ’-I—'“——.___________ ¢
’FlaﬂDaon’Block ’ Name of Premises/ ’KAN Riva PLASTO
No. KHASRANO 29 Building TECHBKGQUE - :
: ;
Village/Town NAGAUR ROAD  [Block JODHPUR
——_———_—_'_'—'_'-—____*—'—‘"——__—__“ | :
OFFICAL ADDRESS. OF ENTERPRISE Road/Street/Lane ggi!ﬁlg; City JODHPUF : _- :
State RAJASTHAN Distriet JODHRUR, Pin 342304
'—--—~—._.__~______—"—-——-—-_.._______' -J.‘-'-—-—_.________
Mobile 8239199675 Eranit; KMB0291@ YAHOO,COM
S s
DATE OF INCORPORATION / 01/04/2015 foo
il REGISTRATION OF ENTERPRISE : - |
i DATE OF COMMENCEMENT OF
3 PRODUCTION/BUSINESS 042016
I| X :
i 3 - NIC 2 Digit NIC 4 Digi¢ NIC 5 Digi} |
NATIONAL INDUSTRY i - i afl
CLASSIFIC ATION CODE(S) 32 - Other 3280 « Othep 32009 . Manufnctu]re; of
: manufacturing manufacturing ne, Other articies n.e.c.
DATE oF UDYAM REGISTRAT[ON 04/08/20721 _
" In case of graduation (upwnrdr‘reverse) of status of ap enter;;rise, the benefit of the Government Schemes wilj be avalied aE Der the provisions of
i Natification No:8.0, 21IKE)-dateq -26,06.2020 fs5ueq by the M/o MSME, r
[ Disclaimer: This s Computer penarateqd Statement, 10 signanre requireq. Printed from https:!!udyanuegistration‘gov.in & Date of an:,inling:- 05/0142025
| For any assistance, yoy may contact; _ : |
.l .
'; 1. District Industries Cengre; JODHPUR ( RAJASTHAN)
i 2. MSME-DFOQ: JAIPUR ( RAJASTHAN)
i , : ;
! i
|

OATH COé\i\m“\lsp‘lL NER
ENUE, QL |
%ﬁ‘i HIGH COURT, JODH ,,11},
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U RETY | ' B ‘ﬂ’\‘?"**
U E Rajasthan State Pollution Control Board '

FORM I

o : . . RSPCR Abplication for Consent to Establish under

R  WEER Air (Prevention and Control of Pollution) Act,
I 7Y : 1981

Draft Letter

. o o Print Date: 3/11/2022
From:-. Date: 11/03/2022
KANKARIYA'PLASTO |
TECHNIQUE BLOCK. .
NO.2,KHASRA NO.29,
' DESURIYA KHARLOAN,

- NAGAUR ROAD JODHPUR
Jodhpur 4 :

To, = ~ - Unit ID: 118579
Regional OfficerSPL-I,

Phase-I, Basnl Ind. Area, ' P ]
JodhpurPhone: 0291- Application ID: 305292
2723225

Application Type: CTE AIR - Fresh

Disbosing Authority: Jodhpur

Address: SPL-1, Phase-I, Basnj Ind. Area, Jodhpur
Sir,

I/We hereby apply for obtaining

' . 'Con'sent,_in Form No. I under section 21 of the Air (Prevention and Control of Pollution)
1981 (No. 14 of 1981) for establishing an industrial plant/ operation/ progess/ activity

. Plant owned by KANKARIYA PLASTO TECHNIQUE (Name of Director/ proprietor/ partner
etc.) ' '

Part I: General Information

A. Details of Industry/ Activity/ Service/ Operation/ Process:-

a. Name of Industry/ Activity/ Service/ Operation/ KANKARIYA PLASTO TECH NIQUE
Process :
ib. Name and Designation of the Applicant REKHA DEVI KANKARIYA PARTNER
C. {Correspondence Address BLOCK NO.2,KHASRA NO.29, DESURIYA
KHARLOAN, NAGAUR ROAD "
Village/ Area TODHPUR
Street/ Locality/ City HODHPUR
Tehsi Jodhpur
[District - Jodhpur
State Rajasthan
Pin Codd . 342304
Telephorie No, {including STD Code) _ 0-.
Mobile No, - - 8239199675
F-Mall Address [subhakankariya@gmail.comn
Fax No, - -
d. [Site Address KANKARIYA PLASTO TECHNIQUE
BLOCK NO 2,KHASRA NO 29,
DESURIYA KHARLOAN, NAGAUR
— _ ROAD . \ ,\ "
Village/ Area JODHPUR LW\MQ‘“ONEK
__{Street/ Locallty/ City IODHPUR QAR VAN eIl
Tehsil ' 0 Jodhpur EVENUE, b R

-nhl.!b”
jﬁf/ RA) HIGH COURTHEPE

1/4




- 3111;22 1239F‘M )
' D|str|ct

Jodhpur
1 -iPlot No./ Khasra No 29
vl PinCode = ' 342304
-4 [Telephofie. NO (including STD Code) Q-
- o obile No. ~ " 8054006012
Coi i Fax NG, - o 0- :
1 Email- Address o subhamkankarlya@gmail com
| e (Plot Area/ Mining Lease Areca N/A N/A
L - Iland classification: -
5! i J(@). Industrial or NG
| A |b).Commercial, or . No.
L () Agriculture, or NoO.
| | {td) Residential, or ' __INo
| 1° (e Other than above ' No'
1. lg.|Whether covered under Aravalll Notification No
N " |hv [Whetheri requiring ‘authorization under the rules No
I-l .| |dealing with Hazardous Waste notified under
R .Enwronment (Protectlon) Act, 1986 and quantity of
‘ oL Jused/ waste oil is = 5 KL .
1. Whether covered under EIA Notification, 2006 No
j. |Gross Ballt up Area . RO
- k.’Consent is app!;ed for- Fresh

a (Entlre Industry/ Activity/ Service/ Operatlon/ Process
-lor Part thereof- please specify)

- {category: of Industry,r’ Actiwty/ Service/ Operatlonf Green
A |Process & .- ;
JmilScateo Industrw’ Activity/ Service/ Operation/ Small
- {Process.t '
; In- [Status of Appl:catton[ Actlwty/ Service/ Operation/ Proposed
Process !

- o. [rotal Capltal Investment {without depreciation) in 50
. Industry{ Activity/ Service/ Operation/ Process (as

\ ‘fper Project Report,f CA Certificate) for which consent
A : s'applied (Rs: in Iac5)

: dp. |Date of Commlssmnlng 10/04/2022
| " |a. [Total number of employees (including contractual &)

i workers) inthe Industry/ Activity/ Service/

| | __1Operation/ Process (maximum)

‘1 e 5 Total number of residents in the colony, if any N/A

! i Withln the premises of the establishment N/A

|

- ' Installed. Capadty of the Industry/ Activity/ Service/ O

peration/ Process
I I 5 . |
RN -"Né.-of'wqui'n'g-days in a year 300
|l INo.of shifts per day - - : 1
‘w. [Electric €unnection number and name ' N/A

B. Surrounding Details;-

No.|_ Which of the following features exist within 1 km of the site
. |[Human Settlement (Village/ City/ Town)
. |Water body

IN/A

: .__Industrial area (Specify)
- .' 'Any major industry (Specify)
o o Part II Informatmn related to Industry/ Activity/ Service/ Operatio h/ Process :
'1 T T ' ' {a} Raw Material Details: |
]| B . _ _ Storage

_ | P T Consumption{With Nature(Solid,| Capacity

. No..{RM_NAME ’ ACity

11 | 5- No.|RM_NAMENatureName| Name Unit) Liquid, Gas) | (With |
| i21086/HPPE  lsoid HDPE 13888, TONJANNUM [Soiid SR
: oG ranuels Granuels ! .

N

(b) Product/ By Product/ Service/Activity details

o, 1




322,129 PM | )
-] 8. ] Name |Quantity/ Capacity (With| Product or By Product or Storage .
oiNeo | Unit) Service _Capagity:
. [3678 27, LAKH METER/ ANNUM * |Product = o7 e

HDPE
PIPE

- (c) Electric Energy/Water Requirement (Kilo Watt/Kilo liter per Day').

(d) Water Consumption Details (Kilo liter per Day)

o :'-'_sfh_l'o [Saurce of Water | Boiler / Cooling Domestic Industrial Process
- 1184830 |Any Other 0 0.5 0

', Part III: Information related to Effluent Generation, Treatment and Disposal -

{a) Effluent Generation & Disposal Details

: '-tNot Applicable.,..
A SREe (b) Mode Of Treatment and disposal

ET (c) Type of treatment system installed o '
-'_LN/A . ' —|

R g Part 1IV: Information related to Air Poliution and Control Systems

(a} Air Emission Details

LUAs Process Stacks

s

'-_[N_ot Applicgb]e... ' | i

B- Flue gases stacks

| l@t Applicable... - R

€~ Fugitive emission

'. ENot Applicable.... B

D- Details of D. G. Sets

| . E\Iot Applicable... ] |

Part V: Information related to Solid Waste:

3 '.-'_]:Not Appfi&a_ble... ' . |

. Part VI: Information related to Consent Fee Deposition

| DD ; DD Payment | Token (Transaction|Transaction
| Number DD Date Amount Challan No. mode No Date Status |
RO Y B | mitra(Online- - ol _ .

- 68942068111/03/20221100.00 (1= [Rajasthan  |68942068 e o202 isycerss |
S S : Payment ' S P

S T Platform)

-1 I/ \J__\.»"_e, hé'ret_:y declare that the information furnished above is correct to the best my/ our knowledge .

-2, 1/We, hereby submit that in case of change, either of the point of characteristic of discharge or the quantity of
. discharge or its quality, a fresh application For consent shail be made and until such consent is granted no change
.- shall be ma\_jc‘l_te.‘; SR _ P _
__-..3_-._";_I/We,'uiﬁgld'erst'and"'the State Board and its official authorized in this behalf by the State Board can make
- wnecessary changes/ imodification in the data provided by me/ us while deciding the appli!cation Q@ the basis of the
* “information’previded by me/ us. ' ' \

'jDa_te:' . | S.ignature ,_&’, OATH Cv




Name
Designation

Seal C .

Consent apphcat on must be accompamed w1th the fees as specmed in the no

tlfitatio' ' P
v en lmetotlme . . o L _
i AL Consent fee shall be pald through Bank Draft payable in favour of the Member Sec etary, RaJasthan State-'-' '_
P -_.PO“utan Control Board or through ECS or through e- Mitra/ CSC or Bank Challan or any other facmty a§ per orders °
i ";1ssued by the State Board time to time. :
1

E5 -III Documents as per check |ISt ass

pecified by the State Board shall be submitted along wnth the applit:etlon

IV'- Al docu ents mciuding consent application form subm:tted to the State Board shaH be signed/ atteste i by: the =
prletor/ authorized Signatory along W|th seal. - - _ B L :

" 4




S Ko

. -From:¥

KANKARIYA PLASTO
TECHNIQUE BLOCK .
NO.2,KHASRA NO.29,
DESURIYA KHARLOAN,
NAGAUR ROAD JODHPUR
Jodhpur | '

To, .

Reglonal Officerspr.I,
Phase-1, Basni Ind. Area,
JodhpurPhone; 0291-
2723225

Sir,

I/We hereby apply for obtaining

WS Alr (Prevention and Control of Poilution) Act,
| g 1981 '

Rajasthan State Pollution Control Board
FORM I

Apbfication for Consent to Establish under
section 21 of the

Draft Letter

Print Date: 3/11/2022
Date: 11/03/2022

Unit ID: 118579
Application ID: 305292

Application Type: CTE AIR -

Disposing Authority: Jodhpy

Address; SPL-], Phase-1, Ba

Fresh

=

ete.)

, 'Consent, in Form Ne, I undér section
Act, 1981 (No. 14 of 1981) for astablishing zn industrial plant/ operation/
i plant owned by KANKARTYA PLASTO TECHNIQUE (Name of Directory proprietor/ partnar

21 of the Air (Prevention and Control of Pollution)

process/ activity

Part I: Genaral Information

A. Details of Industry/ Activity/ Service/ Operation/ Process:-

sni Ind., Area, Jodhpur

!a ame of Industry/ Actlvity/ Service/ Operation/ KANKARIYA PLASTO TECHNIQUE _}
rocess
b, [Name and Designation of the Appllcant REKHA DEVI KANKARIYA PARTNER
€. {Correspondence Addrass BLOCK NQ.2,KHASRA NO.29, DESURTYA
KHARLOAN, NAGAUR ROAD
Village/ Area JODHPUR
Street/ Locality/ City TODHPUR
Tehsil lodhpur
‘Distriet Jodhpur
State Rajasthan
Pin Code ' 342304
Talephone No, '{lntludfng STD Code) ~
obile No. - (8239109675
E-Mall Address subhakankartya@amail,com
Fax No, - :
d, {Site Address KANKARIYA PLASTO TECHNIQUE
BLOCK NO 2,KHASRA NO 28,
DESURIYA KHARLOAN, NAGAUR
e ROAD . Vi
Village/ Area JODHPUR A ISSIONER
Street/ Locality City JODHPUR QAL VL CIVIL
Tehsil = Dodhpur REVENUE! Ut T
RAJ HIGH COURY,

1/4
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District -

B} odhpur
Plot No./ Khasra No. ) 29
Pin Code ) 342304
Telephone No. (including STD Code) . 0-
Mobile No, 3094006012
Fax No. -
Email-Address subhamkankariya@gmail.com
" ie. [Plot Ared/ Mining Lease Area N/A N/A
“ff._lLand classification ' '
(a) Industriat or . . - No
(b) Commercial, or Nor
- e} Agricuiture, or No
() Residential, or - . |Ne
(e} Other than above ' INo
{9, Whether coverad under Aravaiii Notification No
- In. Whether.requiring authorization under the rules No.

~ {dealing'with Hazardous Waste notified under
[Environment {Protection) Act, 1986 and quantity of
used/ waste il is = 5 KL

[_J¥hether covered under EIR Notification, 2005 No
«_|Gross Biilt up Araa 10
Ke 'C_'o'nsent;is applied for Fresh

(Entire Industry/ Activity/ Service/ Operation/ Process
or Pait thereof- plaase specify) :

- “[Category of Industry/ Activity/ Service/ Operation/ |Gream

"_[Prdcess ¢ .

|m.iScale of Tndustry; Activity/ Service/ Operation/ Small
~_|Process® -

n. iStatus of Application/ Activity/ Service/ Operation/  [Proposed
| _{Process :

0. [Total Capital Investment (without depreciation) in 50

ndustry/ Activity/ Service/ Operation/ Process (as
1 fper Project Report/ CA Certificate) for which consent
o IS ‘applied (Rs. in lacs).

Date of Commissloning 10/04/2022
0. [Total nuenber of employees (including contractual 9
workers} In the Industry/ Activity/ Service/
Operation/. Process (maximum)

I Total number of resldents in the colony; If any N/A

. . N/A
_jwithin the premises of the gstablishment

"fs:._ Ing IIe;E_' Capacity of the Industry/ Activity/ Service/ Operation/ Process

NAA: _ :
Jt_IN&t of working days in a year 300

. NG\ of shifts per day 1
W, Ele'i:tric i_:'nnnectio’n number and name N/A

B. Surrounding Details:-

- {5, No, Which of the following features exist within 1 km of the site

: 1. |Human Settiement (Village/ City/ Town)
. L. 2. - Water body

13, _lIndugtriai area {Specify)
4. lAny majfor industry (Specify)

N/A

Part IT: Information related to Industry/ Activity/ Service/ Operation/ Precess

(a) Raw Material Detalls;

Storage
B PR Consumption{With/Nature(Solid, Capacity
: s. ﬂo._Rﬁ_NAME NatureName| Name Unit) Liquid, Gas) (With
v HDPE . HDPE ' :
Granuels Solid Granuels 3888, TON/ANNUM Solid
)}' - {b) Product/ By Producty Service/Activity detalls OP&E
Qu
y RURY




L 2D T

""§;"'Hﬁ§ﬁ;i"ezw655Hfiﬁ?&é}ﬁ“c_'ifﬂﬁiiﬁ' ‘Product or By Product or | Storage
No.] - Unit) Service Capacity.
o .,3678 be |27, LAKH METER/ ANNUM - [product e

UL (o) Hearic Energy/Water Requirement (Kile Watt/Kllo Jiter ;Eaer Day) _
ok Appiicabie. - |

{d) Water Consurttption Details (Kilo liter per Day)

s -.SFNo 'Sourée of Water | Boiler / Cooling | Domestic Industr!a! Process Others;
184830 |Any Other 0 : 0.5 0 5 0

g Part III! Information related to Effluent Generatlon, Treatment and Disposal

_ (a) Effiuent Generation & Disposal Detaiis
INot Applicable. .. ]

(b) Mode Of Treatment and disposal

_ o (c) Type of treatment system Installed
/A ' ]

Part IV; Information related to Air Pollution and Contral Systems

: {a) Air Er"nission Details
o - A Process Stacks

ot Appiicabe... ' ]
' B- Flue gases stacks :
o @Applicabie..; - —’
K C- Fugitive emission .
[t Apﬁlfcabie... ]
D Deta.ils of D. G. Sets
.ﬁbt Applicable... |

Patt V: Information refated to Solid Waste:
lﬁqt Applicable... . |

_'Part VI: Information related to Consent Fee Deposit!pn

. DD

_ DD Payment | Tolen Transéactlon Transaction
Number | PP Date Amount|“hallan No. mode No Date Status
New E-
_ : _ ©imitra(Online- '
6§942068/11/03/2022|100.00 (CTE Rajasthan  (68942058["ar 11 2022l o
: : A952851761 12:004M
, Payment
Platform) :

1.1 We, he_frebv declare that the information furnished above is correct to the best myf our knowledge

2. IfWé, he'!reby submit that in case of change, sither of the point of characteristic ofé discharge or the quantity of

discharge or its quality, a fresh appilcation for consent shall be made and until such consent is granted no change
shatl be'_mafle... R .

f by éthe State Board' can make
he application ap the basis of the

: 3.'I/We, uﬁ'derst:and the State Board and its officlal authorized in thls behai

necessary changes/ modification-in the data provided by me/ us while deciding t
informationprovided by me/ us. ' o

| ﬁbate:- | Slgnature éz’}: OATHC

oA HIGH COLRT. JODHEYR




Note:
- Governmerit time to time.

- Pollutiory Control Board or through ECS or through e-
- ..Jssued by the State Board time to time.

V1Y Ali;tldcui;nentS'In-c!uding. consent application fi
- -proprietor/ authorized-slgnatory along with seal.

1. Corisent application. must be accompaniad

e e e

Name
Designaticn
Seal

L Place .

with the fees as specified in the noitiﬁt:atibns issued by the State

i, Consent fee shall be paid through Bank Draft payable in favour of the Membfer Secretary, Rajasthén State

Mitra/ CSC or Bank Challan or any other facility as per orders

L, Dbcﬁménts as per check list as specified by the State Board shall be submitted ai:long with the application,

orm submitted to the State Board sihall be signed/ attestgd by the

A4

H.
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Office of the Chief Engineer(Technical) & Technical Member

Rajasthan Water Supply & Sewerage Management Board(PHED) 3 ' 21

"JAL BHAWAN" 2-Civil Lines, Jacob Road, Jaipur-06
Phone 0l41-2222348

“e-Maili- rj_tm@nic.in | e

No. 13/D&S /2022-23/Enlistment-HDPE- 23 / £382-64/6Date: {611 212022 é)

M/s Kankariya Plastic Technique
Khasara No. 29, Desuriya Kharloan,
Nagaur Road, Jodhpur, Rajasthan

E-Mail: kms02¢1@yahoo.com

Subject:

Inclusion of new makes in the “List of specified makeslacceptéble makes”

of various items to be used in water supply projects / schemes of PHED

Rajasthan.

Reference; 735" meeting of Technical Committee of RWSSMB on dated 0?.12,2022

Technical committes in its 735" meeting held on date 09.12.2022 at agenda item
no. 07, has approved “KANKARIA” as new make for following grade/ ﬁressure rating/
sizes of HDPE pipe, in line with the new vendor approval e|lglbl|liy cntena Minutes
circulated by Secy. RWSSMB Jaipur on dated 13.12.2022:- :

'S PARTICULARS OF NAMEOF | PEGRADE/ | NAME AND ADDRESSZ OF COMPANY
NO. | EQUIPMENT/ ITEMS MAKE PRESSURE '
RATING/
SIZE
High Density 1.PESO, PN Registered office — Mrs Kankariya
1 Polyethylene " kANKARIA” | 6810 upto Plastic Technique
Pipe DN315 Khasara No. 29, Desuriya Kharloan,
g'; 1E0 ﬁg“ Nagaur Road, Jodhpur, Rajasthan
ON 200 E-Mail: kms0291 @va?og.com

Factory: :
Khasara No. 29, Desunya Kharloan,
Nagaur Road, Jodhpu;', Rajasthan

UDYAM- RJ-22-0028410

Accordingly; your make will be included in the “List of specii ecl makes” of the

department, available on departmenta! website i.e. www.phedwater, ra;asghan gov.in
subjected fo following conditions that:

i - Procurement of virgin HDPE resin (100% virgin), Pre-compoti.md and master
batch should be procured from the manufacturer or its authorized distributor/
stockist/ DCA only (from Trader only in case, if virgin mater;ial is imported).

OATH €O
REVENUE, C
RAJ HIGH

2

S NER

COURT, .JODHPUR

Page 10of 2
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i

i

Office of the Chief Engineer(Technical) & Technical Memb er
Rajasthan Water Supply & Sewerage Management Board(PHE:D)
"JRL BHAWAN" 2-Civil Lines, Jacob Road, Jaipur-06,

Phone 0141-2222342 e-Mail- rj_tm@nic.in |

However, if the virgin material is procured from frader, vendor fof HDPE Pipe)
shall have to submit the test certificate issued by manufacturer (of Raw

material) addressing the name of distributor/trader and the vendor of HDPE

Pipe, with reference of invoice.

Purchase invoice should have clear description of raw materlal with its grade,
batch/ lot ne.

Details of raw material procured with invoice nol date, batchl lot no of raw
material, payment details and consumption of raw material wnth pipe produced
should be submitted half yearly (FY) with copy of raw material test certificates
as issued by the raw material manufacturer with details of lot/ batch no.

This approval will be reviewed initially after & months and subsequently
periodically for complying the conditions as mentioned above. | _

The above approval is also subject to review / revision under any subsequent vendor

registration / approval / categorization of the department.

wollyod v ) ae
(Dalip Kumar Gz ur)
. Chief Engineer (Tech.) &TM
RWSSMB, Jaipur

No. 13/D&S /2022-23/Enlistment-HDPE- 23/ {382 -6 4|4 Date: | 6312/202‘2

Copy to following for information:

P.S. to ACS, PHED GoR, Jaipur

1-
2
3
4

i}
T

FA&CAO, RWSSMB, Jaipur
P.S. to Chief Engineer (Tech.)& TM, RWSSMB, Jaipur

Chief Engineer, PHED (USNRW),( R} /SPAJIM Jaipur/Project Jodhpur/ PMU,

Nagaur

Additional Chief Engineer PHED, Region...........(All) with request to ensure the
compliance of clause (4) in reference of FD nofification dated 19.11.2015, if

applicable.

Superintending Engmear (D&S)
PHED, Jaipur

OATH COMM!

NUE, CRIMINAL,
2%%\6\4 C OURT JODHPU

Page 2 of 2.
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Correctlon ! Amendment in Agenda Item No. 7- Annexure — 1

of TC @

735/09.12.2022 |
ﬁq ‘ﬁge"df} Mentioned as per Approval May be read as
0. -
Sr. No Name | Make | Sizes Approval Name of | Make Sizes
of of Firm Approved | Lstter No. | Firm Approved
.Annex. 4 M/s Idate Ms
1 i
1 2 Arihant | ARIH PE 80 PN | 13/D&S5/202 | Arihant “AUROPLUSE PE 80 PN 6
Industri | ANT | 6 &10 ypto | 2- fndustries- | - | &10 upto DN
es- INDU | DN 160 23/Enlistmen | Bindayaka- 160
Bindaya | STRIE { PE 100 PN | t-HDPE- Jaipur PE 100 PN 6
ka- S 6 &10 upto | 20/7388- &10 uptoc DN
Jaipyr DN 315 7432 / 315
16.12.2022
3 3 Borana | BORA | PE 80 PN | 13/D&S/202 | Borana | "THAR” PE 80 PN 6
Industrie | NA 8 &10 upto | 2- | Industries &10 upto DN
s- DN 200 23/Enlistmen | -Jodhpur 200
Jodhpur PE 100 PN | +-HDPE- PE 100 PN 6 |.
6 810 upto | 35/7538- &10 upto DN
DN 180 7572 / 180
16.12.2022 ' _
4 11 GCanga | GANG | PE 80 PN | 13/D&S/202 | Ganga “BHUM!PUT PE 80 PN &
Pipe A 6 &10 upto | 2- Pipe | RA? -1 &10 ypio DN
Factory DN 180 23/Enlistmen | Factory 180
PE 100 PN | t-HDPE- PE 100 PN 6
6 %10 upto | Q1/6242- &10 upto DN
DN 180 1 6276 ! 180
16.12.2022
5 | 12 G&G (3G PE 80 PN | 13/D&S/202 | G&G "G&G FPIPES* | PE 80 PN 6
Pipes 6 &10 upio | 2- Pipes ' | &10 'upto DN
DN 250 23(Enlistmen 250
PE 100 PN | t-HDPE- ' PE 100 PN 8
6 &10 upto | 0B/7713- &10 upto DN
DN 250 7747 / 250
16.12.2022 ]
8 14 Jamidar | JAMID | PEBQ PN6 | 13/D&S/202 | Jamidar “JAMINDAR" | PE&D PNB
Pipe AR upto 2- Pips | upto  DN200
Industrie DN200 23/Enlistmen | Industries PEBD PN10
s Behror PESO t-HDPE- Behror upto  DN180
Alwar PN10 upto { 34/7117- Alwar PE100 PN
DN180 7151 / 6&10 upto
PE100 PN | 16.12.2022 DN 110
8810 ypto :
DN110 .o
7 18 Kankari | KANK | PE 80 PN | 13/D&3/202 | Kankarly | "KANKARIVA FE 80 PN &
a Plasto | ARIA | 6 &10 upto | 2- a Plasto|” 810 upto DN
Techniq DN315 | 23!En1|stmen; ‘Techniqu 315
ves- |~ |PE100PN | o les | p
Jochpur ‘| 6810 -uplo'f 23/6: ‘--&Enj-ggt: ﬂDNS
_ ~ ' ”16122022 ' ' _
8 21 Micro MICR | PE 80 PN | 13/D&S/2022 | Micro “JALAW PE 80 PN &
Tech OTEC | 6 &10 upto | 23/Enlistmen | Tech 810 upto DN |
Casting | H DN 225 +-HDPE- Castings 295
$ PE 100 PN | 22/6592- Jodhpur PE 100 PN
Jo‘dhpur 6810 upto | 6628 i 6&10 upto DN
DN 225 16.12.2022 225 i




M K

49 |22 M K [ PE S0 PN 6 | 12/D&8/2022 [ M K [ "MK PE 80 PN 6
. Piastic | PLAST | 810 upto | - Plastic &10 upto DN
Industrie | IC DN 200 23/Eniistmen | Industries | 200
5 PE 1G0 PN | t-HDPE- Ahmedab PE 100 PN
Ahmeda 6310 uypto | 24/6487- ad - 8&10 upto DN
bad DN 200 6521 ! 200
: . 16.12.2022 .
10 | 26 SBG SBC PE 80 PN | 13/D&S/202 | SBC "DHORA” - PE 80 PN 6
Polypipe 6 &10 DN | 2- Polypipes : &10 upto DN
s Pwt 315 23/Enlistmen | Pvt. Lid. 315
{td. 1 t-HDPE-
51/68732-
6766 !
16.12.2022 ;
11 27 Shree BHAR | PE 80 PN | 13/D8S/202 | Shree BHARTHARI PE 80 PN ©
Bharthar | THARI | 6 &10 DN | 2- Bharthari 5 &10 upto DN
i Baba s 23/Enlistmen | Baba 318
Pipe t+-HOPE- Pipe
Industrie 42/6767- industries
$ 6801 f
18.12.2022 . :
12 28 Shree SHRE | PE 80 PN | 13/D&S/202 | Shree “ORVIN" PE 80 PN &
Mahesh | E 6 &10 upto | 2- Maheshw &10 upto DN
wari MAHE | DN 400 23/Eniistmen | ari 400
Industrie | SHWA | PE 100 PN | t-HDPE- Industries PE 100 PN
s- Jajpur | Ri 6&10 upto § 21/6802- - Jaipur 6&10 upio DN
DN 400 6838 { 400
16.12.2022 _
13 31 Shree SHRE | PE 80 PN | 13/D&S/202 | Shree *SALASAR” PE 80 PN ©
Sajasar { E 6 &10 upto | 2- Salasar &10 uptoc DN
Industrie | SALA | DN 200 23/Enlistmen | Industries 200
s Sarna | SAR PE 100 PN | WHDPE- Sarna PE 100 PN
Dungar 6&10 wupto | 13/6872- Dungar 6&10 upto DN
Jaipur DN 315 6206 ! Jaipur 318
_ 16.12.2022 :
14 35 #ohit MOHI PE 80 PN | 13/D&S/202 | Wiohit “MOMIT PE B0 PN &
India T & &1Q DN | 2- India KISAN® &10 upto DN
Tijara INDIA 1 200 23/Enlistmen | Tijara 200
Alwar ' PE 100 PN | t-MDPE- Alwar PE 100 PN
6&10 DN | 37/7117- 6&10 upto DN
200 7181 { 200
16.12.2022

e qumwb' 47 122
{Dalip Kumar Gour)
Chief Engineer (Tech.) & TM
RWSSME, PHED, Jaipur

No. 13/D&S /2022-23/Enlistment-HDPE/ 1) BN -71% 5™ Date:

Copy to following for information:

1- P.S. to ACS, PHED GoR, Jaipur
2- FA&CAO, RWSSMB, Jaipur
3- P.S. to Chief Engineer (Tech.)& TM, RWSSMB, Jaipur

UE, CRIMIN

VEN \
RAL HIGHTOURT, 1ODHPUR

277 MRI2022




4- Chief Engineer, PHED (U&NRW),( R) /SP/JJM Jaipur/Project Jodhpur/ PMU,

r - Nagaur
-5 Additional Chief Engineer PHED, Region........... (Al ‘
(w'
S,
Superintending Engfheer (D&S)

PHED, Jaiipu'r
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empil- rorpcbjodhpuf"“igmail com. .- A%

epgpeles _ Tele : i -2723225
o= - REGIONAL OFFICE :
N  RAJASTHAN STATE POLLUTION CONTROL BOARD

B Plot No. SPL-2, M.L.A Phase-1, Basni, A

' Jodhpur-342005 (Rajasthan) |

No. RO/RPCB/]odhpur/'Z_ 99 Date :_19/1-22,2024

.. - .- M/s Kankriya Plasto Technique
. - and M/s S. Kankriya Wire & Cable

. Khasra No. 29, 29/1,33/1 & 33 in Desuriya Nagore
Road Bera 09 Mill Area, village Desuriya
Kh.rolan, Iodhpur Tehsil, Rajasthan

Sub:  Show cause notice for intended direction for closure under section 3‘1A of the Air
(Prevention &Control of Pollution) Act 1981 & 33A of the Water (Preventlon
& Control of Pollution) Act 1974. '
- (1) Complaints received against your uni¢ through VTR Cell, RPCB, Jaipur (‘Tftm'-:
e smwT w29 7 317, it et § ﬁam%mm%m .
. mﬁr'{gw‘gﬂw‘ﬁwwi’ffﬂmﬁ)
(u) Inspection of your unit on dated 16/12/2024.

. Whereds the Air (Preventlon é Control of Polluﬁon) Act-1981 (heremafter called as
. the "Air-Act”) came in to force in whole of the State of Rajasthan w.e.f. 14.06. 1981

2. And whereas the Water (I’reventlon & Control of Pollution) Act1974: (Heremafter -

' called as the “Water Act”) came in to force in whole of the State of Rajasthan w.elf,
 23.03.1974. : :

3. And whereas the said Air has been enacted to provide for the preventton, control &
abetment of air poltution and the Water Act to provide for the prevention & control of
water pollution and for maintaining and Testoring the wholesomeness of water

4. And whereas, M/s Kankriya Plasto Technique and M/s 8. Kankriya Wire & Cable
(herein after referred to as the “Industry”) is engaged in operating a HDPE plastlc pipe
and Wire & Cable manufacturing industry at Khasra No. 29, 29/1',33/1 & 33 in

- Desuriya Nagore Road Bera 09 Mill Area, village Desuriya Khrolan, JedEpur: Tehsﬁ,_
Rajasthan & during the process industry emits air & water pellutants - .
5. And whereas, to verify content of complaints received against your mdusctry through

VIR Cell, RPCB, Jaipu, industry was inspected by the officials of State Board on dated :
16/ 1 2,‘ 2024 and following non-compliance were observed-

a, Unit is found engaged in HDPE plastic pipe and Wire & Cable
- manufacturmgwithout the prior valid CTE/, =
b, Unit is being operative without adequate S ﬁiﬂﬂéw

. Sharma
¢. Plant & machinery -PVC mixer &

without getting prior consent to operate fro B ig Ea rdlb
indin ‘E‘G é 1Al ehmental
Extruder machine, 02 Nes -cooling Ty Y adequate
I 53 :07:39 IST

Rafkaj Ref No.: 12538730°




- emalk rorpeb,jodhpur@gmaii.com
oa s Zspr— ? %ele?o%flfmazzs'
R == | REGIONAL OFFICE L
5 Nwmr RAJASTHAN STATE POLLUTION CONTROLBOARD
Lo Plot No. SPL-2, MLA Phase.1, Basni, ;0

- Jodhpur—34200§ (Rajasthan)
* Stack height), 01 Nos

-Electric Arc inducton furnace

| Annealing Pot, 02 Nos -Electric Furnace (7.5 HP), wire Drawing machine (High
\ Speed & Low speed) was found installed & operative in unit premjses,

] d. Unit has not reported source of Water requirement for Industriat & Domestic
! purposs,

| "&. Unit has not provided adequate treatment for alkaline water-based solution
. used in wire drawing machine & Cooling tower blowdown, © =~ < 1 ...
i f, ;

“There was bypass stack attached to fired electric arc furnace,

by, ik 1to 2 1 for mel.ﬁ_ng of
copper & aluminum Blocks, for escaping the flue gases. Unit

has provided

. hoper on the furnace which is attached with the Stack without adequate
| o : - pollution control measures & adequate\Stack morﬁtoring facility not provided,
_ N " & Plantation was not developed as per norms. } IR B
| . h.Noise Monitoring & Ambient air quality menitoring carried out by Regional
| e - . Laboratory, RO Jodhpur near the production area approach of unit, Resuits of
\i Lo L - the Samples of Ambient Air collected during inspection was found! out of
' prescribed standards, which indicate that you have failed to irta:intai;x requisite

) : - p_ollution conirol measures to control air & noise emissions i

L i Unitis found operative in
i .

0 ag:icqlt_ura} _lﬁpd_ w;irﬂ'lqupl land conve;éji'én for
stended use from the competentagthoriyy, .,
6. And whereas, a sample of Ambient air quality near the Neg_r__tl-le_llimduc,@n area
_ - approach of unit was collected by the officials of State Board on dated 16/12/2024,
| .- While observing the. results of sample collected, it was found that limits of the
' o ' Pa:ﬁcu]a;g_Ma,t’;er exceed the

prescribed limit (PM found 238 microgram/ cum, which
should be <100 mi¢rogram/ cum). o

And whereas, Noise monitoring conducted at 01 Location (Near the product@pn area
-approach of unit) by the officials of State Board ondated 16/12/2024. ay per the results
o  of the noise monitoring, Industry has failed to comply prescribed shadards for
| _ o ambient noise standards and the resulted Noise level is 60.4 dB(A) which exgefed the
' L prescribed limit that 10 dB (A) exceed noise level {55bD for Residential Zone in day
- . o ﬁnm)_ . 4 .‘ . .. . . - .. ."’.- " Tt . R ok ) ' : . ;
-8 And whereas the above observations clearly indicate that unit failed tq c_omlialy with
- the provisions of the Acts and Rules, .- T T R
9. And whereas, you

are _operating your unit without getting prior CTO 'frcém State
Board. o P
| - 10. And whéteas provisions of section 21 of the Air Actglg'm@tu:r@ ks Iﬁltd
_ '1 o prohibits establishing or operating an industrial plﬁtilé i{g“.;\os\fé ri})é)éag\y e %grma
| conzent of the State Board. . -  Designation g8 nig¥nvironmental
g R e I A i e Englnaer B q & o :
# S : Date: 2024.12°Fr:07:39iST
1i Halldal Daf ala - 49E3098n

\ONER

NG, CRMINAL, CUL
R GH COURT, JODHP

o7




email- rorpcb.jodhp‘q@;;:iiﬁii.coﬂx L

_ : - Tele: 02912723225 -
. REGIONAL OFFICE S
- RAJASTHAN STATE POLY UTION CONTROL BOARD -

- Plot No. SPL-2, M.I.A Phase-I, Basni,
Ju_dhpur-SAZODS\_(Raj asthan)

" Therefore, in the interest of prevention of perpetual offence being committed by the =~
industry, the State Board in exercise of the powers conferred upon it under secifon 31(4) L
- of the Air, Act, 1981 intends to issue following directions to; ~ . 'hf”" -

o A That all the processes carried out by the industry should be closed down and
B. That appropriate authorities should be directed to stop supply of water and,
* electricity to the industry and seal DG sets.
" Ifyou have any objections against aforesaid intended action, you may submit yéciut reply
I:llmﬂ'lm?days from the issuance of this notice failing which the intended_actiggq ?hall‘ -

' be initiated without any further notice,

i~

(Shilpi $harma)
Regional Officer -

Digitally signed by
c Dagsignséltlon enjg
' | er g
A Doty 2024124 7.7:39 15T
. Reason: Approvet? .

ISSIONER
iNAL, CIVIL
HER AODHBUR




Me
To: rorpch.jodhpur@gmail.com v

Please find attachments

Thanks with Regards

SURESH KUMAR KANKARIYA
KANKARIYA MACHINERY STORE
KANKARIYA TOWER No.-1,
CHOPASAN! ROAD JODHPUR

Mob: +91 9414126950,8094006001
Website: http://www.kankariyas.in

‘S 4 Jan

& KPT REPLY NEW.pdf




taokile Wo. 5414126850

it ¢ ubiuaka,mcarn.f_a@g-rraa;l_:-,ic'@m

RQNMRW& PLASTO TECHNIQUE | PR
Block No. 2, Khasra No. 29, @
_ DesuriyaKharlaon, Naguar Road, ]ﬁdhpur' —

o, AT ?%ffsfw 01,2045
The Regional Ofticer,

Iapasthan State Pollution Control Board,
Jodhpear.

Subject: Reply to show Cause natice for intended for Closure wgpder Section

FEA of the Alr {Prevention and Conteol of Pnlluuun}] Act, 1%1 and Marer Act -
3974 R

Ref.: Nutive Mo. RO /RSPCE/Jodhp /2996 dated 19/12/2024,

Hear Sir,

With reference to the shove-mentioned notice, we are submittingiour detailed
veply as follows: ”
et
2 At

3. Act

t. The said unit is not emits air and water pollutant Le, Kanka riya Plaste
Techaigue { 20 firm in Notice) |
5. Reply Under:

a) We have sihmitted the applications for CTE and T for Wire and
table, as well as the CTO for HDPE Pipe. The applications ave
enclosed |

bl We have submitted the applications far Consent 1o Bstabiish
(CTE] and Consent to Operate (CTO). All TECESSATY Chm ﬂhﬁﬁt&i‘

hoalg
-

Fur Rasikariye Plashn ol
. T
s}.‘ ..-'-"“}| # T
i

i
Metafer
‘:!

NER
ONTH CQYISSIOECL

£, URI
REVENUE, 20T J0DHPUR




measures, a5 per the pollution controd 1'eg1ftaﬁ‘it12‘ﬁs'£' are bﬁing o
diligendy lollowed, Our dedjcated team is actively engaged in @ |
ansuring timely and thorough execadon of these re;:{uiwments _

e} We have submitted the applications for CTE (Consent to
Establish] and CTO {Consent to Operate) for al) 1:31&551“{1;3{:'}1%3{-3% .
and we are also complying with the Pollution Eoard's
yequiretnent _ .

d} The source of water for sur unit is a tubewell, for which we fham: |
u!roa{w sabmitted the appd lcatmu The application is enclosed -

e} In compliance with pollation conwnl measures, aﬁﬁaahm bdwcﬁ- -
water s not n‘.mh&?gf*d in any form. The S}i'stem guimm te
water is continwously recivcalated without re elease into ih@_
Evironment. - B

f} This peint ts not applicable to thizs Unit Le Kankariva Pmsm .
Technigque. (29 frm in Notice], | AL

) The plantation avrangements will be completed soon according to
the woirms of the Follution Roard '-
Thers is No Alr and Nﬂiﬂ{* sgtission in this Unit m kankariva

Plasto Technigue. {20 firm in Notic e}, .

i} We bave applied for land conversion to [DA. Soon, WP W ﬂi‘sﬂiﬁm@iiﬁ :
the fand conversioy letter to the R,E;l‘f“b office | -

st
. i

6. During the inspection, mainterance activities were in }u‘ngrﬁ‘ss m*rlurs:h
letd to a temporary exceedshes of pmmulaw watter levels: However,
the mainterance hag now been completad d, and from now an %]IEEHW{‘ I
you conduct 2 visit the pollutiog [}Elt“:i]'l’iitu‘_‘: uuﬁudnw paztecuh fe
matter will be within the prescribed linit -

We have taken necessary measores to minimize }mlluhﬂn lewedy i
compliance with the prescribed guideline |

ok

s ’*E] ’ini' {'.-t‘lﬂ‘ Did‘?h

FW H“ﬁ%}aﬂy 37 o 5‘.; -
E@ sitner
i

. CiviL |
VENUE, CRIMINAL.
RAJ HIGH COURT,JODHPUR | e



o Qe il ds i Bl comphiance with all the vegulations .ae:‘t En}rth i:w w L
Pollutien Control Board and adheres 1o all necessary f»;*rwzmnmentab
slandards .,,ml;i puidelines. We conlinue o pmcsmtm smtfumabi}\z@ﬁ
aperations sncd ensure that all required TREASUrES Are I:armrag ':"l'ti;mmi | |
1 minimize enviroamental impact,

i, As para 51}

10, As Para (1) : |

T Dur unit is fully compliant with all the mpulattmw set h} the -

Pollution Control Board and ;H}ht“'é‘w £ ) wtmzamemdl I’lﬂ.i‘:ll‘i-’i&?fa-

With sbove submission kindly d Jz"mp the show cause patice and gl'ﬁzsn't __am&;ent .

o establish aad operate,

Thanking vou,

Fror 8 /s KAMKARIYA PLASTO TECHNIQUE ’

Yours sincerely,

f?ﬁa%gm

5

r




Rajasthan State Pollution Control Board 2, E.IFE
Headquarter, 4, Institutional Area, IhalanaDoongri, Jaipur-302004 t\\% |

Lifosty fin
Phone :0141-27168043,2716800 e-mail : member-secretarv@rpch.nic.in

Erwironmon
Walnlinahl~ - 1AL 2 PI4077

| 7
ND.FI'Q(S)AdeRSPCB !Plg.N-BiPart File 2.3?5 - L8798 Date: 9. 1223 ﬁ,‘l)t
Regional Officer, o ﬁ
Regional Office, RSPCB, f
Alwar/Balotra/Bharatpur/Bhiwadi/Bhijwara/ '

Bikaner/Chittorgarh/Jaipur(South)/Jaipur(North)/
Jodhpur/Kishangarh/K ota/Pali/Sikar/Udaipur/
Bundi‘Hanumangarh/Jaisalmer/Sirohi/Thalawar
Sawai Madhopur/Jhunjhumy/Rajsamand/
Banswara/Nagaur,

Subject:- Clarification regarding requirement of land conversion in case of sector
specific guidelines issued by the State Board.

Ref:-  State Board order no. F12(5-Adm)RPCB/Gen/1693-1702 dated 28.08.2023,

Sir/ Ma’am,

The State Board vide order dated 28.08.2023 has issued checklist of documents to be
submitted with.the applications of Consent to Establish and Consent to Operate under Water

and Air Acts (except for acknowledge cases), wherein requirement of taking land conversion
documents has been done away with,

Previously, the State Board has issued sector specific guidelines such as Hotels/ .
Marriage Gardens/Restaurant/Banquet Halls, Stone Crushers and Mineral Grinding, etc. .
wherein documents related to land conversion were mandatory, '

To avoid any confusion and to keep parity, it is hereby clarified that in accordance -
with checklist of docements issued on 28.08.2023, land conversion documents shall not be '
insisted upon even when State Board had issued sector specific guidelines stating that land :
conversion documents were mandatory.

In view of above, all Regional Officers are directed to process consent applications in

accordance with checklist of documents to be submitted with the applications of Consent to.
Establish and Consent 1o O

] perate under Water and Air Acts {except for acknowledge caseg)’
issued dated 28.08.2023. -

(Prema Lal)

F1405)Adm /RSPCR Plg/ Chief glélllleif‘onmental Engineer
Lopy forwarded to following for the inf . :
, ormation and s
. PSto Chairperson, RSPCB, Jaipyy, oo action:

2. Sr.PA 1o Member Secretar i I
_ . ¥, RSPCB, Jaipyr,
3 Al Group In-charges, RSPCB, Jaipur, “{p}:' " Slg natu re
Hathai My ..
soainsg Digitally signed by
A or 20h

Deﬁ
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RAJASTHAN HIGH COURT

Proforma For Micro —Classfication (No.5.0./13/2018)

DB-SAW..SE.D.B. CIVIL WRIT NO. , 20U
CASE TITLE_M/]S ¢ - km,tmmng;mg Coble VIS bt O4 of;-f
. | e
(1)SERVICE MATTERS

“A”- APPOINTMENT / RECRUITMENT / PROMOTION

SUBJECT MATTER

(GROUND OF WRIT E.G. AGE, BOUNUS MARKS , ELIGIBILITY,
RESERVATION ETC.}

DEPARTMENT POST - YEAR

“’B’’ OTHER SERVICE MATTERS

SUBJECT MATTER

DEPARTMENT | POST (MATTER UNDER CHALLENGE E.G. PAY SCALS, SENIORITY TRANSFER,
PENSION MATTERS ,A.C.P. FIXATION ETC.)

(2) MISC. MATTERS

gw‘"ﬂ*“b“‘"’ o C—)fMM#‘_

11 DEPARTMENT
' w1 Pet
2 ACT /RULES/ SECTION / (ontre) el Pet |9 3v
ORDINACE |
pr 7o }’hl_ m MG Eme oyl
REFERNCE OF SUBJECT prevevtion o~nd Contvelol

3 |MATTERWITHPROVISIONS | pp)whon Pret 1979

(GROUND OF WRIT E.G. ELECTION
MATTERS LAND ACQISITION MATTRS,
CANCELATIONS OF MINING LEASEETC)

p



IN THE HIGH COURT OF JUDICATURE FOR RAJASTHAN AT
JODHPUR '

3.B. CIVIL WRIT PETITION NO. /2025

PETITIONERS : Versus RESPONDENTS :

M/s S. Kankariya Wire and Cable The State of Raj. & q'rs.
SYNOPSIS |

i

1. That the appellant firm is incorporated with the aim aﬁd
object of doing business in manufacturing of electroriﬁic
products and electric wire and cables. !

2. That petitioner firm was earlier doing small scale
business from a small shop in Jodhpur city only and h:as
recently in 2021 shifted his unit to the address
mentioned in cause title of the petition }

3. That on 19.12.2024 petitioner firm received a show
cause notice mentioning few points of non compliance by |
it.

4. That petitioner firm then soon complied with all tihe |
mention non compliance and gave a detailed reply datéed
03.01.2025 mentioning all the compliance being dof}ne
and assured that during the next inspection all the
comphance will be visible. ;

5. That petitioner firm had also duly applied for the N(é)C
under the provisions of Air Act along with prescribed fe;e.

6. That despite giving detailed reply and Consent form?of
petitioner being pending the respondent RSPCB has
made a pre-notion to reject the application form W1thout
further inspection and issue directions of closure vmthout
giving any opportunity of hearing to petitioner firm. [

]
!

Hence, this petition for writ before this Hon’ble Court.

e

: ;
COUNSEL FOR PETITIONER



IN THE HIGH COURT OF JUDICATURE FOR RAJASTHAN AT

JODHPUR
S.B. CIVIL WRIT PETITION NO. /2025
PETITIONER : Versus RESPONDENTS :

M/s S. Kankariya Wire and Cable

15

!
3

The State of Raj. & Ors.

INDEX
5.No. Particulars Page No
1. Writ Petition. |~ &
2. Affidavit in support of writ petition. )
3. Affidavit in support of documents. lo
4, Stay Petition. 1-in
5. Affidavit in support of stay petition 'Y
DOCUMENTS; |
Annex. 1 | The copy of udhyam registration )1S-)9
Annex. 2 | The copy of photographs ' ¥
Annex. 3 | The copy of notice dated 19.12.2024 19+2)
Annex. 4 |The copy of reply dated 03.01.2024 22~ 2Y4
Annex. 5 |The copy of consent application dated [, ¢ 29
28.12.2024 '
Annex. 6 | The copy of order dated 29.12.2023 30

COUNSEL FOR THE PETITIONER




GOVERNMENT OF RAJASTHAN _
e-Court Fee RN

DATE & TIME : 07-JAN-2025 16:20:29

NAMES OF THE ACG/ REGISTERED USER : SHCIL RAJASTHAN
LOCATION : JODHFUR

e-COURT RECEIPT NO : RJCTO728A25120Q680
e-COURT FEE AMOUNT : 240

{ Rupees Forty Only}

0

JCTO728A2519

Stalutory Alert : The aulhenticity of this e-Court fee receipt should be verified al www.shcilestamp.com . Any discrepancy in the
details on s receipl and as available on the website renders it invalid. In case of any discrepancy please infarm the Competent

Aulhorily. ['his receipl is valid oniy after verification & locking by the Court Official.




IN THE HIGH COURT OF JUDICATURE FOR RAJASTHAN

AT JODHPUR

SB CIVIL WRIT PETITION NO. /2025

PETITIONER:

M/s S. Kankariya Wire and Cable, through proprietor
Shubham Kankariya S/o Suresh Kankariya, Aged- 30 years,
having office at Khasra No. 33/1, Desuriya Kharlaon, Nagaur

Road, Jodhpur.
Versus

RESPONDENTS :

1. State of Rajasthan through its Secretary, Directorate of
Environment and Climate Change, Jaipur. |
2. Member Secretary, Rajasthan State Pollution Cont:;'ol |
Board, 4, Jhalana Institutional Area, Jhalana Doongri,
Jaipur.
3. Regional officer, Rajasthan State Pollution Control Board,
Jodhpur.
pa—
S. B. CIVIL WRIT .PETITION UNDER ARTICLE 226 OF
THE CONSTITUTION OF INDIA, 1950.
AND
IN THE MATTER OF THE WATER (PREVENTION AND

CONTROL OF POLLUTION) ACT, 1974.




IN THE MATTER OF THE AIR (PREVENTION AND
CONTROL OF POLLUTION) ACT, 1981
AND
IN THE MATTER OF PRECONCEIVED NOTION TO
CLOSE PETITIONER UNIT
AND |
IN THE MATTER OF NON ISSUANCE OF ANY NOTICE
FOR DUE OPPORTUNITY OF HEARING
AND
IN THE MATTER OF THE ILLEGAL SHOW CAUSE
NOTICE DATED 19.11.2024
AND
IN TE MATTER OF ARTICLE 14, 19{1)(g) AND 21 OF
THE CONSTITUTION OF INDIA, 1950.
AND

IN TE MATTER OF JUSTICE EQUITY AND FAIRPLAY.

ooooo

To
THE HONBLE CHIEF JUSTICE AND HIS
COMPANION HON'BLE JUDGES OF THE HIGH

COURT OF JUDICATURE FOR RAJASTHAN AT

JODHPUR.
MAY IT PLEASE YOUR LORDSHIPS :

The humble petitioners, above named, most respectfully

submits as under;-




That the petitioner firm is citizen of Indian hence have
right to file the present writ petition which is in

jurisdiction of this Hon’ble Court.

That the appellant firm is incorporated with the a_lm :
and object of doing business in manufacturing of
electronic products and electric wire and cables. The
copy of udhyam registration of petitioner firm 13

annexed herewith and marked herein as ANNEXXURE-

1.

That petitioner firm was earlier doing small scale
business from a small shop in Jodhpur city only and
has recently in 2021 shifted his unit to the address
mentioned in cause title of the petition.

That a petitioner had small business earlier he had riot
applied.for NOC from respondent-pollution board as it
has been following all the prescribed pollution norm
and has zero liquid discharge or water waste which
harms the environment and has also done proﬁer '
plantation in the area so as to keep the environment
clean and healthy. The copy of photographs showiﬁg
piantation in petitioner unit is annexed herewith aﬁd

marked herein as ANNEXXURE- 2,

That on 19.12.2024 petitioner firm received a show
cause notice mentioning few points of non compliarce
by it and directed the petitioner firm to reply to the

same within 7 days. The copy of notice dated

¥
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19.12.2024 is annexed herewith and marked herein as

ANNEXXURE- 3.

That petitionér firm then soon complied with all tile
mention noﬁ compliance and gave a detailed reély
dated 03.01.2025 mentioning all the compliance beiﬁg
done and assured that during the next inspection all
the compliance will be visible. That petitioner firm had
also duly applied for the NOC under the provisions%of
AIR Act along with prescribed fee.. The copy of reﬁly
dated 03.01.2024 and consent application datied
28.12.2024 is annexed herewith and marked herein as

ANNEXURE- 4 AND 5.

That moreover respondent department itself vide its
office order dated has specified that board shall not
insist on land conversion documents from aily
applicant. The copy of order dated 29.12.2023 s
annexed herewith and marked herein as ANNEXURE:-
6. .
That despite giving detailed reply and Consent formof
petitioner being pending the respondent RSPCB has
made a pre-notion to reject the application form
without further inspection and to issue directions ?zof
closure without giving ahy opportunity of hearing to
pfatitioner firm-.

That being aggrieved by the illegal actions :of
respondent and making petitioner to suffer their

livelihood, petitioner has no option but to approach
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this Hon'’ble Court by way of the present writ petition
against such action of the respondent authority on the

following amongst other grounds:-

~-GROUNDS -

- A. That the impugned order is illegal, arbitrary and
violative of the principle of natural justice as ilo
opportunity of hearing has been given ﬁy
respondent department to petitioner. That Justl a
show cause notice has been given to which
petitioner has duly replied and has also requested

for re-inspection for which respondent department

has orally denied.

B. That pertinently respondent board has given a
combine show cause notice to petitioner firm ahd
one Kankariya Plasto Technique, which is a -
separate firm have different place and kind of
business. Even the owners of the firm are not
same then also the said illegal notice has been
issued. That the impugned notice is bad in law

and deserves to be quashed on this sole ground.

C. That as petitioner has duly applied for consentfto
establish, therefore until the fresh inspection?is
conducted petitioner cannot be directed to cldse
the industry which is giving employment to 30-35
person on regular basis and 20-25 cauéal

laborers.




D. That respondent firm had made pre-conceiv?ed
notion that it will issue closure direction and
electricity cut direction against the petitioner ﬁri_n,
without even giving due opportunity of hearing ;as
provided under section 21 of the Air Act. Tﬁat
respondent Board had just given a formal shbw
cause notice and is adamant to act against the

petitioner firm.

E. That deépite the fact that petitioner firm is a zeiro
liquid. discharge firm and there is no such high
level of pollution being there as petitioner firm has
been using electric machines which generafes
negligible pollution. That respondent department
is not considering the fact the pollution emitted by
generator set installed in the industry is temporary
in nature and not permanent. That plantation hias
already been done and new plants are also being

sowed.

F.That respondent department is acting in arbitrairy
manner just hamper the livellhood of people
connected with petitioner firm. That petitioner firm
has been complying with all the norms of pollution
control board and undertakes to follow all t:lie
future direction so as to keep the environment

clean and healthy.




10.

11.

1i1.

G. That the petitioners crave leave of this Hon'ble
Court to submit other grounds at the time of the

arguments.

That there is no alternative, efficacious effecti:ve |
and speedy remedy available to the petitioner
except to approach this Hon'ble Court under

Article 226 the Constitution of India.

That no such writ petition has previously been
filed by the petitioner either before this Hon'ble
Court or before the Hon'ble Supreme Court of

India.

PRAYERS

It is, therefore, humbly and most respectfully
prayed that this writ petition of the petitioner may
kindly be allowed with costs and by issuing appropriéte
writ, order or direction in the nature of mandamus lor
any other appropriate writ :-

That to set side and quash show cause notice dated

(ANK-3) O

19.12.2024 issued by respondent pollution board,

That the cost of litigation may also be allowed in the

favour of the petitioner.

Any other appropriate writ, order or direction which

this Hon’ble Court may deem just and proper in the

facts and circumstances of the case may kindly be

passed in favour of the petitioner.

oo A \0‘%“\;}1‘\'
? A
%235&0% 0&‘& sooﬂ?ua
RN



8
, |

HUMBLE PETITIONER, THROUGH COUNSEL-

Advocate

NOTES: _

1. No such writ petition has previously been filed
before this Hon’ble Court as well as Hon'ble
Supreme Court.

2. P.F., notices and extra copies shall be filed within
the prescribed period.

3. It has been typed by private steno in my office.

4. As pie papers are not readily available, hence stout
papers are used.

5. Email ID: hargunkaurllb3@gmail.com

Mob No. 9811179682

g :
COUNSEL FOR THE PETITIONER
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IN THE HIGH COURT OF JUDICATURE FOR RAJASTHAN AT
JODHPUR :

S. B. CIVIL WRIT PETITION NO. /2025

PETITIONER:
M/s S. Kankariya Wire and Cable

VERSUS
RESPONDENTS:
The State of Raj. & Ors.

AFFIDAVIT IN SUPPORT OF WRIT PETITION

I, Shubham Kankariya S/o Suresh Kankariya, Aged- 30 yeai_'s,'
having office at Khasra No. 33/1, Desuriya Kharlaon, Nagaur

Road, Jodhpur, do hereby state on ocath as under:-

1. That I am proprietor of petitioner firm and am well
conversant with the facts of the case.

2. That the annexed writ petition has been drafted by
the counsel under my instructions.

3. That the contents of the writ petition regarding
facts are true to my personal knowledge. Whereas
the legal submissions made therein are believed to
be true on the basis of legal advice given to me.

b s s
P DEPONENT

«9€

VERIFICATION:

I, the above named deponent, do hereby verify on
oath that the contents of the above affidavit are true and
correct to my personal knowledge. Nothing material has

been concealed and no part thereof is false.

SO HELP ME GOD
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IN THE HIGH COURT OF JUDICATURE FOR RAJASTHAN AT
JODHPUR

S. B. CIVIL WRIT PETITION NO. /2025

PETITIONER; _
M/s S. Kankariya Wire and Cable

VERSUS
RESPONDENTS:
The state of Raj.& Ors.

AFFIDAVIT IN SUPPORT OF DOCUMENTS

I, Shubham Kankariya S/o0 Suresh Kankariya, Aged- 30 years,
having office at Khasra No. 33/1, Desuriya Kharlaon, Nagaur

Road, Jodhpur, do hereby state on oath as under:-

1. That I am the proprietor of petitioner firm and am well
conversant with the facts of the case.

2. That the documents filed with this writ petition and
marked as Annexure 1 to last are exact, true and
correct typed/photostat/certified copies of their
respective originals. :

hulv
DEPO.;:T‘T

io% VERIFICATION:

I, the above named deponent, do hereby verify on
oath that the contents of the above affidavit are true and
correct to my personal knowledge. Nothmg material has
been concealed and no part thereof is false.

30 HELP ME GOD

6LJ} W j
DEPONENT

Ywrid ww\g&&uw,- 3 framant b

VENUE, CRIMINAL, C0C
G COURT, JODHPUR



IN THE HIGH COURT OF JUDICATURE FOR RAJASTHAN Afr
JODHPUR "

3.B. CIVIL STAY PETITION NO ___ /2025
IN

SB CIVIL WRIT PETITION NO. /2025
PETITIONER:

M/s S. Kankariya Wire and Cable, through proprieiéor
Shubham Kankariya S/o Suresh Kankariya, Aged- 30 years,
having office at Khasra No. 33/1, Desuriya Kharlaon, Nagapr |

Road, Jodhpur.
Versus

RESPONDENTS :

1. State of Rajasthan through its Secretary, Directorate of

Environment and Climate Change, Jaipur. _
i

2. Member Secretary,' Rajasthan State Pollution Contli'ol
Board, 4, Jhalana Institutional Area, Jhalana Doongéri,
Jaipur. |

3. Regional officer, Rajasthan State Pollution Control Boai;'d,

J odhp_ur.

EXd 4]

SB CIVIL MISC. STAY PETITION UNDER
ARTICLE 226 OF THE CONSTITUTION OF INDIA

Rk

SIONER

TH S3

To, 22%:40&. CRIMINAL, CgﬂrLz
G HIGH COURT, JODHPU!

MW”



HON'BLE CHIEF JUSTICE AND HIS COMPANION
HON'BLE JUDGES OF THE HIGH COURT OF

JUDICATURE FOR RAJASTHAN AT JODHPUR.

MAY IT PLEASE YOUR LORDSHIPS :

é
The petitioner, above named, most respectfully submits

as under :- _ *

1. That the petitioner has filed this writ petition challengi?ng
| the show cause notice dated 19.12.2024 passed by
respondent department, whereby in garb of show cau?se
notice to petitioner firm, respondent department is maéde
pre-notion to issue closure direction of petitioner ﬁrém
without even re-inspecting and given any 0pportunity§of
hearing. The petitioner has a good case on merits and if
effect and operation of order dated 19.12.2024 in not
stayed then petitioner is likely to suffer irreparable 10%3.
That the balance of convenience lies in favour |0f
petitioner who should be granted interim order. Else the
petitioner shall suffer irreparable loss. :
|
It is, therefore, most respectfully prayed that this stéay
petition may kindly be allowed and during the pendencyéof
writ petition, effect and operation of order dated 19.12.20?24
issued by respondent RSPCB may kindiy be stayed and thgey

may be directed not to take any coercive action the petitioner

firm.




passed.
HUMBLE PETITIONER, THROUGH COUNSE:L—
|
ADVOCATE
NOTES: ‘
1. No such stay petition has previously been filed before
this Hon’ble Court in this case. o
2. P.F., notices and extra copies shall be filed within the
prescrlbed period. ;
3. It has been typed by private steno in my office. '
4. As pie papers are not readily available, hence stout
papers are used. ;
5. Email ID: hargunkaurllb3@gmail.com

Any other order favorable to the petitioner may also be

Mob No. 9811179682 |

i

COUNSEL FOR THE PETITIONER

hukbe™
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IN THE HIGH COURT OF JUDICATURE FOR RAJASTHAN

AT JODHPUR
S.B. CIVIL STAY PETITION NO.____/2025 5-
!
IN '
S.B. CIVIL WRIT PETITION NO.______ /2025
PETITIONER: Versus  RESPONDENTS:
M/s S. Kankariya Wire and Cable State of Raj. & Ors.

AFFIDAVIT IN SUPPORT OF STAY PETITION

I, Shubham Kankariya S/o Suresh Kankariya, Aged- 30 year

S,

having office at Khasra No. 33/1, Desuriya Kharlaon, Nagaéur

Road, Jodhpur, do hereby state on oath as under:-

1. That I am the proprietor of petitioner firm and am

well conversant with the facts of the case.

2. That the annexed stay petition has been drafted by

the counsel under my instructions.

i
3. That the contents of annexed stay petition regarding
facts are true and correct to my personal knowledge

as also on the basis of legal advice given to me.

125 Wsl lus e
. . (é«w%j;_\

e
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VERIFICATION:

I, the above named deponent, do hereby verify on
oath that the contents of the above affidavit are true and
correct to my personal knowledge. Nothing material has

been concealed and no part thereof is false.
SO HELP ME GOD




Our small hands to
make you LARGE

MANUFACTURING

UDYAM-RJ-22-0015031

NAME O_F ENTERPR!SE 5. KANKARIYA WIRE AND CABLE
SOCIAL CATEGORY OF .~ General
- ENTREPRENEUR ... ' _ ene
- NAME OF UNITS R Mo, Units Name L
L .. s Sl 1 8. KANKARIYA WIRE AND CARLE
FlaiDovriBlock Me. |0 ’ | Namse of Promises! Building | S, KANKARIYA WIRE AND CABLE
OFFICAL ADDRESS OF : * [VittagerTown DESURIYA KHARLOAN | Block KHASRANO 331 -
f . " "
ENTERPR]SE . RuadiStegetiLane NAGAUR ROAD City Jjopneur
S ’ © | Srate RAJASTHAN Distriet JODHPUR,, Pin 342001
T | Mabite $194006001 Email; .| KMSIYI@YAHOO.COM
DATE OF INCORPORATION/ - - ' OL/11/2013
REGI. S']'RA__TI ON OF ENTE _RPR__ISE N
' DATE OF COMMENCEMENT OF UL
PROD UCTION/BUSINESS - = -
“sMo.]  NIC2 Digit NIC 4 Digit NIC $ Digit Activity
) ) . o 1 27 - Manuf; e |2732-M ture of ather | 27320 - Manulictace of other clecironic and clecteic Mnnul':ul:u_r
NATIONAL INDUSTRY - o of electrical electronic und ebectric wires [ wires and cables (insulated wire and cable nxide of
CLASSIFICATION CODE(S) - equipment and cables sieek, copper, aluminium)
o o 2 |32-Other 3290 - Other facturing [ 32909 - Maanlacture of other articles nae. ManuTactar
manulacturing neg. )

DATE OF UDYAM REGISTRATION, 10/02/2021

Disclaimer: This is computer generated statement, no signature required,
Printed from hups:/udyamsegistration.gov.in

For any assistance, you may contact:

1. DIC JODHPUR
2, MSME-DI JAIPUR

Visit D wansmsnie govdio ) wenwvdemsme,gowvin | wawnchampioss.govin

@m

https:#udyamregistration.gov.in/PrintApplication.aspx?fudm=TDTxHmeMPim&MJcJ1 plicA== 1/4




i Type ot Enterprise SMALL o Major Aclwny Manutaeturmg
i Type uf Orgamsahon Propnetary Name of Enterprise | S. KANKARIYA WIRE AND CABLE
| Owner Name SHRI SUBHAM KANKARIYA PAN CQBPK7473G :
: ITR tor I’revious Year Yes ITR Type | ITR-3,5,6
Do you have GST[N NA Mobile No. 809400600[ i
Emall Id KMSUZ‘?](/YAHOO.COM Soual Category Genera] _;
Gender Male Specially Abled(DIVYANG) | No
. . Date of Commencement of |
,: Date of Incorporation | 0171172013 Production/Business (/1172013 :
Bank Details
| LTIl Bank Name | STAll"EEANK OF [ND_IA U U — ) . i
IFS Code | SBIND03 1201 |
i Bank Aewunt Number l38274 132965 i
Employment Detmls
| Malel 12
. Female 0 }
i Other 0 1
: Tﬂtﬂl 14 :
Investment in Plant and Machinery OR Equipment {in Rs.)
Wmten Dewn V‘llue (WDV) as on 3 lst Man.h ef the Previous Year 2018-19 (A) o - 9203403 :
! Excluswn of cost of Pellutlen C omrul Resealth & Development and Industnal Safety De\rlces dunng 2018- 19 9203403 5
1 Net Inveetment in P]ant and Maehmcry OR Equnpment[(A}-{B)] 0 :
! Tot'll Tun nover (A) dunng 20] 8 19 ‘,’034671 6 ,
Exp(:rt Tumover (BJ durmg 20 I 8 I9 0
| Net Turnover [(A) (B}] | 70346716 '
Umt(s) Details
|sN Unit Name l;‘llnt-‘ Building Village/Town | Block Road city m'" lsts{té" l-ﬁietrid i
| _ SR Rl i ]
' l b KANKARIYA WIRE ; DESURIYA KHASRA NO | NAGAUR [
| ' lANDCABLE 0 Lanp CABLE KHARLOAN 331 ROAD | JODHPUR | 342001 | RAJASTHAN 1 JODHPUR |
Ol'ﬂcial address 01‘ Enterprise

i tF]athoorfBlock No . lU Name of Premises/ Building B s KANK.ARIYA WIRE AND CABLE

[Vlllngeﬂ‘own o [DESUR]YA KHARLOAN i Block . KHASRA NO 33/ o
|Ruudrs:uer!1..me {NAGAURROAD City |yopreur
|State “RAJASTHAN District ] JODHPUR, Pin : 342001
|Mubtle "5|'eou4uu_et_a_m Emaila:““"___ T [[kMs0291@vAHOD.COM N .

National ludustry Classiﬁcntien Code(S)

ISNO INII. 2 Dlglt |N|c 4 Dlglt Ji Nie 5 Dig

‘ 2732 - Manumcttue ot elr.her ele.etronlc and

| ! |27 Manufactore of

hl{ps:h‘udyamregistration‘gov‘fniPrmtApp||cauon.apr?fudrn=TDTxHmeMPimBMJcJ1p1icA==

27320 - M'lnutacture ol vlher electronic and electric wires and cables {insulated wire

Attwity i
Manutacturlng I
f




i T "[clcmriua! equipiment

B clccu'ic wires and cables

|and cable made of steel, vepper, aIummmm)

|

| 2 I’JZ Other mdnufaclunng 3290 - Other marufacturing nec [32909 Manulac;ﬁ.r_e:f other articles n.e.c. T Manulactun@l ;l

Are yuu mrerested to get reglstered on Govemment e-Market (GeM) Portal 3 / / Yes J

?-Arc you mtcrested to L,et rel,lstered on TReDS Portals(one or more) T L/ Yes ) i

ED]C . S, . JO])HPUR S ]I

ibac& 'or"Uaya.&;"Iieg.strsﬁon S - ) o201 |
A}

https:/fudyamregistration.gov.in/PrintApplication.aspx 2fudrn=TD TxHmeMPim&MJcJ4 plicA==

e
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LT ‘ - . ' emall- rorpeb.jodhpur@gmail.com

rehr——. Tele : if 1 -2723235
% REGIONAL OFFICE R _
\%#’ RAJASTHAN STATE POLLUTION CONTROL BOARD

Plot No, SPL-2, ML.I.A Phase-I, Basni, -
Jodhpur-342005 (Rajasthan)
No.RO/RPCB/Jodhpur/ 2. 4 & Date 19/12/2024
-Ws Kankriya Plasto Technique

‘and M/s S, Kankriya Wire & Cable '

. Khasra No. 29, 29/1 ,33/1 & 33 in Desuriya Nagore
Road Bera 0% Mill Area, village Desuriya
Khrolan, Jodhpur Tehsil, Rajasthan

Sub.: Show cause notice for intended direction for closure under section 31A of the Air
(Prevention &Contral of Pollution) Act 1981 & 33A of the Water (Prevention '
& Control of Pollutian) Act 1974. ' '
Ref:- (i) Complaints received against your unit through VTR Cell, RPCB, Ialpur (wRat
AT e 7 -29 T 31/, dgRei @riea § wiy w7 ¥ Fiew T S IR
I g Tg TEuW F grary § )
(if) Inspection of your unit on dated 16/12/2024.

1. Whereds the Air (Preventlon & Control of Pollution) Act-1981 (heremafter called as
the “Afr Act”) came in to force in whole of the State of Rajasthan w.e.f. 19.{16.1981.

2. And whereas the Water (Prevention & Control of Pollution) Act-1974% “{Hereinafter
called as the “Water Act”) came in to force in whole of the State of Ra]astha.n w.e.f,
23.03.1974. : . .

3. And whereas the said Air has been enacted to provide for the prevenhon, control &
abetment of air pollution and the Water Act to provide for the prevention & control of
water pollution and for maintaining and restoring the wholesomeness of water.

4. And whereas, M/s Kankriya Plasto Technique and M/s S. Kankriya Wire & Cable
(herein after referred to as the “Industry”) is engaged in operating a HDPE plastic pipe
and Wire & Cable manufacturing industry at Khasra No. 29, 29/1 ,33/1 & 33 in
Desuriya Nagore Road Bera 09 Mill Area, village Desuriya Khrolan, Jeckpur Tehsil,
Rajasthan & during the prooess industry emits air & water pollutants -

5. And whereas, to verify content of complaints received against your indus‘iry through
VTR Cell, RPCB, Jaipur, industry was inspected by the officials of State Board on dated :
16/12/2024 and followlng non-compliance were observed-

a. Unit is found engaged in HDPE plastic pipe and Wire & Cable
manufacturing without the prior valid CTE/ '

'b. Unit is being operative without adequate S g‘iﬂw\é: ol
without getting prior consent to operate frorg‘aéﬁ ﬂlﬁ aar .
inding ér. %

¢. Plant & machinery -PVC mixer & grinding
Extruder machine, 02 Nos -cooling

A mental
adequate

07:391ST

e
wte
"‘b’f N

RajKaj Ref No.; 12538730 ) ' . Wf -

OATH COMSSIONER
REVENUE, CRIMINAL, GIVIL
R&J HIGH CONRT. JODHPUR




Tep

——

' : ' - - email- rorpcb.jodhpur@gmail.cor'n". T

- ' RE , Tele ; 0291 ~2723225
Seas GIONAL, OFFICE

N>  RAJASTHAN STATE POLLUTION CONTROL BOARD
Plot No, SPL-2, M.L A Phase-I, Basgni, "
Jodl'lpur~34200§ (Rajasthan)

Stack height), 01 Nos -Electric Arc induction furnace {1 TPD), 02 Nos -
Annealing Pot, 02 Nos -Electric Furnace (7.5 HP), wire Drawing machine (Higli
Speed & Low speed) was found installed & operative in unit premises,
Unit has not reported source of Water requirement for Industriai & Domestic
purpose. :
Unit has not provided adequate treatment for alkaline water-based solution
used in wire drawing machine & Cooling tower blowdown, -~ - -~ -~
“There was bypass stack attached to fired electric arc furnace, for melting of
copper & a'luminum, Blocks,'fmj"lescaping_ the flue gases. Unit has’ provided
hoper on the furnace which is attached with the Stack without adequate
~ pollution control measures & adequate Stack monitorin

. g facility not provided.
g. Plantation was not developed as per norms. '

Noise Monitoring & Ambient air quality monitoring carried out by Regional |
Laboratory, RO Jodhpur near the production area approach of unit, Results of
the Samples of Ambient Air collected during inspection was found out of
prescribed standards, which indicate that you have failed to maintain requisite
pollution control ;r;eélsures tocontrol air & noise emissions o
Unit is found operative in agricultural land without land conversion for
intended use from the competent authority. ... . = . o

And whereas, a sample of Ambient air quality near the Near the production area
approach of unit was collected by the officials of State Board on dated 16/12/2024.
While observing the results of sample collected, it was found that limits of the
Particulate Matter ,ex_éegd the preseribed limit (PM fo

should be <100 microgram/cu.m). - :

i

und 238 microgram/ cu.m, which

And whereas, Noise monitoring conducted at 01 Location (Near the production area
-approach of unit) by the officials of State Board on dated 16/12/2024. asper theresults
~ of the noise monitoring, Industry has failed to comply prescribed staadards for
ambient noise standards and the resulted Noise level is 60.4 dB(A) which exceed the
prescribed limit that 10 dB (A) exceed noise level (55bD for Residential Zone in day
‘time). o v o
And)wheréas the above observations clearly. indicate thal
the provisions of the Acts and Rules. :

9. And whereas, you are operating your unit without getting priot CTO from State
Board, :

10, And whereas provisions of section 21 of the Alr Act Slgﬂﬂtur@ hd
prohibits establishing or operating an industrial Plﬁ?&l@“{(‘%ﬁ r?géagly

t unit failed to comply with

LR

ious
Pma
consent of the State Board. Designation 46 nvironmental
o oo oo - Englneer "

Date: 202412

Rallfnal Daf kla « 45907




: "'u- "
e RAJASTHAN STATE POLLUTION CONTROL BOARD

email- rorpch jodhpey@amail.com *
 Tele: 02912723225
REGIONAL QFFICE

Plot No. SPL-2, M.LA Phase-I, Basni,
Jodhpur-342005 (Rajasthan)

11 And whereas non-compliance of the provisions of the Water Act and Air Act make |
mdustry liable to the legal action under provisions of the Acts.

-Therefore, in the interest of prevention of perpetual offence being committed by the

industry, the State Board in exercise of the powers conferred upon it undr secidon 31(A)
of the Air Act,1981 intends to issue following directions to: - Mg

A. That all the processes carried out by the industry should be closed down and
B That appropriate authorities should be directed to stop supply of waterand

electncnty to the industry and seal DG sets.

I you have any objections against aforesald intended action, you may submit your reply
till within 7 days from the issuance of this notice failing which the mtended action shall -

be initiated without any further notice,

et
, (Shilp; $harma)
* Regional Officer-
. V\D!'/‘
Lot

Sharma

Digitaly signed by nvironmentz!

Designation en
e | : . Engineer
e Date: 2024.12"
| Reason: Appfo‘mﬁn
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Mobile No. 8094005001
Email; kmsOZQl@yahoacom

S. KANKARIYA WIRL AND CABLE
Khasra No. 33/1,
Desuriya Kharlaon, Naguar Road, ]odhpur(RaJ}

To, Date: 0];/01 / 2025

The Regional Officer, __
Yajasthan State Pollution Control Board, ;
]odhpur o

Subject: Reply to show Cause notice for intended for Closure under Section 31A
of the Air (Prevention and Control of Pollution) Act, 1981 and Water Act 1974

Ref.: Notice No. RO/RSPCB/Jodhpur/2996 dated 19/12/2024.
Dear Sir,

With reference to the above-mentioned notice, we are submitting our detailed -
reply as follows:
1. Act
2. Act
3. Act
4, We agree to the observations
5. Reply Under:
a) We have submitted the applications for CTE and CTO for Wire and
Cable, as well as the CTO for HDPE Pipe. The apphcatlons are
enclosed
b) We have submitted the applications for Consent to Establish (CTE] -
and Consent to Operate (CTO). All necessary compliance measures,
as per the pollution control regulations, are being diligently

kgt oy WNiB & Cabie

For S, Kanks




followed. Our dedicated team is actively enga ged in ensuring I:i'melyg
and thorough execution of these requirements E
¢) We have submitted the applications for CTE (Consent to Establish)
and CTO (Consent to Operate) for all the machinery, and we are:
also complying with the Pollution Board's requirement |
d) The source of water for our unitis a tubewell, for which we have:
alveady submitted the application. The application is enclosed
e} In compliance with pollution control measures, alkaline-based’
water is not discharged in any form. The system ensures the water.
is continuously recirculated without release into the environment
f) Our team has installed the required stack monitoring system for:
the Electric Arc Furnace, and we will soon ensure its compliance
with the pollution control board's standards |
g) The plantation arrangements will be completed soon according to.
the norms of the Pollution Board ;
h) We will soon maintain the requisite pollution control measures to
control air and noise emissions ;
i} we have taken adequate measures to keep ambient air quality and,
noise as per the prescribed standards of RSPCB 5
j) We have applied for land conversion to IDA. Soon, we will submit
the land conversion letter to the RSPCB office 3

6. During the inspection, maintenance activities were in progress which’
led to a temporary exceedance of particulate matter levels. However,
the maintenance has now been completed, and from now on whenever'
you conduct a visit the pollution parameters including particulate;
matter will be within the prescribed limit

7. We have taken necessary measures to minimize pollution levels in
compliance with the prescribed guideline |

8. Our unit is in full compliance with all the regulations set forth by the
Pollution Control Board and adheves to all necessary environmental
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tonton kindle drop the show cause notice and grant consent Im'
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Yooy ssirerely .
Hudhor
Sar B S HANKARIYA WIRE AND CABLE
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Alr (Prevention and Contral of Pollution) Act, 1981

From:- -

S. KANKARIYA WIRE AND CABLE
Khasra No. 33/1, Desuriya

- Kharlaen, Naguar Road,
Jodhpur(Raj.} jedhpur Jodhpur
To, o
Regional OfficerSPL-1, Phase-1,

Basni Ind, Area, JodhpurPhone:
- 0291-2723225

Sir,

1/We hereby apply for obtaining

rspcbmis.environmentrajasthan.gov.infonlineoonsenUApplicationPrintConsenmir‘aspx

Rajasthan State Pollution Control Board

Arx-¢

e

FORM I

Application for Consent to Operate under section 21 of

the

Print Date: 1/3/2025

Date: 28/12/2024

Unit ID: 139907
Application ID: 389261
Application Type: CTO AIR/WATER - Fresh

Disposing Authority: Jodhpur

Address: SPL-1, Phase-I, Basni Ind. Area, Jodhpur

Directot/ proprietor/ partner ete.)

Consent, in Form No, I under section 21 o

f the Air {Prevention and Control of Pollution) Act, 1981 (No. 14 of
1981) for Consent to Operate any industrial , plant owned by S. KANKARIYA WIRE AND CABLE {Name of

Part I: General Information

A. Details of Industry/ Activity/ Service/ Operation/ Process:~

MName of I.nd:ustry/ Activity/ Service/ Operation/ Process

S. KANKARIYA WIRE AND CABLE

b. {Name and Designatian of the Applicant

Subham Kankariva Proprietor

Khasra No., 33/1, Desuriyva Kharlaon, Naguar

Mobile No.

€. [Correspondence Address Road, Jedhpur{Raj.)
. Fodhpur
Village/ Area
" fodhpur
Street/ Loca:llty/ City
Nodhpur
[Tehsil
Nodhpur .
District : :
. 342037
Pin Code
0-8094006001
Telephone Ne. (including STD Code)
8094006001

E-Mail Address

dskhariya@gmail.com

Fax No, -

ld. iSite Address

{S.Kankariya
Khasra No 33/1, Desuriya Kharlaon, Naguar
Road, JodhpurRaj

Plot No./ Khasra No,

Khasra No 33/1

https..-’irspcbn-!ls.enwronmem.rajas(han‘gov.ln,-‘o Hmecon ﬁﬂf}mkmn T}
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rspcbmis.en\n‘ronrnent.rajastha1.gav‘inlonIineconsent!AppIicationPrintConsentAir‘aspx

' Willage/ A A roahpur R
illage/ Area i
’ . N ’-—
_ . ' Hodhpur o
- IBtreet/ Locality/ City > .
1. Jodhpur -
Fehsil - .
B S Jodhpur
District
g : |Rajasthan
- {State -
342037
“IPin Code
R a 0-
. [Telephene Ne. {including STD Code)
o : ' 8094006001
Mobilg No, .
. —
Fax Mo.
] . kms0291@yahoo.com
Email Address
" M/A N/A
. {Plot Area/ Mining Lease Area
. JLand classification
. Ho
{a) Industrial or
_ Mo
(b) Commercial, or
. Mo
{c} Agriculture, or
' No
(d) Residential, or
No
{e) Other than above
: . N/A
d. [Whether covered under Aravalli Notification
h. (Whether requiring authorization under the rules dealing with
Hazardous Waste notified under Environment {Protection} Act,
1986 and quantity of used/ waste oil is = 5 KL
S N/A
i. [Whether covered under EIA Notification, 2006
] E N/A
f. {Gross Built up Area
_ . D F-gsh
k. |Consent is applied for
(Entire Industry/ Activity/ Service/ Operation/ Process or Part
theraof- please specify)
I Category'cf_lndustryf Activity/ Service/ Operation/ Process Orange
m.JjScale of Ind_hstry/ Activity/ Service/ Qperation/ Process Small
n.. IStatus of Aﬁplication/ Activity/ Service/ Operation/ Process Proposed
- 351,06
0. {Total Capital: Investment (without depreciation) in Industry/
" Activity/ Service/ Operation/ Process (as per Project Report/ CA
Certificate) for which consent is applied {Rs. in lacs)
p- {Date of Comimissioning

i G
o NUE,

INGSIONER
Rm% CIViL

o . , L 1R
htlps_:a‘frspcbmls.en_\uronment‘ra;asthan‘gov.Imonlanec&%\l{ﬁaWﬂRTC&gwnaspx

&)wa
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1!3!25, 7:23 PM rspcbmis.enwironment, rajasthan.gov‘in!onlineconsenUApplicaﬁonPrintConsentAir‘aspx

1 5 _
9. [Total number of employees (including contractual workers) in the
’ Industry/ Acthty/ Service/ Operation/ Process {maximum) :
N | : N7A ~—
I Total nurnber of re5|dents in the colony; if any N/A

| wuthln the premises of the establlshment

[

. i-n's'talled Capacity of the Industry/ Activity/ Service/ Operation/ Process
N/A .
' L. T 200
E. [No. of worki:hg days in a year

u: {No. of sl'_llfts_iper day

S. KANKARIYA WIRE AND CABLE

. |[Electric connection number and name

B. Surrounding Details:-

S No. ‘Which of the following features exist within 1 km of the site

1. jHuman Settlement (Village/ City/ Town}) . IN/A

2. |Water body N/A
. IN/A

3. fIndustrial area (Specify)

4. {Any major industry (Specify) NJA

Part II: Information related to Industry/ Activity/ Service/ Operation/ Process

{2} Raw Material Details:

; . . Storage
S.No.| RM_NAME |NatureName Name Consumplflon(_WIth N?tu re{Solid, Capacity
; Unit) Liquid, Gas) (With Unit)

Copper Rod
Copper Rod and|_ . T ; 500, KG PER
186012 Aluminium Rod Solid :zg Aluminium |S00, KG PER DAY Solid DAY
(b) Product/ By Product/ Service/Activity details
S. Name Quantity/ Capacity |Product or By Product or Storage
‘No. {With Unit) Service Capacity
PVC Insulated Copper and 20000, METERS PER
41660 luminum Cable MONTH Product 20000

(¢) Electric Energy/Water Requirement {Kilo Watt/Kilo liter per Day)
[Not Applicable... ]

(d) Water Consurnption Details (Kilo liter per Day)

SrNo ‘Source of Water Boiler / Cooling Domestic Industrial Process Others
251293  [Any Other 0 2 0 0

Part III; Information related to Effluent Generation, Treatment and Disposal

{a) Effluent Generation & Disposal Details

: Type of Quantity of Recycled in the Disposed/ Mode of

S. No.| ' Effluent(Trade/ Effluent Generated| Process/ Activity Discharged Disposai
Domestic) (KLD) (KLD} (KLD) P

' Septic Tank

138033{Trade Effluent 1 )] 1 A and Soakpit

(b) Mode Of Treatment and disposal \ N“‘DS\ONER

fa¥ 1
WA e ENy, CRIEN _(% N“‘i
Rt:. r: \RT pU
_ (c) Type of treatment systern installed H\G to
/A
Part IV: Information related to Air Pollution and Control Systems /-)M

https:lirspcbrnls.erivironmem‘rajasthan.gov.in,-‘onIineconsenthpplicationPﬁntConsentAir.aspx

AlA
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A- Process Stai:ks_

rspcbmis‘environrnent.rajasthan‘gov.inlonlineconsent:‘AppIicaﬁonPrintConsentAir.aspx

(a} Air Emission Details

- Stack height

Stack Infrastructural

S. No. | attached to f":::,glr?;"d Degl:;roofl_ﬁ;: :t:'rl:s'o" Pr'?t?t:lblf monitoring facility (Yes/
. process po nis No/ Not required)

meter)

i' _ ACOUSTIC
130433|D.G set 7.50 ENCLOSURE,ADEQUATE Yes

o : STACK HEIGHT,

: Elactric
1_;30434 Furnace 15.00 ACOUSTIC ENCLOSURE, Yes

_B? Flue gases stacks

[Not Applicable...

€- Fugitive emission

[Not Applicable..,

D- Details of D, G, Sets

Part V: Information related to Solid Waste:

. Rating Status of Height of Stack [Height of Stack (in|Infrastructure facillties for stack
S.No.| {(KVA/ Acoustic (in meter) meter) Above emission monitoring (Yes/ No/

: KwW) enclosure Above roof Ground Level Not required)
88703|320 (KVA) |ves 2.5 7.5 N

[Not Applicable...

Part VI: Information related to Consent Fee Deposition

DD bpD Transaction | Transaction

Number DD Date Amount Challan No. | Payment mode | Token No Date Status

N . _ Online Payment
126727290(28/12/2024{1000.00 %%585 4782 |(BY Rajasthan  1126727290/02C 26 2024 |gccpeq

; Payment Platform) "

. Online Payment
126912867131/12/2024/84000.00 ﬁﬁ 4194368 |(BY Rajasthan 1126912867 ?35:0%1‘&;024 SUCCESS
Payment Platform) )

1. I We, hereby declare that the information furnished above is correct to the best my/ our knowledge

2. I/We, hereby submit that in case of change, either of the point of characteristic of dischar:
fresh application for consent shall be made

3. I/we, undergtand the State Board and its official
in the data provided by me/ us while deciding the ap

Note:

L. Consent application must be accompant

1, Consent fee shall be paid through Bank Draft payable in favour
through ECS or:through e-Mitra/ CSC or Bank Challan or any other fa

Déte -

Place

Signature
Name
Designation

Seal

_IH_. Documents a5 per check list as specified by the State Board shall be submitted along with the application.

IV, All documenits includin
signatory along’ with seal,

[ Create POF ” Print [

hubhe

htt_ps:,-‘J’rspcbmis‘en\rironment.rajasthan.gov.im‘onlineconsenUAppIicationPrintConsenIAir.asnx
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0 G\s‘“\b\? '

R
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poUR

W)

ed with the fees as specified in the notifications issued by the State Government time to tima,

ge or the quantity of discharge or its quality, a
and untit such consent is granted no change shall be made. S

authorized in this behalf by the State Board can make necéssa'ry chariges/ modification
plication on the basis of the information provided by me/ us.

Ao

of the Member Secretary, Rajasthan State Pollutich Control Board or
cility as per orders issued by the State Board time to time.

g consent application form submitted to the State Board shall be signed/ attssted by the proprietor/ authorizeq



v LRI

12131124, :58 _F'M;' aboutblank
S Payinent Receipt o
= Payment Date : 31/12/2024
o - Rajasthan State Pollution Control Board <

R T Prbocy :miimﬁlﬁ?;ﬁﬂiﬁifﬁ?&;mﬂ?ﬁ;
- PaidTo: . o ' Rajasthan Pollution Control Board . -
. Ttansaction Id : | | 126912867 e

- Bank Refrence No : Z162L80090ZQIE

~ Bank Name : RPP

~Challan No: CTO-AW44194368

~ Fee Amount : 84000.00

- E-Mitra C'harge: No Charge

 Total Amount : Rs. 84000.00

- Transaction Status : ' SUCCESS

hublngo

about:blank

T



Rajasthan State Pollution Control Board 2, LiFF

Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004 l\\?{/ Lifastyla fon :
Phone :0141-27168049,2716800 e-mail : member-secretary@rpcb.nic.in Y gt K- é
RalnlinaMa - MA1 27100877 e

No.F14(5)Adm./RSPCB /Plg./V-3/Part File 2975 _ 2878 Date: 39-)2-23

Regional Officer,

Regional Office, RSPCB,
Alwar/Balotra/Bharatpur/Bhiwadi/Bhilwara/
Bikaner/Chittorgarh/JTaipur(South)/Jaipur(North)/
Jodhpur/Kishangarh/Kota/Pali/Sikar/Udaipur/
Bundi/Hanumangarh/Jaisalmer/Sirohi/Thalawar
/Sawai Madhopur/Jhunjhunw/Rajsamand/
Banswara/Nagaur.

Subject:- Clarification regarding requirement of land conversion in case of sector
specific guidelines issued by the State Board.
Ref:-  State Board order no. F12(5-Adm)RPCB/Gen/1693-1702 dated 28.08.2023.

Sirf Ma’am,

The State Board vide order dated 28.08.2023 has issued checklist of documents to be
submitted with the applications of Consent to Establish and Consent to Operate under Water

and Air Acts {except for acknowledge cases), wherein requirement of taking land conversion
documents has been done away with.

Previously, the State Board has jssued sector specific guidelines such as Hotels/
Marriage Gardens/Restaurant/Banquet Halls, Stone Crushers and Mineral Grinding, etc.
wherein documents related to land conversion were mandatory.

To avoid any confusion and to keep parity, it is hereby clarified that in accordance
with checklist of documents issued on 28.08.2023, land conversion documents shall not be

insisted upoa even when State Board had issued sector specific guidelines stating that land
conversion documents were mandatory.

In view of above, all Regional Officers are directed t
accordance with checklist of documents to be submi

Establish and Consent to Operate under Water and
issued dated 28.08.2023.

0 process consent applications in
tted with the applications of Consent to
Air Acts (except for acknowledge cases)

(Prema Lal)
FI465 ) Adm RSPCE Pig Chief Environmental Engineer

1465)Adr / Date:
Copy fom:ardcd to following for the information and necessary action:
l. PSio Chairperson, RSPCR, Jaipur, ‘

2. Sr.P.A to Member Secretary, RSPCB, Jaipur, S |g N atu re
Rapia) Re

3. Al Ciroup In-charges, RSPCB, Jaipur.
E")ﬂ‘,'.’ﬂti(] Digital[y $igned b.y A

(5] s De
=lurnr,

NER
H COMMISSIO
QQJENUE, CRIMINAL, gggk
RAJ HIGH COURT 40BHE
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NOTE ANNEXURE 3 email- rorpcb.jodhpur@gmail.com

m' Tele : 0291 -2723225
e REGIONAL OFFICE

!&’} RAJASTHAN STATE POLLUTION CONTROL BOARD
Plot No. SPL-2, M.I.A Phase-I, Basni,
Jodhpur-342005 (Rajasthan)

No. RO/RPCB/Jodhpur/ "2 | | f-‘j‘ - Date :-22/01/2025

s S. Kankariya Wire and Cable
Khasra No. 33/1, Desuriya Kharlaon, Naguar
Road, District -Jodhpur (Raj.)

Sub.: Final Show cause notice for intended refusal of Consent to Establish & Operate
and intended direction for closure under the provision of the Water (Prevention &
Control of Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act 1981.

Ref: - (i) Inspection of your unit on dated 16/12/2024.
(ii) Show cause notice for intended direction for closure under section 31A of the
Air (Prevention &Control of Pollution) Act 1981 & 33A of the Water (Prevention
& Control of Pollution) Act 1974 issued on dated 19/12/2024.
(iii) Consent to Establish & Operate application dated 28/12/2024.
(iv) Joint Inspection of unit with District administration on 08/01/2025.

1. Whereas the Air (Prevention & Control of Pollution) Act-1981 (hereiﬁafter called as the
“ Air Act”) came in to force in whole of the State of Rajasthan w.e.f. 16.06.1981.

2. And whereas the Water (Prevention & Control of Pollution) Act-1974 (Hereinafter

called as the “Water Act”) came in to force in whole of the State of Rajasthan w.e.f.
23.03.1974.

3. And whereas the said Air has been enacted to provide for the prevention, control &
abetment of air pollution and the Water Act to provide for the prevention & control of
water pollution and for maintaining and restoring the wholesomeness of water.

4. And whereas, M/s S. Kankariya Wire and Cable is engaged in operating a PVC
Insulated Copper and Aluminum Cable manufacturing industry at Khasra No. 33/1,
Desuriya Kharlaon, Naguar Road, District -Jodhpur (Raj.) & during the process
industry emits air & water pollutants

5. And whereas, your unit was earlier inspected by the team of State Board Officials on
dated 16/12/2024 and a Show cause notice for intended direction of Closure under 31A
of Air Act, 1971 & 33A of Water, Act 1981 was issued to unit vide State Board letter
dated 19/12/2024 for the non-compliance observed during inspection.

6. And whereas, you have submitted your reply vide letter dated 04/01/2025 along with
the Consent to Establish & Operate application dated'28/12/2024 for PVC Insulated
Copper and Aluminum Cable manufacturing which is under consideration in this
office.

7. And whereas, Matter of unit is also under consideration at Hon'ble NGT OA no.
251/2024 (CZ) Yuvraj Singh v/s State of Rajasthan which have passed order dated


DELL
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NOTE ANNEXURE 3


R email- rorpcb.jodhpur@gmail.com
W Tele : 0291 -2723225
REGIONAL OFFICE

S e P et
R~  RAJASTHAN STATE POLLUTION CONTROL BOARD
Plot No. SPL-2, M.I.A Phase-I, Basni,
Jodhpur-342005 (Rajasthan)

= s

26.11.2024 (Next Hearing Date - 27.01.2025). In this reference Head Office RPCB has
issued order dated 18.12.2024 to this office to ensure compliance of Hon'ble NGT order
dated 26.11.2024. To verify facts mentioned in Hon’ble NGT order dated 26.11.2024 a
committee was constituted vide HO, RSPCB, Jaipur order dated 18.12.2024. Committee
comprising a representative from District Collector, Jodhpur and Senior Scientist,
RSPCB visited site on 08/01/2025.

8. And whereas, Matter of unit is pending before Hon’ble Rajasthan High Court (PB) M/s
S. Kankariya Wire & Cable v/s State of Rajasthan (S.B CW 587/2025) and M/s
Kankariya Plasto Technique (S.B CW 588/2025).

9. And whereas, Hon'ble National Green Tribunal, Principal Bench, New Delhi (NGT)
delivered a decision on May 08, 2013 in the application no. 37 of 2012; Wassan Singh V/s
State of Panjab and others, and it was enjoined upon all the industrial operation and
process to close down their production activity which are operating without proper consent
of the State Board.

10. And whereas, Your application of Consent to Establish & Operate (AW) dated 28/12/2024

& reply submitted by you vide letter dated 04/01/2025 were examined & following
deficiencies were observed: -

i
4
1

a) That you have not submitted source of water, water balance & mode of disposal of
waste water generated from wire drawing machine & Cooling tower blowdown.

b) Detail of sourqelof Air Pollution, if any. (Dg Set/Boiler/ HAG)

c) List of Plant & Machinery & photographs showing PCM’s

d) Date of commissioning of industry not provided, failihg to which adequacy of fee
could not be judge.

e) Copy of land conversion for intended use from the competent authority.
f) Evidence for Capacity of furnace with type of fuel used.

11. And whereas, reply submitted by unit against show cause notice dated 19/12/2024 is
inadequate and unit has failed to submit adequate reply of the following deficiencies
observed on inspection dated 16/12/2024: -

a. Unit is being operative without adequate pollution control measures and without
getting prior consent to operate from the State Board.
b. There was bypass stack attached to fired electric arc furnace, for melting of copper &
,aluminum Blocks, for escaping the flue gases. Unit has provided hoper on the
furnace which is attached with the Stack without adequate pollution control
measures & adequate Stack monitoring facility not provided.
c. Unit has not submitted action plan for adequate Plantation within the premises.
d. Unit is found operative in agricultural land without land conversion for intended
use from the competent authority.

12. And whereas, the industry has failed to comply with the provisions of the Water Act, 1974

and Air Act 1981, Environment (Protection) Act, 1986 and various directions of the Hon'ble




— email- rorpcb.jodhpur@gmail.com

m: Tele : 0291 2723225
e REGIONAL OFFICE

"\,-‘# RAJASTHAN STATE POLLUTION CONTROL BOARD
Plot No. SPL-2, M.I.A Phase-1, Basni,
Jodhpur-342005 (Rajasthan)

National Green Tribunal (NGT) and/ or by making discharge of effluent/emissions which
has caused grave damage to the environment which can be categorized as significantly
huge with grave consequences on the environment, public health and Flora & fauna.

13. And whereas the above observations clearly indicate that unit failed to comply with the
provisions of the Acts and Rules.

14. And whereas, you are operating your unit without getting prior CTO from State Board.

15. And whereas provisions of section 21 of the Air Act & section 25/26 of the Water Act
prohibits establishing or operating an industrial plant without obtaining previous
consent of the State Board.

16. And whereas non-compliance of the provisions of the Water Act and Air Act make
industry liable to the legal action under provisions of the Acts.

17. And whereas application which is not complete in all respect is liable to be refused by the
Board.

18. And whereas, above non-compliances have been viewed seriously by the Board.

Therefore, in the interest of prevention of perpetual offence being committed by the
industry, the State Board in exerciee of the powers conferred upon it under section 31(A) of
the Air Act,1981 intends to issue 'f'(')_llowing directions to: -

A. That all the processes carried out by the industry should be closed down
and ' :

B. That appropriate authorities should be directed to stop supply of water and
electricity to the industry and seal DG sets.

If you have any objection against intended refusal of consent to operate application,
Board is hereby issuing you an opportunity for being heard (OBH) on 24/01/2025; 4:00 PM
in this office to rectify the deficiencies observed in your application and to know your say
in this matter so that application may be decided accordingly. Submit your reply to this
office till 25/01/2025 failing which application under reference shall be refused without any

further notice.
2a lilens™

(Kamini Songara)
Regional Officer
g HL
—M&'N\!\




cr— email- rorpcb.jodhpur@gmail.com

I Tele : 0291 —2723225
e~ REGIONAL OFFICE

“g# RAJASTHAN STATE POLLUTION CONTROL BOARD
Plot No. SPL-2, M.I.A Phase-I, Basni,
Jodhpur-342005 (Rajasthan)

No. RO/RPCB/Jodhpur/ < | 98 Date :-22/01/2025

M/s Kankariya Plasto Technique
Block No.2 ,Khasra No.29, Desuriya Kharloan,
Nagaur Road Jodhpur ,District -Jodhpur (Raj.)

Sub.: Final Show cause notice for intended refusal of Consent to Operate and intended
direction for closure under the provision of the Water (Prevention & Control of
Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act 1981.

Ref: - (i) Inspection of your unit on‘d'e‘lted 16/12/2024.
(ii) Show cause notice for intended direction for closure under section 31A of the
Air (Prevention &Control of Pollution) Act 1981 & 33A of the Water (Prevention
& Control of Pollution) Act 1974 issued on dated 19 /12/2024.
. (iii) Consent to Operate(A) application dated 2§/12/2024.
(iv) Joint Inspection of unit with‘Di_stiri'ct administration on 08/01/2025.

1. Whereas the Air (Prevention & Control of Po]Jutmn) Act—1981 (hereinafter called as the
“Air Act”) came in to force in thle of the State of Rajasthan w.e.f. 16.06.1981.

2. And whereas the Water (Prevention & Control of Pollution) Act-1974 (Hereinafter

called as the “Water Act”) camé in to force in whole of the State of Rajasthan w.e.f.
23.03.1974.

3. And whereas the said Air has been enacted to provide for the prevention, control &
abetment of air pollution and the Water Act to provide for the prevention & control of
water pollution and for maintaining and restoring the wholesomeness of water.

4. And whereas, M/s Kankariya Plasto Technique is engaged in operating a HDPE Pipe
manufacturing industry at Block No.2, Khasra No.29, Desuriya Kharloan, Nagaur
Road Jodhpur, District -Jodhpur (Raj.) & during the process industry emits air &
water pollutants

5. And whereas, your unit was earlier inspected by the team of State Board Officials on
dated 16/12/2024 and a Show cause notice for intended direction of Closure under 31A
of Air Act, 1971 & 33A of Water, Act 1981 was issued to unit vide State Board letter
dated 19/12/2024 for the non-compliance observed during inspection.

6. And whereas, you have submitted your reply vide letter dated 04/01/2025 along with
the Consent to Operate application dated 26/12/2024 for PVC HDPE Pipe
manufacturing (Capacity -27 Lakh Meter/ Annum) which is under cgnsideration in this
office. =

+ 7. And whereas, Matter of unit is also under consideration at Hon'ble NGT OA no.

251/2024 (CZ) Yuvraj Singh v/s State of Rajasthan which have passed order dated
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26.11.2024 (Next Hearing Date - 27.01.2025). In this reference Head Office RPCB has
issued order dated 18.12.2024 to i™is office to ensure compliance of Hon'ble NGT order

~ dated 26.11.2024. To verify facts mentioned in Hon'ble NGT order dated 26.11.2024 a

10.

1 b

committee was constituted vide HO, RSPCB, Jaipur order dated 18.12.2024. Committee
comprising a representative from District Collector, Jodhpur and Senior Scientist,
RSPCB visited site on 08/01 /2025,
And whereas, Matter of unit is pending before Hon’ble Rajasthan High Court (PB) M/s
S. Kankariya Wire & Cable v /s State of Rajasthan (S.B CW 587/2025) and M/s
Kankariya Plasto Technique (5.B CW 588/202%).
And whereas, Hon'ble National Green Tribunal, Principal Bench, New Delhi (NGT)
delivered a decision on May (8, 2013 in the application no. 37 of 2012; Wassan Singh V/s
State of Panjab and others, and it was enjoined upon all the industrial operation and
process to close down their production activity which are operating without proper consent
of the State Board.
And whereas, Your application of Consent to Operate (A) dated 26/12/2024 & reply
submitted by you vide letter dated 04/01/2025 were examined & following deficiencies
were observed: - : ;

a) That you have not applied Consent to Establish & Operate under the provision of

Water Act,1974.

b) That you have not submitted source of water, water balance & mode of disposal of
waste water generated from Cooling tower biowdown.

c) Detail of source of Air Pollution, if any. (Dg Set/Boiler/ HAG)
d) List of Plant & Machinery & photographs showing PCM's

e) Date of commissioning of industry not provided, failing to which adequacy of fee
could not be judge.

f) Copy of land conversion for intended use from the competent authority.

And whereas, reply submitted by unit against show cause notice dated 19/12/2024 is
inadequate and unit has not submitted adequate reply of the following deficiencies
observed on inspection dated 16/12/2024. -

a. Unit is being operative without getting prior consent to operate from the State
Board.

b. Unit has not submitted action plan for adequate Plantation within the premises.
Unit is found operative in agricultural land without land conversion for intended
use from the competent authority.

d. Land demarcation (i.e. boundary wall or fencing) for separation of Khasra no 29/1
& 33/1 is not provided

12. And whereas, the industry has {ailed to comply with the provisions of the Water Act, 1974

and Air Act 1981, Environment {Protection) Act, 1986 and various directions of the Hon'ble
National Green Tribunai (NGT) and/ or by making discharge of effluent/emissions which
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has caused grave damage to the environment which can be categorized as significantly
huge with grave consequences on the environment, public health and Flora & fauna.

13. And whereas the above observations clearly indicate that unit failed to comply with the
provisions of the Acts and Rules.

14. And whereas, you are operating your unit without getting prior CTO from State Board.

15. And whereas provisions of section 21 of the Air Act & section 25/26 of the Water Act
prohibits establishing or operating an industrial plant without obtaining previous
consent of the State Board.

16. And whereas non-compliance of the provisions of the Water Act and Air Act make
industry liable to the legal action under provisions of the Acts.

17. And whereas application which is not complete in all respect is liable to be refused by the
Board.

18. And whereas, above non-compliances have been viewed seriously by the Board.

Therefore, in the interest of prevention of perpetual offence being committed by the
industry, the State Board in exercise of the powers conferred upon it under section 31(A) of
the Air Act,1981 intends to issue following directions to: -

A. Thatall the processes carried out by the industry should be closed down
and :
B. That appropriate authorities should be directed to stop supply of water and
electricity to the industry and seal DG sets.

If you have any objection against intended refusal of consent to operate application,
Board is hereby issuing you an opportunity for being heard (OBH) on 24/01/2025; 4:00 PM
in this office to rectify the deficiencies observed in your application and to know your say
in this matter so that application may be decided accordingly. Submit your reply to this
office till 25/01/2025 failing which application under reference shall be refused without any
‘further notice.

AT
(Kamini Songara)

Regional OfflceruL

Manbon,




Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongri, Jaipur (Raj.) - 302 004

Result of Ambient Noise Level Monitoring

DATE OF RECEIPT : 08/01/2025
MONITORED BY : Deepak Ojha, SUPDT SCIENTIFIC OFFICER, Jodhpur

Anmexue K9)%g:
ANNEXURE

R3/6

Lab Point of Noise Level In | Noise Level In
S.No.| Sample e (;'l;lcl;iustry / Collection / M]o):itt?):iil Day Time(Leq [Night Time(Leq
No Location £l dB(A) dB(A))
1 1570 ey Y Monitoring near | 08/01/2025 67.4 ND
Kharloan, Nagaur Road , : :
main gate of Unit
Jodhpur
BOARD ANALYST
Rajasthan State Pollution Control Board
(Sram FHrH)
* ND = Not Done arierer At
g g AvEE
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Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongri, Jaipur (Raj.) - 302 004

Result of Ambient Noise Level Monitoring

DATE OF RECEIPT : 08/01/2025
MONITORED BY : Deepak Ojha, SUPDT SCIENTIFIC OFFICER, Jodhpur

Lab . Noise Level |Noise Level In
S.No. Sample Name of Industry /| Point of Collection / Date of In Day Night
No Place Location Monitoring | Time(Leq Time(Leq
dB(A)) dB(A))
Kankhariya Plasto DG Set Source Noise
Techniques , Monitoring (Door of
1 1571 | Desuriya Kharloan, |Acoustic Encloser Opened)| 08/01/2025 87.2 ND
Nagaur Road , | Meter away from the DG
Jodhpur Set 320 KVA
A
BOARD ANALYST
Rajasthan State Pollution Control Board
Sy A)
* ND = Not Done Méﬂﬁm Wﬂ;
gt ()




Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongri, Jaipur (Raj.) - 302 004

Result of Ambient Noise Level Monitoring

DATE OF RECEIPT : 08/01/2025
MONITORED BY : Deepak Ojha, SUPDT SCIENTIFIC OFFICER, Jodhpur

Lab Noise Level |Noise Level In
SNG Singite Name of Industry /| Point of Collection / Date of In Day Night
o N(!J Place Location Monitoring | Time(Leq Time(Leq

dB(A)) dB(A))
Kankhariya Plasto DG Set Source Noise
Techniques ., Monitoring (Door of

1 1572 | Desuriya Kharloan, | Acoustic Encloser Closed) | 08/01/2025 61.1 ND
Nagaur Road, |1 Meter away from the DG
Jodhpur Set 320 KVA
BOARD ANALYST
Rajasthan State Pollution Control Board
A )
* ND = Not Done haiall Wﬁm‘s{ﬂm
e W

Sy (T.)




FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 10)
Report No. : 1569
Report On : 09/01/2025
[ hereby certify that I Deepak Ojha. State Board Analyst duly appointed under sul Section(2) of Section
29 of the Air (Prevention & Control of Pollution) Act, 1981 received on the 08/01/2025 from Deepak
Ojha, SUPDT SCIENTIFIC OFFICER, Jodhpur ,RSPCB Jodhpur a sample of Ambient Air Quality
of Kankhariya Plasto Techniques , Desuriya Kharloan, Nagaur Road , Jodhpur Collected
from Ambient Air Monitoring near main gate of Unit. Collected on 08/01/2025. The Sample was in a
condition fit for analysis as reported below :-

[ further certify that I have analyzed the aforementioned sample on 09/01/2025 and declare the result of the
analysis to be as below :-

S. No. [Parameters Result
] Nitrogen Dioxide as NO2 pg/M3 11.10
2 Particulate Matter (PM10) pg/m3 81
3 Sulphur Dioxide as SO2 ug/m3 4.98

The condition of the seals, fastening and container on receipt was as follows : Intact

Signed This On 09/01/2025 ;é?/
Deepak Ojha

BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Jodhpur
SPL-I, Phase-1, Basni Ind. Area, Jodhpur
Phone: 0291-2723225
(& )

s e ST

e F PSS
U (Tt.)



HE:-IJ": e Rajasthan State Pollution Control Board
FORM | ANNEXURE R3/7
Application for Consent to Operate under section 21
e T of the
will e i Air (Prevention and Control of Pollution) Act, 1981

“ r_’ Print Date: 1/24/2025

Date: 28/12/2024

From:-
S. KANKARIYA WIRE AND CABLE Khasra No. 33/1, Desuriya Kharlaon, Naguar Road, Jodhpur(Raj.) jodhpur Jodhpur
To, Unit ID: 139907

Regional OfficerSPL-1, Phase-I, Basni Ind Area, JodhpurPhone: 0291-2723225 Application ID: 389261
Application Type: CTO AIR/WATER - Fresh

Disposing Authority: Jodhpur (Urban)

Address: SPL-I, Phase-I, Basni Ind Area, Jodhpur

Sir,
I/We hereby apply for obtaining
Consent, in Form No. | under section 21 of the Air (Prevention and Control of Pollution) Act, 1981 (No. 14 of 1981) for Consent to
Operate any industrial , plant owned by S. KANKARIYA WIRE AND CABLE (Name of Director/ proprietor/ partner etc.)
Part I: General Information
A. Details of Industry/ Activity/ Service/ Operation/ Process:-
Name of Industry/ Activity/ Service/ Operation/ Process S. KANKARIYA WIRE AND CABLE
b. Name and Designation of the Applicant Subham Kankariya Proprietor
c. Correspondence Address Khasra No. 33/1, Desuriya Kharlaon, Naguar Road,
Jodhpur(Raj.)
Village/ Area jodhpur
Street/ Locality/ City jodhpur
Tehsil Jodhpur
District Jodhpur
Pin Code 342037
Telephone No. (including STD Code) 0-8094006001
Mobile No. 8094006001
E-Mail Address dskhariya@gmail.com
Fax No. -
d. Site Address S.Kankariya
Khasra No 33/1, Desuriya Kharlaon, Naguar Road,
JodhpurRaj
Plot No./ Khasra No. Khasra No 33/1
Village/ Area jodhpur
Street/ Locality/ City. jodhpur
Tehsil Jodhpur
District Jodhpur
State Rajasthan
Pin Code 342037
Telephone No. (including STD Code) 0-
Mobile No. 8094006001
Fax No. 0-
Email Address kms0291@yahoo.com
e. Plot Area/ Mining Lease Area N/A N/A
f. Land classification
(a) Industrial or No
(b) Commercial, or No
(c) Agriculture, or No
(d) Residential, or No
(e) Other than above No
Whether covered under Aravalli Notification N/A
h. |Whether requiring authorization under the rules dealing
with Hazardous Waste notified under Environment
(Protection) Act, 1986 and quantity of used/ waste oil is
5 KL
i Whether covered under EIA Notification, 2006 N/A
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| Gross Built up Area N/A
k. Consent is applied for Fresh
(Entire Industry/ Activity/ Service/ Operation/ Process or
Part thereof- please specify)
Category of Industry/ Activity/ Service/ Operation/ Orange
Process
m. | Scale of Industry/ Activity/ Service/ Operation/ Process Small
n. Status of Application/ Activity/ Service/ Operation/ Proposed
Process
0. Total Capital Investment (without depreciation) in 351.06
Industry/ Activity/ Service/ Operation/ Process (as per
Project Report/ CA Certificate) for which consent is
applied (Rs. in lacs)
Date of Commissioning
Total number of employees (including contractual 9
workers) in the Industry/ Activity/ Service/ Operation/
Process (maximum)
r. Total number of residents in the colony; if any N/A
within the premises of the establishment N/A
S. Installed Capacity of the Industry/ Activity/ Service/ Operation/ Process
N/A
t. No. of working days in a year 300
u. No. of shifts per day 1
V. Electric connection number and name S. KANKARIYA WIRE AND CABLE
B. Surrounding Details:-
S. No. Which of the following features exist within 1 km of the site
1. Human Settlement (Village/ City/ Town) N/A
2. Water body N/A
3. Industrial area (Specify) N/A
4. Any major industry (Specify) N/A
Part II: Information related to Industry/ Activity/ Service/ Operation/ Process
(a) Raw Material Details:
Consumption(With |Nature(Solid, Liquid,] Storage Capacity
S. No. RM_NAME NatureName Name . . .
- Unit) Gas) (With Unit)
Copper Rod and . Copper Rod and )
186012 . Solid . 500, KG PER DAY Solid 500, KG PER DAY
Aluminium Rod Aluminium Rod
(b) Product/ By Product/ Service/Activity details
Quantity/ Capacity (With Product or By Product or )
S. No. Name . . Storage Capacity
Unit) Service
PVC Insulated Copper and
41660 ] 20000, METERS PER MONTH Product 20000
Aluminum Cable
(c) Electric Energy/Water Requirement (Kilo Watt/Kilo liter per Day)
Not Applicable...
(d) Water Consumption Details (Kilo liter per Day)
SrNo Source of Water Boiler / Cooling Domestic Industrial Process Others
251293 Any Other 0 2 0 0
Part Ill: Information related to Effluent Generation, Treatment and Disposal
(a) Effluent Generation & Disposal Details
Type of Effluent(Trade/ Quantity of Effluent Recycled in the Disposed/ Discharged )
S. No. . . Mode of Disposal
Domestic) Generated (KLD) Process/ Activity (KLD) (KLD)
Septic Tank and
138033 Trade Effluent 1 0 1 .
Soakpit

(b) Mode Of Treatment and disposal

N/A

(c) Type of treatment system installed

N/A




Part IV: Information related to Air Pollution and Control Systems
(a) Air Emission Details
A- Process Stacks

. . . . Infrastructural
Stack attached to Stack height from Details of Air Pollution o o
S. No. ) Probable pollutants | monitoring facility (Yes/
process ground level (in meter) Control Measures )
No/ Not required)
ACOUSTIC
130433 D.G set 7.50 ENCLOSURE,ADEQUAT Yes
E STACK HEIGHT,
. ACOUSTIC
130434 Electric Furnace 15.00 Yes
ENCLOSURE,
B- Flue gases stacks
Not Applicable...
C- Fugitive emission
Not Applicable...
D- Details of D. G. Sets
) ) Infrastructure facilities
. . . Height of Stack (in .
. Status of Acoustic Height of Stack (in for stack emission
S.No. Rating (KVA/ KW) meter) Above Ground .
enclosure meter) Above roof Level monitoring (Yes/ No/
Not required)
88703 320 (KVA) Yes 2.5 7.5 N
Part V: Information related to Solid Waste:
Not Applicable...
Part VI: Information related to Consent Fee Deposition
) Transaction
DD Number DD Date DD Amount Challan No. Payment mode Token No Transaction Date Status
u
Online Payment
CTO- (By Rajasthan Dec 28 2024
126727290 28/12/2024 1000.00 126727290 SUCCESS
AW75854782 Payment 12:00AM
Platform)
Online Payment
CTO- (By Rajasthan Dec 31 2024
126912867 31/12/2024 84000.00 126912867 SUCCESS
AW44194368 Payment 12:00AM
Platform)

1. I/ We, hereby declare that the information furnished above is correct to the best my/ our knowledge

2. I/We, hereby submit that in case of change, either of the point of characteristic of discharge or the quantity of discharge or its quality, a fresh
application for consent shall be made and until such consent is granted no change shall be made.

3. I/We, understand the State Board and its official authorized in this behalf by the State Board can make necessary changes/ modification in the data
provided by me/ us while deciding the application on the basis of the information provided by me/ us.

Date:- Signature
Place Name
Designation
Seal

Note:

I. Consent application must be accompanied with the fees as specified in the notifications issued by the State Government time to time.

Il. Consent fee shall be paid through Bank Draft payable in favour of the Member Secretary, Rajasthan State Pollution Control Board or through ECS or
through e-Mitra/ CSC or Bank Challan or any other facility as per orders issued by the State Board time to time.

Ill. Documents as per check list as specified by the State Board shall be submitted along with the application.

IV. All documents including consent application form submitted to the State Board shall be signed/ attested by the proprietor/ authorized signatory
along with seal.
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From:-

Rajasthan State Pollution Control Board

FORM I

Application for Consent to Establish under section 21

of the

Air (Prevention and Control of Pollution) Act, 1981
Print Date: 1/24/2025

Date: 28/12/2024

S. KANKARIYA WIRE AND CABLE Khasra No. 33/1, Desuriya Kharlaon, Naguar Road, Jodhpur(Raj.) jodhpur Jodhpur
Unit ID: 139907

To,

Regional OfficerSPL-1, Phase-I, Basni Ind Area, JodhpurPhone: 0291-2723225

Sir,

Application ID: 389258

Application Type: CTE AIR/WATER - Fresh
Disposing Authority: Jodhpur (Urban)

Address: SPL-I, Phase-I, Basni Ind Area, Jodhpur

I/We hereby apply for obtaining

Consent, in Form No. | under section 21 of the Air (Prevention and Control of Pollution) Act, 1981 (No. 14 of 1981) for establishing
an industrial plant/ operation/ process/ activity , plant owned by S. KANKARIYA WIRE AND CABLE (Name of Director/ proprietor/
artner etc.)
Part I: General Information
A. Details of Industry/ Activity/ Service/ Operation/ Process:-
a. Name of Industry/ Activity/ Service/ Operation/ Process S. KANKARIYA WIRE AND CABLE
b. Name and Designation of the Applicant Subham Kankariya Proprietor
c. Correspondence Address Khasra No. 33/1, Desuriya Kharlaon, Naguar Road,
Jodhpur(Raj.)
Village/ Area jodhpur
Street/ Locality/ City jodhpur
Tehsil Jodhpur
District Jodhpur
Pin Code 342037
Telephone No. (including STD Code) 0-8094006001
Mobile No. 8094006001
E-Mail Address dskhariya@gmail.com
Fax No. -
d. Site Address S.Kankariya
Khasra No 33/1, Desuriya Kharlaon, Naguar Road,
JodhpurRaj
Plot No./ Khasra No. Khasra No 33/1
Village/ Area jodhpur
Street/ Locality/ City. jodhpur
Tehsil Jodhpur
District Jodhpur
State Rajasthan
Pin Code 342037
Telephone No. (including STD Code) 0-
Mobile No. 8094006001
Fax No. 0-
Email Address kms0291@yahoo.com
e. Plot Area/ Mining Lease Area N/A N/A
Land classification
(a) Industrial or No
(b) Commercial, or No
(c) Agriculture, or No
(d) Residential, or No
(e) Other than above No
g Whether covered under Aravalli Notification No
h. |Whether requiring authorization under the rules dealing No
with Hazardous Waste notified under Environment
(Protection) Act, 1986 and quantity of used/ waste oil is
5 KL




i Whether covered under EIA Notification, 2006 No
|. Gross Built up Area 0
k. Consent is applied for Fresh
(Entire Industry/ Activity/ Service/ Operation/ Process or
Part thereof- please specify)
l. Category of Industry/ Activity/ Service/ Operation/ Orange
Process
m. | Scale of Industry/ Activity/ Service/ Operation/ Process Small
n. Status of Application/ Activity/ Service/ Operation/ Proposed
Process
0. Total Capital Investment (without depreciation) in 351.06
Industry/ Activity/ Service/ Operation/ Process (as per
Project Report/ CA Certificate) for which consent is
applied (Rs. in lacs)
Date of Commissioning 31/01/2024
Total number of employees (including contractual 9
workers) in the Industry/ Activity/ Service/ Operation/
Process (maximum)
r. Total number of residents in the colony; if any N/A
within the premises of the establishment N/A
S. Installed Capacity of the Industry/ Activity/ Service/ Operation/ Process
N/A
t. No. of working days in a year 300
u. No. of shifts per day 1
V. Electric connection number and name S. KANKARIYA WIRE AND CABLE
B. Surrounding Details:-
S. No. Which of the following features exist within 1 km of the site
1. Human Settlement (Village/ City/ Town)
2. Water body N/A
3. Industrial area (Specify)
4. Any major industry (Specify)
Part II: Information related to Industry/ Activity/ Service/ Operation/ Process
(a) Raw Material Details:
Consumption(With |Nature(Solid, Liquid,| Storage Capacity
S. No. RM_NAME NatureName Name . - .
- Unit) Gas) (With Unit)
Copper Rod and . Copper Rod and )
186001 o Solid o 500, KG PER DAY Solid 500, KG/DAY
Aluminium Rod Aluminium Rod
(b) Product/ By Product/ Service/Activity details
Quantity/ Capacity (With Product or By Product or .
S. No. Name ) . Storage Capacity
Unit) Service
PVC Insulated Copper and
41657 ) 20000, METERS PER MONTH Product 20000
Alunium Cable
(c) Electric Energy/Water Requirement (Kilo Watt/Kilo liter per Day)
Not Applicable...
(d) Water Consumption Details (Kilo liter per Day)
SrNo Source of Water Boiler / Cooling Domestic Industrial Process Others
251287 Any Other 0 2 0 0
Part lll: Information related to Effluent Generation, Treatment and Disposal
(a) Effluent Generation & Disposal Details
Type of Effluent(Trade/ uantity of Effluent Recycled in the Disposed/ Discharged
S. No. yp . ( Q y y o P g Mode of Disposal
Domestic) Generated (KLD) Process/ Activity (KLD) (KLD)
. Septic Tank and
138030 Domestic Sewage 1 0 1 .
Soakpit

(b) Mode Of Treatment and disposal

N/A

(c) Type of treatment system installed




N/A

Part IV: Information related to Air Pollution and Control Systems
(a) Air Emission Details
A- Process Stacks

. . . . Infrastructural
Stack attached to Stack height from Details of Air Pollution o .
S. No. ) Probable pollutants | monitoring facility (Yes/
process ground level (in meter) Control Measures .
No/ Not required)
. ACOUSTIC
130430 Electric Furnace 15.00 Yes
ENCLOSURE,
ACOUSTIC
130429 D.G set 7.50 ENCLOSURE,ADEQUAT Yes
E STACK HEIGHT,

B- Flue gases stacks

Not Applicable...

C- Fugitive emission

Not Applicable...

D- Details of D. G. Sets
) ] Infrastructure facilities
. . . Height of Stack (in o
. Status of Acoustic Height of Stack (in for stack emission
S.No. Rating (KVA/ KW) meter) Above Ground o
enclosure meter) Above roof Level monitoring (Yes/ No/
Not required)
88701 320 (KVA) Yes 25 7.5 N
Part V: Information related to Solid Waste:
Not Applicable...
Part VI: Information related to Consent Fee Deposition
) Transaction
DD Number DD Date DD Amount Challan No. Payment mode Token No Transaction Date Status
Online Payment
(By Rajasthan Dec 28 2024
126727204 28/12/2024 1000.00 CTE-AW41468865 126727204 SUCCESS
Payment 12:00AM
Platform)
Online Payment
(By Rajasthan Dec 31 2024
126912553 31/12/2024 28000.00 CTE-AW85230491 126912553 SUCCESS
Payment 12:00AM
Platform)

1. I/ We, hereby declare that the information furnished above is correct to the best my/ our knowledge

2. 1/We, hereby submit that in case of change, either of the point of characteristic of discharge or the quantity of discharge or its quality, a fresh
application for consent shall be made and until such consent is granted no change shall be made.

3. I/We, understand the State Board and its official authorized in this behalf by the State Board can make necessary changes/ modification in the data
provided by me/ us while deciding the application on the basis of the information provided by me/ us.

Date:- Signature
Place Name
Designation
Seal

Note:

I. Consent application must be accompanied with the fees as specified in the notifications issued by the State Government time to time.

Il. Consent fee shall be paid through Bank Draft payable in favour of the Member Secretary, Rajasthan State Pollution Control Board or through ECS or
through e-Mitra/ CSC or Bank Challan or any other facility as per orders issued by the State Board time to time.

Ill. Documents as per check list as specified by the State Board shall be submitted along with the application.

IV. All documents including consent application form submitted to the State Board shall be signed/ attested by the proprietor/ authorized signatory
along with seal.
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From:-

State Pollution Control Board
FORM |

Application for Consent to Operate under section 21

of the

Air (Prevention and Control of Pollution) Act, 1981

Print Date: 1/24/2025

Date: 26/12/2024

KANKARIYA PLASTO TECHNIQUE BLOCK NO.2,KHASRA NO.29, DESURIYA KHARLOAN, NAGAUR ROAD JODHPUR Jodhpur

To,

Regional OfficerSPL-1, Phase-I, Basni Ind Area, JodhpurPhone: 0291-2723225

Sir,

Unit ID: 118579

Application ID: 389006

Application Type: CTO AIR - Fresh
Disposing Authority: Jodhpur (Urban)

Address: SPL-I, Phase-I, Basni Ind Area, Jodhpur

I/We hereby apply for obtaining

Consent, in Form No. | under section 21 of the Air (Prevention and Control of Pollution) Act, 1981 (No. 14 of 1981) for Consent to
Operate any industrial , plant owned by KANKARIYA PLASTO TECHNIQUE (Name of Director/ proprietor/ partner etc.)
Part I: General Information
A. Details of Industry/ Activity/ Service/ Operation/ Process:-
Name of Industry/ Activity/ Service/ Operation/ Process KANKARIYA PLASTO TECHNIQUE
b. Name and Designation of the Applicant REKHA DEVI KANKARIYA PARTNER
c. Correspondence Address BLOCK NO.2,KHASRA NO.29, DESURIYA KHARLOAN,
NAGAUR ROAD
Village/ Area JODHPUR
Street/ Locality/ City JODHPUR
Tehsil Jodhpur
District Jodhpur
Pin Code 342304
Telephone No. (including STD Code) 0-
Mobile No. 8239199675
E-Mail Address subhakankariya@gmail.com
Fax No. -
d. Site Address KANKARIYA PLASTO TECHNIQUE
BLOCK NO 2,KHASRA NO 29, DESURIYA KHARLOAN,
NAGAUR ROAD
Plot No./ Khasra No. 29
Village/ Area JODHPUR
Street/ Locality/ City. JODHPUR
Tehsil Jodhpur
District Jodhpur
State Rajasthan
Pin Code 342304
Telephone No. (including STD Code) 0-
Mobile No. 8094006012
Fax No. 0-
Email Address subhamkankariya@gmail.com
e. Plot Area/ Mining Lease Area N/A N/A
f. Land classification
(a) Industrial or No
(b) Commercial, or No
(c) Agriculture, or No
(d) Residential, or No
(e) Other than above No
g Whether covered under Aravalli Notification N/A
h. |Whether requiring authorization under the rules dealing
with Hazardous Waste notified under Environment
(Protection) Act, 1986 and quantity of used/ waste oil is
5 KL
i Whether covered under EIA Notification, 2006 N/A




i Gross Built up Area N/A
k. Consent is applied for Fresh
(Entire Industry/ Activity/ Service/ Operation/ Process or
Part thereof- please specify)
Category of Industry/ Activity/ Service/ Operation/ Green
Process
m. | Scale of Industry/ Activity/ Service/ Operation/ Process Small
n. Status of Application/ Activity/ Service/ Operation/ Operational
Process
0. Total Capital Investment (without depreciation) in 284.51
Industry/ Activity/ Service/ Operation/ Process (as per
Project Report/ CA Certificate) for which consent is
applied (Rs. in lacs)
Date of Commissioning
Total number of employees (including contractual 8
workers) in the Industry/ Activity/ Service/ Operation/
Process (maximum)
r. Total number of residents in the colony; if any N/A
within the premises of the establishment N/A
S. Installed Capacity of the Industry/ Activity/ Service/ Operation/ Process
N/A
t. No. of working days in a year 300
u. No. of shifts per day 1
V. Electric connection number and name KANKARIYA PLASTO TECHNIQUE
B. Surrounding Details:-
S. No. Which of the following features exist within 1 km of the site
1. Human Settlement (Village/ City/ Town) N/A
2. Water body N/A
3. Industrial area (Specify) N/A
4. Any major industry (Specify) N/A
Part II: Information related to Industry/ Activity/ Service/ Operation/ Process
(a) Raw Material Details:
Consumption(With |Nature(Solid, Liquid,] Storage Capacity
S. No. RM_NAME NatureName Name . . .
- Unit) Gas) (With Unit)
185764 HDPE Graduals Solid HDPE Graduals 3888, TON/ANNUM Solid 3888, TON/ANNUM
(b) Product/ By Product/ Service/Activity details
Quantity/ Capacity (With Product or By Product or )
S. No. Name . . Storage Capacity
Unit) Service
28967 HDPE PIPE 27, LAKH METER/ ANNUM Product 27
(c) Electric Energy/Water Requirement (Kilo Watt/Kilo liter per Day)
Not Applicable...
(d) Water Consumption Details (Kilo liter per Day)
SrNo Source of Water Boiler / Cooling Domestic Industrial Process Others
251041 Any Other 0 2 1 0
Part Ill: Information related to Effluent Generation, Treatment and Disposal
(a) Effluent Generation & Disposal Details
Type of Effluent(Trade/ Quantity of Effluent Recycled in the Disposed/ Discharged )
S. No. . . Mode of Disposal
Domestic) Generated (KLD) Process/ Activity (KLD) (KLD)
. Septic Tank and
137906 Domestic Sewage 1 0 1 .
Soakpit

(b) Mode Of Treatment and disposal

N/A

(c) Type of treatment system installed

N/A

Part IV: Information related to Air Pollution and Control Systems




(a) Air Emission Details
A- Process Stacks

Not Applicable...

B- Flue gases stacks

Not Applicable...

C- Fugitive emission

Not Applicable...

D- Details of D. G. Sets

Not Applicable...

Part V: Information related to Solid Waste:

Not Applicable...

Part VI: Information related to Consent Fee Deposition
. Transaction
DD Number DD Date DD Amount Challan No. Payment mode Token No Transaction Date Status
Online Payment
(By Rajasthan Dec 26 2024
126616288 26/12/2024 100.00 CTO-A604763391 126616288 SUCCESS
Payment 12:00AM
Platform)
Online Payment
(By Rajasthan Jan 1 2025
126967427 01/01/2025 7000.00 CTO-A231441737 126967427 SUCCESS
Payment 12:00AM
Platform)

1. I/ We, hereby declare that the information furnished above is correct to the best my/ our knowledge

2. 1/We, hereby submit that in case of change, either of the point of characteristic of discharge or the quantity of discharge or its quality, a fresh
application for consent shall be made and until such consent is granted no change shall be made.

3. I/We, understand the State Board and its official authorized in this behalf by the State Board can make necessary changes/ modification in the data
provided by me/ us while deciding the application on the basis of the information provided by me/ us.

Date:- Signature
Place Name
Designation
Seal

Note:

I. Consent application must be accompanied with the fees as specified in the notifications issued by the State Government time to time.

Il. Consent fee shall be paid through Bank Draft payable in favour of the Member Secretary, Rajasthan State Pollution Control Board or through ECS or
through e-Mitra/ CSC or Bank Challan or any other facility as per orders issued by the State Board time to time.

Ill. Documents as per check list as specified by the State Board shall be submitted along with the application.

IV. All documents including consent application form submitted to the State Board shall be signed/ attested by the proprietor/ authorized signatory
along with seal.



ANNEXURE R3/8

UDH DEPARTMENT

GOVERNMENT OF RAJASTHAN

Permission of use of Agricultural Land for Non-Agricultural Purposes and Allotment

(90-A)
(5 Authorized Officer Details/ UTfeidrd TUBRI BT faarur

Application No./ TG =T LU2012/J0OD/2024-25/102654

Application Date/ 3T fafdy 26/09/2024 06:27 PM

SSOID/ THuH3fiag st ADV.DATARSINGH

Development Authority/ fa®™ TTfI@Ror JODHPUR DEVELOPMENT AUTHORITY

Zone/ S ZONE-06

Current Status/ 39T fufa FORWARDED TO APPLICANT/ ATP/ JEN/ ZONAL-UIT
TEHSILDAR/ AMIN/ TEHSILDAR (REVENUE) (05/12/2024 10:26
AM)

() (A) Applicant Details/ 3Tdged ol faarur

Name/ -ITH | Father's/ Husb | Relation/ HH' Religion/ ef | Gender/ T | Caste/ WiTfal Full Address/ Photo/ Wlet
and Name/ PURGH
forey ufer &1
aH

1. SHUBHAM  SURESH KA HINDU MALE OSWAL  PAOTABROA

KANKARIY = NKARIYA D JODHPUR m
: =

State/ I RAJASTHAN

District/ forar JODHPUR

Tehsil/ dgdtd JODHPUR

Urban/ Rural/ R1g<1/ ATHior URBAN

City/ Block/ RI8%/ sl JODHPUR

Ward No./ Gram Panchayat/ s WA/ I YArad NONE

Mobile Number/ HIaTSd &R 9414484623

Email-ID/ 3-0d 3Ts e DSKHARIYA@GMAIL.COM

(& (B) Applied Land Details/ 3Tafdd YA &1 faarur


DELL
Typewritten Text
ANNEXURE R3/8


Land Category/ & Soft OUTSIDE MUNICIPAL CORPORATION & U-1/ 7R T ¥fier &1

BISHR U-1 8
Land Purpose/ 4f¥ &1 IUGRT INDUSTRIAL/ 3ffiTd
Group Housing/ Flats/ U BRI/ EI%EF NO
Situated on 60 feet or more broadly road or corner/ 60 Biedl NO
I 31 IS} Teb U BN R RUd &
Land Use/ 4-SUGNT AGRO BASED INDUSTRIES
Type of Application/ 3Td& &1 UHR INDIVIDUAL/ aafdads
Authorized Signatory Name/ &rfawmmmqm NA

Tehsil/ 8@ | Revenue Villag | Khasra/ Aarji/ Ch | Khasra Type/ © | Rakba of lan | Khatedar De | Area as per Khas | Premium Amoun
e e/ TSRAUTH | uk/ MurabbaNu | TRIBTUBR | d/ U BT | tails/ATAGR | ra (In SqMts)/ | t/ Wiferme aifdr
&dl

mber/ TERT/ 3T P IRl | T F AR ®
it/ T/ gt aFwa @it
AR )
1 JODHPUR/ DESURIAN  29/1 PART AREAO 2BIGHA1 SHUBHAM 4461.78 624649.00
SrUqR KHAROLA F KHASRA/ X 7 BISWA  KANKARIY
N/ &g TRT T HIT A S/O SUR
QRIS &= ESH KANK
ARIYA
Total 4461.78 624649.00

(3 (©) Land Area Calculation/ YfH & &1 TTUMT

Land Area Type/ HfH &3 &1 YR SINGLE PATTA/ U&d UgT
Details of Calculation of total plot area is as per sheet/ o HES &3 1 U 1 faavur Sfte & SIR
Particulars/ faa=or Area (In Sq Percenta
Meters)/ ge/
&amd @) yfersra
1. Total Area/ dd ax 4461.78 96.71
2. Area under sector road/master plan road/ highway, etc.( surrender deed shall 151.62 3.29
be taken from the applicant)/ JaeR IS / AR WH S / 8134, 3T & d8d &
(SHTACD U fTeTaayY faera ferar STem)
3. Facility Area of sector/master plan @ 5% (if applicable) ( surrender deed shall 0 0.00
be taken from the applicant)/ ¥aex / ARER WM $I JAeT &8F @ 5% @G AL )
(3fTaGe F SATHTHYU forar e
Net Plot Area/ A€ Wile &7%d 46134 100

(&) (D) Other Land Details/ 3= H&IﬁHTUT




10.

11.

12.

13.

14

Is there any HT/LT line or transformer in the plot
boundary or within 50 mt. surrounding/ T ﬂ{@v:r:aﬁ
AT 31yar 50 Hiek B uRfY A Bis va./ud dams
3T TTAHTHR faem § 2

HT Capacity/ Tact &l

Whether applied land is under acquisition under the
provisions of Land Acquisition Act, 1894 (Act No. 1 of
1894) 2/ 31 3Mrafed YfH Uil srarfta sifdfam, 1894
(1894 1 SR WBAT 1) BT IUAT & 37
Sfareef= 3 ?

Whether proceedings are pending under the Urban
Land (Ceiling and Regulation) Act, 1976 in respect of
the land applied ?/ T 3frafed HH & ey H TR yH
(3ifrmam i iR fafrm) eftifem, 1976 & s
HriaTfeT difed &7

Whether the land is declared surplus or for which
proceeding are pending under the Rajasthan
Imposition of Ceiling on Agricultural Holdings Act, 1973

or Under the repealed Chapter IlIB of the Rajasthan

Tenancy Act, 1955/@1&@@3@&%&@%&11%
2 a1 foras forg Ioreu™ of¥ Siidl W sifiiean S
SIRRITUT A, 1973 T ISR 3ifHgfa

S, 1955 & FRRYT sreama wy @ & sref wrfanfean

dfeds 2
Whether the land belongs to deity, Devasthan
Department any public trust or any religious or

charitable institution or a wakf ?/ & 3afed E[&I%H(ﬂ
T fAUTT, FIS Al =, a1 fopeft enfifas am g T
7 forddt 9o § Haifdd 82

Is the applied Land is within 50 mt. of Railway
boundary/ T 3Tafed YfH Yed HHAT &1 50 e Bt

ORI 7 fRd 87

If applied Land is near NH/SH/PWD Road/ Revenue
Road , provide the name , category and width of the
Road (in mt.)/ T frafed WA ISt e R
o/ B sy €. T/ IoRd IR & U § o el
TSH 1 A1, Juft vd drsTs (e H) |

Whether Court Cases are pending in respect of the
applied land ?/ &1 3MTafed YfH & ey o freht =mamea
H BIs USR0Sl § ?

Width of the avaliable approach road to applied land as
per site (in meters)/ 3afed Yf¥ &g faem™ uga ar &t
et (flex )

Area of the Land falling under master plan/ sector plan/
road are network plan to be surrendered free of cost (in

Sq.mtrs.)/ ARER /AdeR/SAd/ A8 Fead WH H Jdifad
TEDhI & 31 3 arclt YA &1 &= S [:Yew qAfid
foaT &I & (@ iHteR )

Net area of the Scheme/Layout Plan/ Single Plot (In Sq
Meters)/ TSHIT/d- 313 WH/UeHd Ug BT 8% (3.H1.

Land use of applied Land as per master plan/ HREX
WM & AR 3frafed YA &1 Y-IganT

Width of annroach road width as ner Master /Sectoral/

NO

N/A

NO

NO

NO

NO

NO

APPLIED LAND AS ON 15 METER WIDE ROAD

NO

15

151.62

46134

AGROBASED INDUSTRIES

15



Zonal Plan (in mt)/ FIRER e/ T 3 SER
Ugd A1 BT ASTS (Hiex H)

15. Existing road width at site in meters/?ﬂ%‘c’lﬂﬁ@'{ 15

TSP P AISTg (HIeR H)

16. Is there any Gas line in the plot boundary or within 50 NO
mt. surrounding/ &1 {@Ugafr@ﬁm 3T 50 Hiex Bl
aRkf & I T A e 8 2

17. Is there any Petroleum line in the plot boundary or NO
within 50 mt. surrounding/ &1 YIUS BT AT 3UdT 50
ez @t uRfY o Pis deifer™ ars fagur g ?

18. Whether Land falling under the Water bodies, Lakes, NO
Reservoirs, dam including the land falling under
submergence and flow area of Pond/ River/ Nallah/
Lake etc or land being use as any cremation/ burial
ground ?/ &1 YfH1 STt T, Sftell, STem=mal, Siet WR1a
& & 31l o arelt yffy Pt Tfthferd Ra gu, 1Y ok
T /Ael/ATe/3ie 3 & S8 & a1 fobeil JHRIH /
DRI b 9 H Ygad Pt ST TeT Y & 31efiT ot 8 2

19. Whether applied land is under Stay Order or Injunction NO
Order passed by any Competent Court ?/ &1 Jmafed
A & ey H bl Herm =rrerd gR1 e M1 a1

SR TR b T @ ?

20. Whether applied land is affected with Abdul Rahman NO
Case ?/ 3T 3Mafed Y 3fegd I§HI UHRUT I THTIAd 82

21. Any other relevant information/ ﬁs‘ 3 - T -

(& (E) Enclosures with application(Self Attested)/ 3TdeT o HIY Heiddh (FAUHTON)

Sr. No / Attachment Name/ Jad® ('\‘a'u'HTfﬂTd') BT "AH Document Uploaded Date/ Data/
ST Ul w1 @ fafy

Certificate of Registration under Rajasthan Township Policy 26/09/2024 06:31:09 PM
- 2010 (if applicable)/ ISR SI3ARY Uffert, 2010 &
KERIE i et Ree o AU K )
2. Certified Copy of the orders of Competent Authority for 26/09/2024 06:31:09 PM H
Change in Land Use, whereever it is required/ 11[;3'5@7[

URad & fore Germ Uit & el & yeiford ufd, Siet
R PG

3. Certified copy of documents viz. sale deed, etc . in support 26/09/2024 06:31:09 PM W
of ownership and details of applied land/ Wi & gud= o)
Rl 1 Y SR Ao AT T R TR (UeaR) —
BRI IO SiR smafed Yy & &R

4. Layout plan or Master Development Plan (2011- 2025) with 26/09/2024 06:31:09 PM H
superimposition of applied land/ ST IS/ AR

TISHT (2011-2025) HfH & ORISR & 1Y

5. Layout plan (Road Network Plan) or (Sector Plan) (2011- 26/09/2024 06:31:09 PM
2025) with superimposition of applied land/ d 313¢ @H
RIS Aeqd W) a1 (@de? WH) (2011-2025) YA &
JURSHIINEA & 1Y

6. Layout Plan (Site Plan in case of Single Patta)/ d-3M13¢ WH 26/09/2024 06:31:09 PM
UHd Bt U § TEe @H) (Only .dwg file)

e


https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2024/20240926_1902ceff-5fd8-426e-a594-5ac905d6afe7/A4.pdf
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2024/20240926_1902ceff-5fd8-426e-a594-5ac905d6afe7/A4.pdf
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2024/20240926_1902ceff-5fd8-426e-a594-5ac905d6afe7/A5.pdf
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2024/20240926_1902ceff-5fd8-426e-a594-5ac905d6afe7/A5.pdf
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2024/20240926_1902ceff-5fd8-426e-a594-5ac905d6afe7/A6.jpeg
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2024/20240926_1902ceff-5fd8-426e-a594-5ac905d6afe7/A6.jpeg
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2024/20240926_1902ceff-5fd8-426e-a594-5ac905d6afe7/A7.pdf
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2024/20240926_1902ceff-5fd8-426e-a594-5ac905d6afe7/A7.pdf
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2024/20240926_1902ceff-5fd8-426e-a594-5ac905d6afe7/A8.pdf
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2024/20240926_1902ceff-5fd8-426e-a594-5ac905d6afe7/A8.pdf
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2024/20240926_1902ceff-5fd8-426e-a594-5ac905d6afe7/A9.dwg
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2024/20240926_1902ceff-5fd8-426e-a594-5ac905d6afe7/A9.dwg

Sr. No / Attachment Name/ Te¥e (SAUHTIOTG) T ATH Document Uploaded Date/ Data/ ffdE
ST TS H B fafy

Survey Plan within 200 mt. radius (showing all the 26/09/2024 06:31:09 PM
Construction with their Use, Railway Lines, Drains, Gas / H

Petroleum Lines, HT/LT Lines etc) / &ITafEH ﬂ-ﬂifav_ 200 Hex
%1 oY &1 9d AR (-9 & fafor ud Y-3uanT &t
fRufa, Yea oA, T aciforay angq, Ta.dt /. oA enfe
2l E'Qﬂ%_g!a) (Only .dwg file)

8. Applied land location of Google Earth / GPS Co-ordinates 26/09/2024 06:31:09 PM

of the applied Site (kml / .kmz file) / 3afdd Y &I [@
THfe TR 3ifdrd /ol T, Sife~cd (Only kml/ kmz

e

file)
9. Identity proof of the khatedar/applicant/ WIAGR / 3TAGH 26/09/2024 06:31:09 PM
P! U &1 Fad (PAN Card/ Aadhaar Card/ Driving
License)
10. Current Jamabandi which is not more than 7 days old from 26/09/2024 06:31:09 PM rﬂ'#“?ﬂ
the date of application/ acHI STHTEE St 3MTde fafy U
ffrpaH 7 feaw & e R A 8 e
11. Marking in drawing file in Map and Revenue Map/ ST 26/09/2024 06:31:09 PM
B B 7Y 3R Y998 7 H A1
12. Affidavit from applicant/ 3TdG® I ]9 T 26/09/2024 06:31:09 PM H
13. Compensation Bond/ G3{TSl i 26/09/2024 06:31:09 PM H

B (F) Fees Detalls/tﬁﬂﬁw

Premium Amount Payable / Wi &7 A () (10%) 62465/-

Status/ RUfq Transaction successful
Receipt No./ THIE T 122882972

Transaction Date/ Ti-& &1 dIG 27/09/2024 12:06 PM

Bank Name/ §& &1 ATH ICICI pg powered by Billdesk
View /Download Receipt/ e T/ SeAAIS View /Download

() FORM-10/9Ud -10

FORM-10 Uploaded Document/ W93 -10 30dis fy T &, View /Download/ ¢/ SI3dIS
S|

Notice to be published in newspaper as per Development RAJASTHAN PATRIKA
Authority Roaster / UIT within 7 days.

() Form-10 Compliance Details/ YU -10 T aa’crm:rﬁaw

Newspaper Name/ 3TAdR T AH DAINIK NAVJYOTI
Date of Publication/ UM &1 fafy 22/10/2024 12:00:00 AM
Remarks/ feaoft NEWS PAPER UPLOADED

Any related document/ TS Taferd geardel & View /Download/ &%/ SI3dS



https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2024/20240926_1902ceff-5fd8-426e-a594-5ac905d6afe7/A10.dwg
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2024/20240926_1902ceff-5fd8-426e-a594-5ac905d6afe7/A10.dwg
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2024/20240926_1902ceff-5fd8-426e-a594-5ac905d6afe7/A11.kml
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2024/20240926_1902ceff-5fd8-426e-a594-5ac905d6afe7/A11.kml
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2024/20240926_1902ceff-5fd8-426e-a594-5ac905d6afe7/A12.pdf
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2024/20240926_1902ceff-5fd8-426e-a594-5ac905d6afe7/A12.pdf
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2024/20240926_1902ceff-5fd8-426e-a594-5ac905d6afe7/A18.jpeg
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2024/20240926_1902ceff-5fd8-426e-a594-5ac905d6afe7/A18.jpeg
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2024/20240926_1902ceff-5fd8-426e-a594-5ac905d6afe7/A20.jpeg
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2024/20240926_1902ceff-5fd8-426e-a594-5ac905d6afe7/A20.jpeg
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2024/20240926_1902ceff-5fd8-426e-a594-5ac905d6afe7/A23.pdf
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2024/20240926_1902ceff-5fd8-426e-a594-5ac905d6afe7/A23.pdf
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2024/20240926_1902ceff-5fd8-426e-a594-5ac905d6afe7/A24.pdf
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2024/20240926_1902ceff-5fd8-426e-a594-5ac905d6afe7/A24.pdf
javascript:__doPostBack('ctl00$cpBody$dlFeesDetails$ctl00$lnkReceipt','')
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2024/20240926_1902ceff-5fd8-426e-a594-5ac905d6afe7/FORM-10.pdf
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2024/20240926_1902ceff-5fd8-426e-a594-5ac905d6afe7/FORM10_UPLOAD.pdf

Submission of Khasra / Site Plan
along with Sector / Master Plan /
Road Area Network Plan indicating
the clear status of the road accessing
the land applied (whichever is
applicable).

Hac/ HIXSX oI/ Hsh aﬂﬂddé
ST & I WIRT /I GroiT BT
AR St $frafed A T ugd
T 31wy R Rid s g @
Mt ArLEN |

Whether planting corridor strip

affecting the applied land ?/&1
3frdfed YA D1 UHTfAd B areft
AT TIRIRT UET 87

Whether land applied comes under
the Sector / Master Plan Road ?/ &1
3fTafed Y &1 31s ot fewa R /
TARER AT GSH & el 31T 8 a1

el

The area of the applied land comes
under the facility (as per the
provisions of the State Policy, State
Government Order / Circular)(This
area will be surrendered free in favor
of the local authority and will be
reduced from the total allotted area,
but will not be reduced in cases
whose lease deed has been released
before the date of issue of Rajasthan
Township Policy - 2010 ).

frafed Y &1 & gfawr & 3reiA
ST § (M A, AT IWBR &
STGRT / URUH & ISR & AR ) (
Ig &7 R TSR & ver o
e srvaftia ghT SIR o smafed
&7 ¥ HH PR {1 SIReT fobeg UH
a7, oy ugT faera ISR
TR Uiferd - 2010 ST fbu o
! a9 ugd e R T ma
8, HH 76! fopar SInm ) |

Purpose of land as per Master
Development Plan 2011/ 2023./ Hf#
BT TS AReR [d@™ aierm 2011/

2023 & IR

Purpose of land as per Master
Development Plan 2025/ 2031./ 1;[&[
1 TS HRER e ™ ST 2025/
2031 & IR

AS PER MDP 2031/ZDP, THE APPLIED LAND IS NOT AFFECTED BY
ANY MDP/ZDP ROAD.

NO

NO

AS PER MDP-2031/ZDP, THE PROPOSED LAND USE OF THE APPLIED
LAND IS RESIDENTIAL.



10.

11.

Whether any project site, whether
existing or approved, near the
applied land, including the proposed
/ existing road network, with
affiliation with the equivalent
scheme?

1 3frafed 4 o Fiobe farddt
RIS R |Te faem 81 a1
A B &1 NI, TRattaa/ faemm
TSP Acdd DI, SRR Tl g8 Wi
& 1Y Hagdl

Whether The applied land is eligible
for approval?

%m&naﬁaﬂiﬁ&ﬂﬁH%ﬁwW

The applied land is eligible for
approval (in spite of internal and
external technical dimensions)./
31afed yffy ergrie & fag U & (
IR 3R STE dbiiab! aRaTal &
EIEGOR

Is there Any other specific details
related with the site? / T ®IA I
et Pis o faffdy &R 2

Comment on use of Master
Development Plan as per DCR./

TReR SaauHe W IUTRT Bt
31 .3MR 3ER fewuft

Is there Any objection to the Khasra
Number in Master Development
Plan 7/ 1 ARCY STAUHE W H
I TR IR TR U7 Simufy &

Remarks/ femoft

NO

YES

AS PER UDH NOTIFICATION DATED 14.09.2020, INDUSTRIAL SINGLE
PLOT MAY BE PERMISSIBLE IN ALL LAND USE OF MASTER PLAN
EXCEPT FOR THE RESTRICTED LAND USE SUCH AS PLANTATION BELT,
ECOLOGICAL ZONE, ECO-SENSITIVE ZONE, RECREATIONAL ZONE
(PARK, PLAY GROUND, ETC) HOWEVER, AS PER B.PC.(L.P) MEETING
DATED 14.02.2018 IN ORDER OF ABOVE SAID UDH ORDER AND
AUTHORITY MEETING DECISION DATED 29.03.2023, AGRO-BASED
INDUSTRIAL SINGLE PLOT OF MINIMUM AREA OF 4000 SQ.M. MAY
BE PERMISSIBLE ON A MIN. OF 24M WIDE APPROACH ROAD WHILE
ENSURING MIN. 18 M WIDE OPTIONAL APPROACH ROAD IF THE
SAME IS THROUGH ANY APPROVED RESIDENTIAL SCHEME.

NO

AS PER DCR OF THE RESIDENTIAL LAND USE OF MDP-2031, AGRO
BASED INDUSTRY IS NOT PERMISSIBLE.

NO

AS PER UDH NOTIFICATION DATED 14.09.2020, INDUSTRIAL
SINGLE PLOT MAY BE PERMISSIBLE IN ALL LAND USE OF
MASTER PLAN EXCEPT FOR THE RESTRICTED LAND USE SUCH
AS PLANTATION BELT, ECOLOGICAL ZONE, ECO-SENSITIVE
ZONE, RECREATIONAL ZONE (PARK, PLAY GROUND, ETC)
HOWEVER, AS PER B.P.C.(L.P) MEETING DATED 14.02.2018 IN
ORDER OF ABOVE SAID UDH ORDER AND AUTHORITY
MEETING DECISION DATED 29.03.2023, AGRO-BASED
INDUSTRIAL SINGLE PLOT OF MINIMUM AREA OF 4000 SQ.M.
MAY BE PERMISSIBLE ON A MIN. OF 24M WIDE APPROACH
ROAD WHILE ENSURING MIN. 18 M WIDE OPTIONAL
APPROACH ROAD IF THE SAME IS THROUGH ANY APPROVED
RESIDENTIAL SCHEME.

(5} Form-7B Compliance Details/ U= -7B T S{UTei fdaRUT (JEN ) on Dated:




1. Whether gas pipeline (if any) going NO
through the applied land (this area
will be part of the total allotted area
but no Construction activity other
than landscape and development will
be permitted on this land)?

1 3Mafed YA (Tl B BY) A B
ST g1 19 Uy W1 1 SR (g &
Fd Safed &5 & U BN g 39
Wi ¥ iUs WU e 3 i 318
0T fobaTeh ey SIgRITT o BRI )?

2. Whether HT / LT line passing through NO
the applied land ?/ &1 3fTafd YA I
LEKIWARKE IS KIC AR KA

3. Whether there is a power line and a NO
road of 60 feet or more width is
available in the radius of 500 meters
radius of the applied land ?

R afed YfHr o 500 Hier fsag ot
gRfY T TR 1 T 60 Wi 37T
3HfIp AT B TSh IuTsy § 3l
T8l ?

4. Comments regarding the availability FHeT T Hidp WWWW%
of the rights and the existing access
road as per the standards./ ARTI®R
IR T Ugd TSH B ART ATDH!
& TR DT IUAdl & qae o
feuuht wfeal

Remarks/ fewuoft ﬁmé@w%m%@aﬁﬁa%aw%@ﬂmﬁa
&S 32250 T Wic WX Uadh! IR At wfed fed s gad
fmfor qut (Sft+2) et Fmfor &tee = 4100 T wie ufa Wk
T IR IUAH & TUT ISP &b TR LT fagyd oz e gt
gL

(5 AMIN/ ILR/ PATWARI Compliance Details/ 3/ STSUSSMR/ GEaR] BT SJUTe [daR0T on

Dated:

1. Whether the status of land, if any, in NO
relation to the acquisition?/ T 3o
 Tdy T Yfty ) onfRufy 22

2. Whether any Court case ?/ T NO
TR YehrUT 7

3. Whether Any other communication or NO
dispute if any?/ 1 DI 3T TUEOT AT
ferare 87

4, Whether land forgiveness is affected NO
by temple/not 2/ T Yl ATHT HiiR ¥
TuIfad 8 / 781 2



5. Whether the land applied for is NO
subject to any specified area specified
by the State Government from time to
time (if not clearly written then give
full details).?
F1 3rafed YfH I MR §RT I
Ty IR fafAfde foredt el & &
AP B (3R 81 8 ol WY FU
6! e SR B Ol T RT 34) ?

6. Site Report Details.

=i RUid &1 SR7|

a) Percentage of open land./ Q?ﬁ 'J-Llﬁf 0
EARIGRE]

b) Percentage of land under 0

cultivation./ |t & 37efA Uy &1
iR |

¢) On the spot, the factory in the land -
remains and is being operated./ﬁa?

TR Y 7 et a1t g8 & 9 Sarerd &t

pEEl

d) Whether Percentage of NO
construction on land ?/ &1 'l-ﬂi[tl?
Tfmfor o1 ufasrd 32

e) Whether any border wall or land NO
demarcation exist and at the site ?/

T 1 HIS e <arer A Y BT
Wi femM § 3R Rid R 3d 8

f) Whether Natural sewer, water NO
reservoir / river etc,, if any, the
condition of the flow area ?/ &1
UThTads AT, ST arend / et
%RJT%, afe ®1E 81, & 9o1d &7 B RUfA
?

g) Whether Any other details of the NO
restricted area / unsafe area ?/ I

FYaifa &a/erpRfer & BT dIs 3=
&RT(Frgm-3 e ) R 2

h) Whether land affected by Low line NO

area or not ?/W@Fﬁﬁ%ﬁmﬁ
TIfad § a1 e 2

Remarks/ feooft -3HT3C WH HT §TS HIUT Tgd PR

(&) Zonal/ UIT Tehsildar Compliance Details/ e/ Hléél SRRINEFRNED G-IECI'IFFTﬁTRUT on

Dated:
1. Whether the status of land, if any, in NO
relation to the acquisition?/ T 35T
& Tey T Yy Y ofRufar 37
2. Whether any Court case ?/ &I NO

RITAY Y 2



3. Whether Any other communication or NO
dispute if any?/ T DI 3T TUEOT AT

faare 82

4, Whether land forgiveness is affected NO
by temple/not 2/ T Yl ATHT HiiR ¥
TuIfad 8 / 781 2

5. Whether the land applied for is NO

subject to any specified area specified
by the State Government from time to
time (if not clearly written then give
full details).?

F1 afed YfH I WBR gRT 7T
Ty IR fafAfde foredt Felfa & &
P B (3FR Te1 8 dl WY FU
6! g SR B dl T RT 34) ?

6. Site Report Details.

=i Ui &1 aRT|

a) Percentage of open land./ ﬁ?ﬁ 'ﬁ@ 0
&1 Ufaerd |

b) Percentage of land under 0

cultivation./ Wt & e '{&[ Eal
iR |

¢) On the spot, the factory in the land -
remains and is being operated./ﬁﬂ?

W Y H Badt 9 g3 ¢ 9 " gl

WIR

d) Whether Percentage of NO
construction on land ?/ &1 H&[W
<ifmfor &1 ferrd 27

e) Whether any border wall or land NO
demarcation exist and at the site ?/

1 1 s, AT crarer A1 YA b
i fagmm § SR WA W 3IFa &

f) Whether Natural sewer, water NO
reservoir / river etc,, if any, the
condition of the flow area ?/ &1
I ATell, STaHudl arare / 4!
%mﬂﬁ, gfe 1S 81, & 98I & o1 fUfd
?

g) Whether Any other details of the NO
restricted area / unsafe area ?/ &Il

FYaifia &a/erRfer & BT dIs 3=
&RT (a3 3 ) R 2

h) Whether land affected by Low line NO
area or not ?/w@?ﬁa ERRYRLIRS]
TIfad 8 AT 2

Remarks/ feoft A4 SraTed! Ugd B

() Re-validation & facts submission/ G: IATI- 3R qF U¥gd PRAT



v APPLICANT

v ATP/ TP (MADAN LAL SUTHAR)

v JEN (MOHAMMED AAFAQUE)

v AMIN/ ILR/ PATWARI (SHAITAN SINGH BHATI)
v ZONAL TEHSILDAR (PRATIGYA.SONI)

X TEHSILDAR -JODHPUR (HARDEEP SINGH)

(& Clarification Trail/ TIHRUT TfAfafg

Clarification Request Clarification Request To/ Clarification Request/ SUBI®HRUT Slﬁ?:f%l Requested On/
By/ TUBIHRUT 3RIY TAPIHROT SRIY Fell SRty fafy
1 DC/ AO TEHSILDAR - REVERT TO TEHSILDAR -JODHPUR 19/11/2024
JODHPUR (HARDEEP (HARDEEP SINGH) FOR 07:35:43 PM
SINGH) CLARIFICATION.
2 DC/ AO TEHSILDAR - REVERT TO TEHSILDAR -JODHPUR 05/12/2024
JODHPUR (HARDEEP (HARDEEP SINGH) FOR 10:26:15 AM
SINGH) CLARIFICATION.

(&) Application Progress / 3[dg Tfafafd

Status/ fRufa N e
Changed On/
Ry afvads

BT 97T

Remarks/ feaoft

Status Changed By/ fRufa ufvad= & grr

ASSTT.

1 INITIATED 26/09/2024 DATAR SINGH RATHORE (APPLICANT)

AND 06:27:39 PM

PREMIUM

AMOUNT

PENDING

FORWARDED 27/09/2024 DATAR SINGH RATHORE (APPLICANT)

TO ZONAL 12:06:57 PM

DC/ UIT AO

FORWARDED 27/09/2024 DINESH KUMAR MEENA (DC/ AO) mafed Y &t

TO ZONAL 01:33:23 PM ST §19q

DEALING R &9

ASSTT.

FORWARDED 01/10/2024 SANJAYMATHUR.JDA@RAJASTHAN.GOVIN (DA) qEUId SHYgR &

TO ZONAL 06:05:45 PM JoRG UTH

DC/ UIT AO ST ERIA
& TR G=AT
29/1 TA IHET
4461.78 T
e Y ot
LEICHIRSEIS]
T A
CERPIEERE

FORWARDED 01/10/2024 DINESH KUMAR MEENA (DC/ AO) CHECK AND

TO ZONAL 06:11:26 PM REPORT

DEALING



Status/ fRufar Status

Changed On/
fRufa afvads
CaRip)
FORWARDED 21/10/2024
TO ZONAL 06:30:05 PM
DC/ UIT AO
FOR ISSUE
PUBLIC
NOTICE
FORWARDED 21/10/2024
TO 09:15:18 PM
APPLICANT/
ATP/ JEN/
ZONAL-UIT
TEHSILDAR/
AMIN/
TEHSILDAR

(REVENUE)

Status Changed By/ fRufa uf¥ad & grr

MAGANARAM.JDA (DA)

DINESH KUMAR MEENA (DC/ AO)

Remarks/ fewoft

3TAeH GRT AW
i fasigar
& TR &
29/1 Y& 02
ater 17 foar
KRS
ESRIE|
sy 3mae
fora 8 uRqd
SaTed! AR
3Tded BT A
RUSESA T |
3ol § 3iffm
Frfardl 8
UK §

PUBLIC NOTE
ISSUE AND FOR
FURTHER
REPORTS



Status/ fRufar

FORWARDED
TO
APPLICANT/
ATP/ JEN/
ZONAL-UIT
TEHSILDAR/
AMIN/
TEHSILDAR
(REVENUE)

Status
Changed On/
fRufa ufead

BT JHT

23/10/2024
11:11:32 AM

Status Changed By/ fRufa uf¥ad & grr

MADAN LAL SUTHAR (ATP/ TP)

Remarks/ fewoft

AS PER UDH
NOTIFICATION
DATED
14.09.2020,
INDUSTRIAL
SINGLE PLOT
MAY BE
PERMISSIBLE IN
ALL LAND USE
OF MASTER
PLAN EXCEPT
FOR THE
RESTRICTED
LAND USE
SUCH AS
PLANTATION
BELT,
ECOLOGICAL
ZONE, ECO-
SENSITIVE
ZONE,
RECREATIONAL
ZONE (PARK,
PLAY GROUND,
ETC) HOWEVER,
AS PER B.PC.
(L.P) MEETING
DATED
14.02.2018 IN
ORDER OF
ABOVE SAID
UDH ORDER
AND
AUTHORITY
MEETING
DECISION
DATED
29.03.2023,
AGRO-BASED
INDUSTRIAL
SINGLE PLOT
OF MINIMUM
AREA OF 4000
SQM. MAY BE
PERMISSIBLE
ON A MIN. OF
24M WIDE
APPROACH
ROAD WHILE
ENSURING
MIN. 18 M
WIDE
OPTIONAL
APPROACH
ROAD IF THE
SAME IS



10

11

12

Status/ fRufa

FORWARDED
TO
APPLICANT/
ATP/ JEN/
ZONAL-UIT
TEHSILDAR/
AMIN/
TEHSILDAR
(REVENUE)

FORWARDED
TO
APPLICANT/
ATP/ JEN/
ZONAL-UIT
TEHSILDAR/
AMIN/
TEHSILDAR
(REVENUE)

FORWARDED
BACK TO
ZONAL DC/
UIT AO

FORWARDED
TO
APPLICANT/
ATP/ JEN/
ZONAL-UIT
TEHSILDAR/
AMIN/
TEHSILDAR
(REVENUE)

Status
Changed On/
fRufa afiad

CaK:Lpl

13/11/2024
11:59:53 AM

18/11/2024
09:14:37 AM

18/11/2024
11:56:19 AM

19/11/2024
07:35:43 PM

Status Changed By/ fRufa uf¥ad & gr1

PRATIGYA.SONI (ZONAL/ UIT TEHSILDAR)

SHAITAN SINGH BHATI (AMIN)

MOHAMMEDAAFAQUE.JDA@RAJASTHAN.GOV.IN

(JEN)

DINESH KUMAR MEENA (DC/ AO)

Remarks/ feaoft

THROUGH ANY
APPROVED
RESIDENTIAL
SCHEME.

BEIRACEIEE]
T 0|

T-313¢ WH &t
BT iUl e
Cond

32250 I wie
R UgH! IR
Rt wfga fea
S gad fAmfor
TUT (S +2)
g1 fAHAToT
&% d = 4100
i wie ufa
TR Al
3IOR JUAH &
TUTISH &
TR LT fagya
gﬁ‘—rﬁwvﬁ
L

REVERT TO
TEHSILDAR -
JODHPUR
(HARDEEP
SINGH) FOR
CLARIFICATION.



13

14

Status/ fRufar

FORWARDED
BACK TO
ZONAL DC/
UIT AO

FORWARDED
TO
APPLICANT/
ATP/ JEN/
ZONAL-UIT
TEHSILDAR/
AMIN/
TEHSILDAR
(REVENUE)

Status
Changed On/
fRufa ufead

BT JHT

05/12/2024
01:00:01 AM

05/12/2024
10:26:15 AM

Status Changed By/ fRufa uf¥ad & grr

SYSTEM (SYSTEM)

DINESH KUMAR MEENA (DC/ AO)

() Compliance Progress / %WT@W

Compliance
Remarks/

Compliance given By/ fRufa afvad & grr

DATAR SINGH RATHORE (Applicant)

Compliance
given On/

gf¥ad= &1 g9g

22/10/2024
03:44:19 PM

Remarks/ fewoft

AUTO
COMPLIANCE
BY SYSTEM
(DEEMED
APPROVAL)

REVERT TO
TEHSILDAR -
JODHPUR
(HARDEEP
SINGH) FOR

CLARIFICATION.

Documents

& View

Download/

:cmélaﬁ:c;


https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2024/20240926_1902ceff-5fd8-426e-a594-5ac905d6afe7/0483225c-d55c-482d-9ee2-f2db8ac768cc_FORM10_UPLOAD.pdf
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2024/20240926_1902ceff-5fd8-426e-a594-5ac905d6afe7/0483225c-d55c-482d-9ee2-f2db8ac768cc_FORM10_UPLOAD.pdf
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2024/20240926_1902ceff-5fd8-426e-a594-5ac905d6afe7/0483225c-d55c-482d-9ee2-f2db8ac768cc_FORM10_UPLOAD.pdf
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2024/20240926_1902ceff-5fd8-426e-a594-5ac905d6afe7/0483225c-d55c-482d-9ee2-f2db8ac768cc_FORM10_UPLOAD.pdf

Compliance Compliance given By/ fRifa uf¥ads & grRT Compliance Documents
Remarks/ feoqoft given On/ fRufa

gf¥ad= &1 gHg

2 AS PER UDH MADAN LAL SUTHAR (ATP) 23/10/2024
NOTIFICATION 11:11:32 AM
DATED
14.09.2020,
INDUSTRIAL
SINGLE PLOT
MAY BE
PERMISSIBLE
IN ALL LAND
USE OF
MASTER PLAN
EXCEPT FOR
THE
RESTRICTED
LAND USE
SUCH AS
PLANTATION
BELT,
ECOLOGICAL
ZONE, ECO-
SENSITIVE
ZONE,
RECREATIONAL
ZONE (PARK,
PLAY GROUND,
ETC)
HOWEVER, AS
PER B.PC.(L.P)
MEETING
DATED
14.02.2018 IN
ORDER OF
ABOVE SAID
UDH ORDER
AND
AUTHORITY
MEETING
DECISION
DATED
29.03.2023,
AGRO-BASED
INDUSTRIAL
SINGLE PLOT
OF MINIMUM
AREA OF 4000
SQ.M. MAY BE
PERMISSIBLE
ON A MIN. OF
24M WIDE
APPROACH
ROAD WHILE
ENSURING
MIN. 18 M
WIDE
OPTIONAL
APPROACH
ROAD IF THE




Compliance Compliance given By/ fRufa uf¥ads & gr1 Compliance Documents
Remarks/ feooft

SAME IS
THROUGH
ANY
APPROVED
RESIDENTIAL
SCHEME.

3 BCIEACEICE] PRATIGYA.SONI (ZONAL/UIT TEHSILDAR) 13/11/2024
U B | 11:59:53 AM

4 -3¢ @ SHAITAN SINGH BHATI (AMIN) 18/11/2024
FI gl Prut 09:14:37 AM
A B

5 T 3| T MOHAMMEDAAFAQUE.JDA@RAJASTHAN.GOVIN 18/11/2024
WP R IS8T (EN) 11:56:19 AM
fAffa g aur
T AR
SrgATd
&A% d 32250
T Ble W
Udeh! IR GIaRt
gfeafeads
gad fmfor aur
(STt +2) TGt
fmtor & d =
4100 I wie
Ufd IR Hib
TR U
& AU ISP B
TR LT fageyd
%ns‘rr [EEESEE

|

6 AUTO REVENUE TEHSILDAR 05/12/2024
COMPLIANCE 01:00:01 AM
BY SYSTEM
(DEEMED
APPROVAL)

E] Remarks/ﬁ'mﬁ (Max- 1500 characters)

Enter Remarks,/ feTquit T DY

W



1/6/25, 12:14 PM UDH Department

UDH DEPARTMENT

GOVERNMENT OF RAJASTHAN

Permission of use of Agricultural Land for Non-Agricultural Purposes and Allotment

(90-A)

(5 Authorized Officer Details/ UTfeidrd TUBRI BT faarur
Application No./ TG =T LU2012/J0D/2024-25/102778
Application Date/ 3T fafdy 05/01/2025 05:18 PM
SSOID/ THUHSH SIS S! ADV.DATARSINGH
Development Authority/ fa® UTfIHR0T JODHPUR DEVELOPMENT AUTHORITY
Zone/ WH ZONE-06
Current Status/ FdH fRufc FORWARDED TO ZONAL DC/ UIT AO (06/01/2025 11:40 AM)

() (A) Applicant Details/ 3{Tdad HI fdaxTl

Name/ FITH | Father's/ Husb | Relation/ &% | Religion/ &’ | Gender/féfiT | Caste/ ST |  Full Address/ Photo/ Wlet
and Name/ CURGL
oy ufa o1
™

1 REKHA KA SURESH KA WIFE HINDU FEMALE OSWAL 07, SAMARTH —

NKARIYA  NKARIYA NAGAR, JALA ‘ ~ |\

M VILAS PAO \ | z I|
TA B ROAD J -
ODHPUR

State/ T RAJASTHAN

District/ foTam JODHPUR

Tehsil/ dgdd JODHPUR

Urban/ Rural/ 1@</ ATHo0 URBAN

City/ Block/ RT8%/ SAld JODHPUR

Ward No./ Gram Panchayat/ s WA/ I YArad NONE

Mobile Number/ HISTSd d&R 9414484623

Email-ID/ S-Ad 3MS ! DSKHARIYA@GMAIL.COM

E] (B) Applied Land Details/ 3mafad H&[Wﬁ?ﬂm

Land Category/ Y& o7t WITHIN MUNICIPAL CORPORATION/ TR 7 ¥ & oficRk
Land Purpose/ Hf¥ &1 IUGRT INDUSTRIAL/ 3Teifies

Group Housing/ Flats/ U B3R/ EI%EH NO

Situated on 60 feet or more broadly road or corner/ 60 Bied NO

I 31 TS} TSb AT IR R UG &

Land Use/ “i—m“'f AGRO BASED INDUSTRIES

Type of Application/ TG BT UHR INDIVIDUAL/ dafadds

Authorized Signatory Name/ G@WEW&IWWW NA

https://swcs.rajasthan.gov.in/udhclu/FormView.aspx?ID=MTM4NTM4 1/5



1/6/25, 12:14 PM

UDH Department

Tehsil/ dg
it

Rakba of lan
d/ Y @13
dl

Revenue Villag
e/ XTSI IH

Khasra/ Aarji/ Ch
uk/ Murabba Nu
mber/ AT/ 3T

Tolt/ e/ T
FaR

Khasra Type/ &
T PTUPR

Khatedar De
tails/GTAGR
& faazur

1 JODHPUR/ DESURIAN 33/1 PART AREAO 0.5099 HE REKHA KA
Gﬁﬂ'ﬂ? KHAROLA F KHASRA/ 9 CTARE NKARIYA
N/ i TRT BT HIT W/O SURE
GRITH &l SH KANKA
RIYA
Total
(3 (©) Land Area Calculation/ YfH &= &1 TTUMT
Land Area Type/ HfH &3 BT YR SINGLE PATTA/ U&d UgT

Area as per Khas | Premium Amoun

Details of Calculation of total plot area is as per sheet/ o HES &3 1 U 1 fdarur Sfte & SIR
Particulars/ faa=or

Total Area/ ddl &l

Area under sector road/master plan road/ highway, etc.( surrender deed shall
be taken from the applicant)/ ¥deR IS / AR WH S / 8154, 3Mfe & dgd &
(3HTACD U fTeTaayYl faera fer Smem)

Facility Area of sector/master plan @ 5% (if applicable) ( surrender deed shall
be taken from the applicant)/ @W/Wﬂﬂﬁﬁ%w aF @ 5% (Hﬁ?ﬂ"l%ﬁ)
(3fTaGe F SHTHTHYY forar e

Net Plot Area/ A€ WIc &% d

& (D) Other Land Details/ 3f=1 Hf# fdarul

https://swcs.rajasthan.gov.in/udhclu/FormView.aspx?ID=MTM4NTM4

ra(n Sq Mts)/ | t/Wiferas iR
TR F 3JAR ®
aFwd @i
)
5099.00 356930.00
5099.00 356930.00
Area (In Sq Percenta
Meters)/ ge/
aawd @)
5099.03 100.00
0 0.00
0 0.00
5099.03 100

2/5



1/6/25, 12:14 PM

1

10.

11.

12.

13.

14

UDH Department

Is there any HT/LT line or transformer in the plot
boundary or within 50 mt. surrounding/ T ﬂ{@v:r:aﬁ
AT 31yar 50 Hiek B uRfY A Bis va./ud dams
3T TTAHTHR faem § 2

HT Capacity/ Tact &l

Whether applied land is under acquisition under the
provisions of Land Acquisition Act, 1894 (Act No. 1 of
1894) 2/ 31 3Mrafed YfH Uil srarfta sifdfam, 1894
(1894 1 SR WBAT 1) BT IUAT & 37
Sfareef= 3 ?

Whether proceedings are pending under the Urban
Land (Ceiling and Regulation) Act, 1976 in respect of
the land applied ?/ T 3frafed HH & ey H TR yH
(3ifrmam i iR fafrm) eftifem, 1976 & s
HriaTfeT difed &7

Whether the land is declared surplus or for which
proceeding are pending under the Rajasthan
Imposition of Ceiling on Agricultural Holdings Act, 1973

or Under the repealed Chapter IlIB of the Rajasthan

Tenancy Act, 1955/@1@@@3@&%%&@
2 a1 foras forg oy i Sidl wR Sifiieray <
TSR FTH, 1973 A1 ISR HfHghd
s{&rﬁ%mwss & PRIy sreama o @ & sref wrfanfean
NIEGKK

Whether the land belongs to deity, Devasthan
Department any public trust or any religious or

charitable institution or a wakf ?/ & 3afed E[&I%H(ﬂ
T faYTT, IS A A, a1 fosedt enfifar ar g T
7 forddt 9o § Haifdd 82

Is the applied Land is within 50 mt. of Railway

boundary/wﬁ-ﬂaﬁﬁli&fﬁ‘vﬂmaﬁ 50 Hiex &1
affy # fRyq &7

If applied Land is near NH/SH/PWD Road/ Revenue
Road , provide the name , category and width of the
Road (in mt.)/ T frafed WA ISt e R
o/ B sy €. T/ IoRd IR & U § o el
TSH 1 A1, Juft vd drsTs (e H) |

Whether Court Cases are pending in respect of the
applied land ?/ &1 3MTafed YfH & ey o freht =mamea
H BIs USR0Sl § ?

Width of the avaliable approach road to applied land as
per site (in meters)/ 3afed Yf¥ &g faem™ uga ar &t
et (flex )

Area of the Land falling under master plan/ sector plan/
road are network plan to be surrendered free of cost (in

Sq.mtrs.)/ ARER /AdeR/SAd/ A8 Fead WH H Jdifad
TEDhI & 31 3 arclt YA &1 &= S [:Yew qAfid
foaT &I & (@ iHteR )

Net area of the Scheme/Layout Plan/ Single Plot (In Sq
Meters)/ TSHIT/d- 313 WH/UeHd Ug BT 8% (3.H1.

Land use of applied Land as per master plan/ HREX
WM & AR 3frafed YA &1 Y-IganT

Width of annroach road width as ner Master /Sectoral/

https://swcs.rajasthan.gov.in/udhclu/FormView.aspx?ID=MTM4NTM4

NO

N/A

NO

NO

NO

NO

NO

APPLIED LAND AS ON 12 METER WIDE ROAD

NO

12

5099.03

AGRO BASED INDUSTRIES

12
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15.

16.

17.

18.

19.

20.

21.

(& (E) Enclosures with application(Self Attested)/ 3TdeT o HIY Heiddh (FAUHTON)

Sr. No / Attachment Name/ Jad® ('\‘a'u'HTfﬂTd') BT "AH Document Uploaded Date/ Data/
ST Ul w1 @ fafy

UDH Department

Zonal Plan (in mt)/ FIRER e/ T 3 SER
Ugd A1 BT ASTS (Hiex H)

Existing road width at site in meters/ T8¢ TR TGl

TSP P AISTg (HIeR H)

Is there any Gas line in the plot boundary or within 50
mt. surrounding/ &1 {@Ugaé’r@ﬁm 3T 50 Hiex Bl
aRfy & IS 9 e foem 7 2

Is there any Petroleum line in the plot boundary or
within 50 mt. surrounding/ &1 YIUS BT AT 3UdT 50
ez @t uRfY o Pis deifer™ ars fagur g ?

Whether Land falling under the Water bodies, Lakes,
Reservoirs, dam including the land falling under
submergence and flow area of Pond/ River/ Nallah/
Lake etc or land being use as any cremation/ burial
ground ?/ &1 YfH1 STt T, Sftell, STem=mal, Siet WR1a
& & 31l o arelt yffy Pt Tfthferd Ra gu, 1Y ok
T /Ael/ATe/3ie 3 & S8 & a1 fobeil JHRIH /
DRI b 9 H Ygad Pt ST TeT Y & 31efiT ot 8 2

Whether applied land is under Stay Order or Injunction
Order passed by any Competent Court ?/ &1 Jmafed
A & ey H bl Herm =rrerd gR1 e M1 a1
G UG e T g 2

Whether applied land is affected with Abdul Rahman
Case ?/ 3T 3Mafed Y 3fegd I§HI UHRUT I THTIAd 82

Any other relevant information/ ﬁs‘ GWW T

NO

NO

NO

NO

NO

Certificate of Registration under Rajasthan Township Policy

- 2010 (if applicable)/ TSI TT3-RI Ui, 2010 &
3¢ IR Te=uT HToT O (@t oy 8 )

Certified Copy of the orders of Competent Authority for
Change in Land Use, whereever it is required/ 3—1;3'@7[

URad & fore Germ Uit & el & yeiford ufd, Siet
R PG

Certified copy of documents viz. sale deed, etc . in support
of ownership and details of applied land/ Wi & gud=
T CEaTael ) Ui S IoRa SISl Ud GRRT SR (UeaR
BRI IO SiR smafed Yy & &R

Layout plan or Master Development Plan (2011- 2025) with
superimposition of applied land/ ST IS/ AR

TISHT (2011-2025) HfH & ORISR & 1Y

Layout plan (Road Network Plan) or (Sector Plan) (2011-
2025) with superimposition of applied land/ d 313¢ @H
RIS Aeqd W) a1 (@de? WH) (2011-2025) YA &
RGHORM & |1

Layout Plan (Site Plan in case of Single Patta)/ -3MT3e @H
UHd Bt R T TEe @H) (Only .dwg file)

https://swcs.rajasthan.gov.in/udhclu/FormView.aspx?ID=MTM4NTM4

06/01/2025 11:31:07 AM

06/01/2025 11:31:07 AM

05/01/2025 05:21:42 PM

06/01/2025 11:31:07 AM

06/01/2025 11:31:07 AM

06/01/2025 11:31:07 AM

e
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https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2025/20250105_ebb04204-126c-4c80-adc4-3b6055fe3aff/A4.pdf
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2025/20250105_ebb04204-126c-4c80-adc4-3b6055fe3aff/A4.pdf
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2025/20250105_ebb04204-126c-4c80-adc4-3b6055fe3aff/A5.pdf
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2025/20250105_ebb04204-126c-4c80-adc4-3b6055fe3aff/A5.pdf
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2025/20250105_ebb04204-126c-4c80-adc4-3b6055fe3aff/A6.pdf
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2025/20250105_ebb04204-126c-4c80-adc4-3b6055fe3aff/A6.pdf
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2025/20250105_ebb04204-126c-4c80-adc4-3b6055fe3aff/A7.pdf
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2025/20250105_ebb04204-126c-4c80-adc4-3b6055fe3aff/A7.pdf
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2025/20250105_ebb04204-126c-4c80-adc4-3b6055fe3aff/A8.pdf
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2025/20250105_ebb04204-126c-4c80-adc4-3b6055fe3aff/A8.pdf
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2025/20250105_ebb04204-126c-4c80-adc4-3b6055fe3aff/A9.dwg
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2025/20250105_ebb04204-126c-4c80-adc4-3b6055fe3aff/A9.dwg

1/6/25, 12:14 PM

10.

11.

12.

13.

UDH Department

Sr. No / Attachment Name/ Te¥e (SAUHTIOTG) T ATH Document Uploaded Date/ Data/ ffdE
ST TS H B fafy

Survey Plan within 200 mt. radius (showing all the
Construction with their Use, Railway Lines, Drains, Gas /

Petroleum Lines, HT/LT Lines etc) / &ITafEH ﬂ-ﬂifav_ 200 Hex
o1 oY &1 9d AR (-9 & fafor vd Y-3uanT &t
fRufa, Yea oA, T aciforay anga, Ta.dt/uadt, aea onfe
2l E'Qﬂ%_g!a) (Only .dwg file)

Applied land location of Google Earth / GPS Co-ordinates

of the applied Site (kml / .kmz file) / 3afdd Y &I [@
THfe TR 3ifdrd /ol T, Sife~cd (Only kml/ kmz

file)

Identity proof of the khatedar/applicant/ WIAGR / 3TAGH
Eal Ugdl— &1 ddd (PAN Card/ Aadhaar Card/ Driving
License)

Current Jamabandi which is not more than 7 days old from

the date of application/ acHI STHTEE St 3MTde fafy
SHfIHAH 7 fGad I SATer R A 8

Marking in drawing file in Map and Revenue Map/ STs?
wIEd B 70 3R YA 79 § HifehT

Affidavit from applicant/ e § YUY 0

Compensation Bond/ H3{dsSlT CIE]

&) (F) Fees Details/ B9 faarur

06/01/2025 11:31:07 AM
H

06/01/2025 11:31:07 AM

e

05/01/2025 05:21:42 PM it m

05/01/2025 05:21:42 PM

05/01/2025 05:21:42 PM

05/01/2025 05:21:42 PM

05/01/2025 05:21:42 PM

Transaction successful

Premium Amount Payable / W < If () (10%) 35693/-
Status/ fRufa

Receipt No./ THIE &A1 127115849
Transaction Date/ @F-G- &1 ARG

Bank Name/%ﬁ:m:[
View /Download Receipt/ g <1/ SreAdrs

(=) Application Progress / 3{1de Tfcfafe
S. No / Status/ faufa Status Changed On/ faifa Status Changed By/ fifa Remarks/
TR BT 99 e & gRI

INITIATED AND PREMIUM 05/01/2025 05:18:46 PM
AMOUNT PENDING

FORWARDED TO ZONAL 06/01/2025 11:40:07 AM
DC/ UIT AO

View /Download

06/01/2025 11:40 AM
ICICI pg powered by Billdesk

DATAR SINGH
RATHORE (APPLICANT)

DATAR SINGH
RATHORE (APPLICANT)

https://swcs.rajasthan.gov.in/udhclu/FormView.aspx?ID=MTM4NTM4
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https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2025/20250105_ebb04204-126c-4c80-adc4-3b6055fe3aff/A10.dwg
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2025/20250105_ebb04204-126c-4c80-adc4-3b6055fe3aff/A10.dwg
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2025/20250105_ebb04204-126c-4c80-adc4-3b6055fe3aff/A11.kml
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2025/20250105_ebb04204-126c-4c80-adc4-3b6055fe3aff/A11.kml
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2025/20250105_ebb04204-126c-4c80-adc4-3b6055fe3aff/A12.jpeg
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2025/20250105_ebb04204-126c-4c80-adc4-3b6055fe3aff/A12.jpeg
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2025/20250105_ebb04204-126c-4c80-adc4-3b6055fe3aff/A18.pdf
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2025/20250105_ebb04204-126c-4c80-adc4-3b6055fe3aff/A18.pdf
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2025/20250105_ebb04204-126c-4c80-adc4-3b6055fe3aff/A20.pdf
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2025/20250105_ebb04204-126c-4c80-adc4-3b6055fe3aff/A20.pdf
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2025/20250105_ebb04204-126c-4c80-adc4-3b6055fe3aff/A23.pdf
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2025/20250105_ebb04204-126c-4c80-adc4-3b6055fe3aff/A23.pdf
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2025/20250105_ebb04204-126c-4c80-adc4-3b6055fe3aff/A24.pdf
https://swcs.rajasthan.gov.in/udhclu/Upload/LU2012_UDH2025/20250105_ebb04204-126c-4c80-adc4-3b6055fe3aff/A24.pdf
javascript:__doPostBack('ctl00$cpBody$dlFeesDetails$ctl00$lnkReceipt','')

